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In view of these deeviopments, the
Minister for Health should make a

stalement on these jssues.
(v) FLoops 1IN KERALA,

SHRI A. A. RAHIM (Chirayinkil):
Mr. Speaker, Sir, I would like to
bring to the notice of this House, the
Prime Minister and the Finance M:n-
ister the havoc caused by the unpre-
cedented floods in Kerala in the last
fortnight. It has already claimed 42
human lives. Over 14,000 houses have
been destroyed and over 22,000 dam-
aged. Crop loss has been extensive.
Eight of the eleven Districts of the
State have been badly affected. The
State Government have made a preli-
minary estimate of the loss at over
Rs. 20 crores. They have already
ordered some relief measyres. Govern-
ment of India should urgently con-
sider extending interim Central assis-
tance pending a final assessment hy
a Central Study team who may be
sent to the State immediately.

_—

12.26 hrs.

DEMANDS FOR GRANTS (GENE-
RAL), 1980-81—contd.

MiNIsTrRY oF HOME ArrarrRs—Contd,

MR. SPEAKER. Now we start with
the discussion on the demands of the
Ministry of Home Affairs. Shri Sukha-
dia,
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SHRI RAM J ALANI (Bom-
bay North WestyX' Mr. Speaker, Sir,
we are debating the Demands for
Grants of the Ministry of Home Af-
fairs.

One test of determining the adequa-
cy of the performance of the Ministry,
perhaps, is to be furnisheq by the
main role which the Ministry off Home
Affairs has to discharge and which
the Ministry of Home Affairs must
provide which is the feeling of secu-
rity and wellbeing of the citizens of
this country. One has only to ask one-
self a guestion honestly—do the peo-
ple oj/&ais country during the regime
of Sardar Zail Singh, feel safe and
secure either in their homes or out-
side their homes whenever they go
about in the streets? This requires to
be studied.

If one were to ask the question
bonestly,/there is only one answer.
That is, every section of the people
of this country has an uneasy feelng
of fear, more than a feeling of cur-
rent fear of foreboding of i#)ending
disaster. I do not want to Yef unfair
to the Home Minister; I do not deny
that there js a class of people who do
feel safe and secure in this country.
But, Sir, the snag is that those who
only fee] safe and secure in this
country/are the dacoits, the rapists,
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the murderers, the corrupt brokers
and, above all, the tricksters the cer-
rupt foreign bankers, who hold funds
_under camouflaged names, the money
stolen from the poor people of this
country. These are the classes of/fpeo-
ple who feel safe and the Home Minis-
ter’s satisfaction can only arise from
the circumstance that these classes
are themselves so widespread and so
colossal that they could claim that a
large number of people of this coun-
try ar¥ happy and will be happy in
spite of hig misrule. Even Mr. Zail
Singh would not deny that it is the
legitimate role of the Opposition to
draw the attention of the Govern-
ment d the people of this country,
to thejtragic realities, to the tragic
situation, that prevails at the moment
and to the causes of that tragic situ-
ation and to the possible remedies
which ought to be applied. I find that
this rele of the Opposition itgelf is
being / denigrated. I have carefully
listened to and, at least, I have tried
to read, the speeches that were deli-
vered on Saturday in this House by
the very distinguished colleaguesg from
the Treasury Benches. I find that
every atternpt by the /Opposition 1o
draw the attention of the Govern-
ment to its failures t{o its incompe-
tence and to its own corruption, is
being viewed with suspicion. It is
being decried as it is being tried to be
suppressed.

Sir, I have one/ word of caution to
utter that, at the end of this debate,

Sardar Saheb will get up and enter-,,

tain us to a few couplets of yr u and
will indulge in a few jokes./ (Imter-
rupttong) Sir, the faithful people
around him will dyly clap and applaud
and there would be some hilarity in
the House. And the hon. Home Minis-
ter will go back home to his Home
Ministry and everybody will say that
he wasfa jolly good fellow. But, Sir,
it is not the kind of attitude with
which we have to deal*But, we
have to deal with such g tragic situa-
tion that confronts the country to
day. This requires no evidence, But,
since[my distinguished friend, Mr.

Frank Anthony, happens to be here,
it compels me to cite the evidence.
But, the evidence which I will be
able to cite could not even be more
remotely characterised as partisan.
But, it is my#duty to produce before
the House witnesses of unimpeachable
credibility and integrity. My witness
Number one is a gentleman recently
nominated by the distinguished Presi-
dent Wry, to the House of
Elder A who happens to be
running lﬁi’./ own newspaper at the
same time.

Sir, in his newspaper of yesterday
under an editorial under the headmng
of ‘Crimes in the Capital’ he re-.-calls
the advice of Johnson to the citizens

of London that before you leave your/

houge and venture into the streets of
London please make your will. And,
Sir, he does recite that the perform-
ance of the Delhi police and the per-
formance of the Home Ministry leave
a good bit to be desired and he/has
told us that uynless these murders and
rapes and things like that—some of
them committed in the broad day
light and under the very nose of tho
Delhi polic re put a stop to, the
city of Delhi/and this country will
soon hold a palm to cities like
Chicago and other notorious cities of
the world which are known for their

crimes.

Sir, another sober newspaper almost
wholly sold out to the furtherance of
the Congress (I) cause equally 71-&-
ports that the crimes committed in
every part of this country—particu-
larly the city of Delhi—are a stand-
ing disgrace to not only so far as the
police are concerned but also to those
who appoint the police; those/Avho
guide the police and those who are
ultimately responsible for mainte-
nance of discipline in the police force.
With this kind of evidence one does
not have to go in looking for any
other evidence.

But let me point out/ what happens
in this august House and how the

-
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members of the treasury benches look
upon this serious and tragic problem
with the levity and that sense of irres-
poasibility which undoubtedly ought
to be avoided if we are to seekﬁany
solution of the probelm.

On Saturday my distinguished
friend, Mr. Baleshwar Ram from
Bihar speaking of this problem made
an astounding suggestion to the Home
Minister. The suggestion which he
madg’ yas that the only way to stop
crime/in this country is to punisi
those who punished Mrs. Gandhi and
some of her associates. If this is the
kind of solution which comes from
the mouths of sensible and respon-
sible Members of Treasury DBenches
then I am afraid,/ Government will
never improyve and crime will not
stop and the law and order situation
will not improve in this country be-
cause you cannot devise correct pres-
criptions unlesg you have correct diag-
nosis of the proplem and the diagno-
sig is providedfto a Minister ultima-
tely by his colleagues in Parliament
and these are the kinds of diagnosis
which are being pointed out to him
that all this crime which is going on
in the country—rapes, murders and
dacoities__is duzo the fact that some
people who tried to punish Mrs.
Gandhi have mot been punished by
Sardar Zail Singh,

Sir, as I said, unless you know
the cause of the cri you will not
arrive at the remedy. /Another cause
which is invariably thrown in our
face—ang this again shows what sort
of troubled imagination my friends on
the Treasury Bencheg have—is that
the RSS and the Lok Dal people have
infiltrateq into the police anz/it is,
therefore, that crime has incréased in
the country. Thank God, they admit
that crime has increased. Also thank
God, nobody had the courage ty say
that those police officers who raped
the innocent women and those polic
officers who continue to be g disgrac
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on all the police force throughout the
country were RSS volunteers who
have infiltrated intg the police force.
But, Sir, all this speaks volumes of the
irresponsibility—the intensity of irres-
ponsibility—that they/exercise ;n mak.
ing speeches pn the floor of the House
Al] that we hear from them ;s that
crime will stop if somehow you
manage ty get out from the police
RSS people and the Lok Dal
peoplé/who have gone into the police
Porce. And, Sir, anothe, distinguish-
ed friend of mine, Shri1 Harish
Chandrg Rawat, from the beautiful
city of Almora said this. I wisp he
had made a speech which fa ly
represent; the aesthetic sense off his
city. But, Sir, what he told us 1s
something very strange. He talked
of that famous incident, the notorious
incident, of Baghpat but he asked
the House and he advised the House
to forget it because he thinks iy is
not so serious when you compare it
with another incident, That incident
was that some unnamed United Front
Minister had tried to flirt with some
women n Singapore. He says this is
a more serious incident which/ has
taken place, why do you think of
Baghpat. And I want the people of
Almora at least to know through vou
Mr, Speaker, and through what we
say in this House that their very
this
House zconsu]ers that Baghpat is less
serious.”*. If thig is the kind of think-
ing of which the treasury members
are capable of, I do not know how far
you are going to solve the problem,
Sir, we do not wish to go i?y people’s
private lives, I don’t know’ who this
unnamed Uniteg Front minister was.
Presumably my distinguisheq friend
who talked of this was not present in
Singapore and he did not see this
incident. Therefore, he must have
relieg upon some/ newspaper report,
But, Sir, when you rely vn newspaper
report, there is a puge issue of the
newspaper, called ‘Current’ by no
means a paper favourable either to
the Janata Party or the Bharatiya
Janata Party.

O*Expunged as ordered by

the Chair.
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And, Sir, all
be some sen
ercised in this matter,

}/hope is that there will
e of responsibility ex-
Hnterrypt-

ions) ** Then —Sir; TWish "to say
this v

PROF. MADHU DANDAVATE
(Rajapur): It was not united; it was
disunited. f
12,59 hrs.

{MR, DEPUTY-SPEAKER in the Chair]

SHRI RAM JETHMALANI: Sir,
7 heard my distinguished friend Mr.
Bhagat saying this jn common with
Mr. Baleshwar, Ram talking to us the
same thinthf The first gentleman
talked about’ this: Why don’t you
go about punmishing those wno have
tried to harass Mrs. Indira Gandhi?
Sir, Mrs. Indira Gandhi is +the Prime
Minister of this country. She has been
elected by an overwhelming verdict
of the people of thig country. We
respect it because we are running the
democratic apparatus and however
much we dislhike this phenomenon yet
we respect the people’s choice. She
is the Prime Minister of the country
and 1 will, therefore, not say anything
which denigrates the office of the
Prime Minister by referring to the
antecedents and the character of the
occupant of that august office. But,
Sir, since we are being constantly
provoked, since we are being ron-
stant]y proddeg that Mrs. Gandhi was
harassed, the harass? 's of Mrs. Gandhi
must now be punished, Sir, 1 am only
in self-defence entitleg to retahate
very briefly and say this that Mrs.
Gandhi wag sent to prison by the
verdiet of this Parliament. If the
plea now is that this Parliament
should be punished, the gentlemen are
welcomed to this plea, but after Mers.
Gandhi was punishd by the Parlia-
ment on the same facts a prosecution
wag launcheq against Mrs. Gandhi in
the Court because it also amounted to
crimes in the ordinary Penal Code and
Mrs. Gandhi who was given by a
somewhat innocent and foolish Janata
Government a chance to go to the

[

judges and estabiish her innocence on
the very facts of which she hag been
found guilty by Parliament, did not
have the coursge to go and fight the
case on merits but she pleaded the
bar of the limitation and got the case
dismissed. (Irterruptions),

SHRI JAGDISH TYTLER (Delhi
Sadar): 1 personally know what he
was doing. ... (Interruptions).

SHRI RAM JETHMALANTI: I
always find tnai whenever 1 got up
to speak they know that [ am speak-
ing the truth and it acts like chilly
powder on them.

SHRI M, SATYANARAYAN RAO
(Karunnagar):**
(Interruptions)

SHRI JAGDISH TYTLER: Let him
deny this ... {(Interruptions).

MR. DEPUTY-SPEAKER: Mr.
Jethmalani, vou should stick to ycur
subject-proper.

(Interruptions)

SHR] RAM JETHMALANI: Sir, |
cannot fight witi the ignorants who do
not know the records, who do mnot
know the judgment.

(Interruptions)

SHRI JAGDISH TYTLER: Let him
deny that he was pot instrumental in
getting those witnesses to tell a lie.
I was a witness to the harassment of
Mrs. Gandhi angd Mr. Sanjoy Gandhi.*

This 1s the kind of justice they were
trying to do to Mrs. Gar.dhi and this
way they were using the police and
now they say it is legitimate. (In-
terruptions).

SHR] RAM JETHMALANI: Sir,
let me point vut that the Supreme
Court found them guilty of trying to
influence. ... (Interruvntions).

SHRI M. SATYANARAYAN RAO.**
... (Interruptions).

SHRI JAGDISH TYTLER:** ...
(Interruptions),

**Expungeq ag ordered by

the Chair.
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SHR; RAM JETHMALANTI: 1 stand
on the judgment of the Supreme
Court which founq them guilty of
suborning the witnesg and sent him
to jail.

MR. DEPUTY-SPEAKER:: The
whole difficulty is that Mr. Jethmalani
never forgets that he is an advocate.
You please come to the subject-proper.
Your time is over. You will have to
complete now.

SHR] JAGDISH TYTLER: Sir, he
is making false statement.

(Interruptions)

SHRI M. SATYANARAYAN RAO.**
(Interruptions)

SHRI JAGDISH TYTLER: 1 can
say that for six months I was with
him, after him, and T was trying to
find what he was doing.

(Interruptions)

MR. DEPUTY-SPEAKER: Please
git down....

SHR1 M. SATYANARAYAN RAO:
We cannot tolerate it when our leader
js being attacked like this. What
is he talking?

MR. DEPUTY-SPEAKER: He has
not used any unparliamentary
language. Now, please come to the
subject proper and finish your speech
within two-three minutes, Mr.
Jethmalani.

SHR; RAM JETHMALANI: They
are stinking....(lntermptions) I do
wish through you to invite the atten-
tion of the Minister for Home Affan_‘s
and any representative of his who 18
here to the incidents which have taken
place in the city of Delhi. Let me
recall that** a por employee, suddenly
fell out of a moving Fiat car on the
streets of Dethi. A gentleman was
found inside the car with two glasses
and a bottle of Whisky and a bottle of
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Gin. Hag the Home Minister dis-
covered the identity of that gentle~
man. ...

MR. DEPUTY-SPEAKER: Please
do not mention any person who is
not a member of thig House. Do not
receord it; that will be expunged....
Please sit down. Mr. Jcthmalani has
mentioned the name of a person who
ig not 3 member of this House.....

SHRI RAM JETHMALANI: I have
not mentioned any name.

MR. DEPUTY-SPEAKXER: Then, it
is all right. 1 thought you have men=-
tioned the name.

SHR] RAM JETHMALANI: I am
on the contrary asking the Home
Minister to determine the name....
(Interruptions). Truth js very un-
pleasant. Let me give them some
more truth., 'The same gentleman
sitting in the car....

MR DEPUTY-SPEAKER: Please
come to the subject proper and com-
plete. You have already exhausted
yvour time.

SHRI RAM JETHMALANI: We are
talking of the law and ovder....(In-
terrptions). A girl, calledq Purnima,
fell from the fifth floor of a Delhi
building. She fell on the road and a
person on seeing this woman fall, with
an exclamation ‘O God, help me’ ran
from the scene of offence. He was
noticed by the Chowkidhar; he was
identified py him. Why has the Home
Minister and his police not yet ident
fled that man?*¢ (Interruptions). I8
this kind of thing goes on. I am
sure, the crime in this country wilk
never come to a stop. Political
patronage and membership of a politi-
cal party have come to mean an
instrument of immunity from prosecu-
tion.

MR. DEPUTY-SPEAKER: Please
conclude now.

s*Expunged as ordered by the Chair.
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SHRI RAM JETHMALANI: I wish
to talk about another serious problem
which confrontg the nation today and
which has been confronting the nation
ever since Mrvs. Gandhi’s Government
came to power. | am talking of the
turmoil in the North-East of this
country. Once again, the diagnosis
is wrong and, therefore, the prescrip-
tions are bound to be fallacious. Once
again, I hear Mrs. Gandhi occasionally
insinuating though her followers
insinuating a little more overtly, that
it is some kind of RSS mischief that
is taking place in Assam. Someiimes
Sardar Zail Singh says that some
foreign imperialists are involved,
sometimes our Comxmunist friends talk
of some kind of a body involved there,
These are all wrong solutions. These
are all....(Interruptions).

MR. DEPUTY-SPEAKER: Mr.
Jethmalani, please complete your

speech.

SHR] RAM JETHMALANI: I wish
to repeat for the benefit of the Home
Minister, certain things in a few
words, [ wish to Point out to him
that to-day, it is mainly because of
the reasonableness of the Opposition
parties, it is mainly because of the
soothing touch of my leader Shri Atal
Bihari Vajpayee and some distin-
guished leaders of the Janata Party
that there is comparative peace in that
region; and the students to-day have
given a demonstration of their good-
will to the Government, by calling off
their agitation. 1 hope the tempovary
suspension of the agitation will now
be taken full advantage of by Mrs,
Gandhi, ang she aund her Ministers
will see to it that this is not construed
either as a weakening of the agitation,
or ag the lessening of the confidence
of the students in the cause for which
they are fighting. It behoves the
Government to deal with these people
with understanding—these people who
understang the Constitution and the
country better than either Mrs. Gandbj
or Mr. Zail Singh or any other person
in the Congress (I) Party wbe is
dealing with this problem. The
#tudents have repeatedly said that

they wisheq to solve this problem
within the four corners of the Con-
stitution. They have said that no
legitimate cilizen of this country ghall
be allowed to be harassed by anybody,
and the constitutional rights of every
legitimate citizen shall be respected
fully, and shall be enforced fully.
But it does not behove Sardar Zail
Singh—and ‘t i an indictment of his
Ministry—that he should have thought,
in the first instance, of using brutal
force, supplemented only by ignorance
of the cause uf the agitation. Use of
brutal force was threatened against
thege people—these people who have
law and Constitution on their gide. I
hope sense will prevail, and wiser
counsels will prevail and due atten-
tion will be paid to the needs of the
area, and to the legitimate demands
of these young men who have been
carrying on this agitation for the last
9 months.
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[sft saw fawre @ab]
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4§

-0

MR. DEPUTY-SPEAKER: Sh,
Madhu Dandavate will immediately
resign.

SHRI NAWAL KISHORE SHARMA:

g;g T-amE d31 1 9w ¥ wwfad |
TAZA FET AT g fF U waww @
TERAT & e w1 ar Adr w2

MR. DEPUTY-SPEAKER: With
the permission of the House, we will
have to complete the discussicn by
this evening. 1 think the Government
will have no objection extending the
period so that we can complete the
speeches by all the Members this
evening whatever the time might be.
At 4 P.M, the State Minister will in-
tervene. The discussions must be
over to-day evening. Thig is an im-
portant Ministry. 1 want to give
chance to all the Members, irrespective
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SHR] FRANK ANTHONY (Nomi-
nated-Anglo-Indians): Mr. Deputy-
Speaker, I have given notice of two
cut motions. They are complementary
in characler. The first is about the
need for the declaration of an emer-
gency in the State of Assam. The
second is about the need for a mucth
fuller application of preventive detlen-
tion in the country.

1 realise that the cut motions or the
Jissues that they seek to raise will
perhaps tend to raise the hackles of
certain disparate elementg i the
House—pseudo democrats, crypto
totalitarians masquerading as deme-
crats and those who, in fact, worship
at totalitariap shrines. But gso far as
Assam is concerned, I feel—and I have
studied the problem perhaps more
thap most people—that the declaration
of emergency is long overdue. In the
last nine months the Prime Minister
has done everything that is humanly
possible to meet more than half way
the various agitating groups. She has
accepteq insult; and abuse from the
youth whose megalomania has grown
because of her continuing lenient
treatment.

All the ingredients for declaring an
emergency have been postulated by
the Government at different times in
the House. The Home Minister is
here. He told us on one occasion that
the agitation had got beyond control
or out of the hands of the students.
He told ug that it was being supported
from outside, but he wa; reluctant o
name the outside agency. Members
of this House have indicated a parti-
cular party that has got both feet in
the agitation and is seeking to encou-
rage this agitation, The position is one
of stark insurgency. And as I see it as g
lawyer, what is happening therc and
what has happened speaks raucuously
of nothing but rank insurgency.
And as 1 see it, and I have discused
matters with leading Members from
Assam, lawyers and ex-Ministers, and
they tell me that at least 70 per cent
of the population today are looking
for deliverance from what is happen-
ing to the Centre.
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Half the population consists of
minorities. They have been living in
terror. Thank Go4q today they are
beginning to re-assert{ themselves.
The poor have been deprived of their
livelihood, they form the major
elément. Students are without educa-
tion. 1 have just written a pathetic
letter to the Prime Minister. Brilliant
students are being deprived of
employment only because of this
insane insurgency in Assam. They,
as | say, are looking to the Centre for
storong and even ruthless measures.

Let me say without qualification
that the motives of those who talk of
negotiation are not only oblique, but
they are demonstrably mala fide. I
anticipated what my friend Ram
Jethmalani was going to say. The
people who are talking in terms of
negotiation know that their eorts are
disingenuous. They do not intend to
qiegotiate. The same formulae—the
cut off date, 1952 electoral rolls—are
being projected again and the
paralysis continues, the blockade ot
supplieg continues both in the State
and to the rest of the country, and
the killings continue to grow.

1 know that some elements in the
country are seeking to i1eap political
dividends. Because Mrs. Indira
Gandhi’s massive mandates have re-
duceg them to divisive rumps, they
feel that if they can accentuate this
trouble in sensitive areas, they may
be able to reap some kind of volitical
dividends.

You probably know that the power
to declare an emergency is posited in
article 352. It pcstulates that when
the President ig satisfied than an
emergency exists whereby the secu-
rity of India or any part is threatened
by war or external aggression or
internal disturbance, a declaration
may be made in respect of the whole
or the part. Today, what do we see?
I am speaking now very frankly to
the Home Minister. Thig is not an
internal disturbance. It is an internal
disturbance in a way, it is an internal
disturbance in the most vulnerable,
the most sensitive part of the ccuntry.

But it is much more than that. It is
overlaid with external aggression,
because what is happening today in
Assam is a deliberate, direct invita-
tion {fo aggression from outside.
Haven’t we got aggression from out-
side? Aggression takes different
forms. We have almost an over
aggression from outside. Everyday,
we are told about Seve; Sisters, China
arming people, including the people
from Assam, iraining them and giving
them arms. And that iz a direct con-
sequence of this so-cailed interenal
disturbance. It hag taken on al] the
overtones of an external disturbance
of endangering security by way of
external aggression. What do we do?
What are the other ingredients? You
have internal disturbance, you have
external aggression, covert, if not
overt; then you have the minorities
in grave and increasing danger. I
had some people send a message to
me, they were Assamese, they refused
to join the movement, and they were
threatened their wives and daughters
were threatened with mutilation, with
death if they do not join this move-
ment. What more do you want? The
administration is at a stand-still. The
couniry is being starved of all kinds
of crucial supplies. Can there be a
stonger case for declaration of Emer-
gency? The danger is to the whole
Country, The longer you delay, the
position will get infinitely worse.
This is tha poison that is spread-
ing, it ha; already begun to
spread and you would only en-
courage it by continuing leniency. 1
know the Prime Minister has gone out
of her way. But people now identify
this leniency with weakness and al-
ready as see, it is playing into the
hands of secessionists in Assam, and
it is playinz into the hands of
the people who are trying to
take advantage of thig troubled area
in order to try and if possible get this
whole area to break away from the
rest of the country.

I was going to deal with what Mr.
Ram Jethmalanj said, although I will
not be able to deal with him as fully
ag I would like to. 1 will come to that



287 D.G. (Genl.), 1980-81

[Shri Frank Anthony]

a little later. But the first thing that
‘will have to be done is to dismisg all
the senior officials who identify them-
selveg with rank insurgency. That is
the first thing you have to do apart
from all other aclions you may take
in order io keep your administration
going.

I knew that my friend, Ram Jeth-
malani-—] will come to him now—
would use thig so-called declaration of
partia] conditional suspension of the
agitation for trying to support the
claim of the agitationists, The attitude
of the party to which he belongs has
been demonstrably maladroit. The mo-
tives have been there for everybody
to see. They want to see this ‘Wwhole
area troubled so that....

SHRI ATAL BIHARI VAJPAYEE
{New Delhi): That is wrong.

SHRI FRANK ANTHONY:. My
friend is saying, it is wrong. But every
actiop speaks for itself.

SHRI ATAL BIHARI VAJPAYEE:
Can you cite a single example?

SHRI FRANK ANTHONY: ] am
going to prove it now. What have they
been saying? They have been saying
this and the students have only been
repeating whai they have been telling
them. In this partial suspension, what
have they said? They say: ‘You re-
instate the government gervants’. Now
they are asking this Government to
reinstate the people who are support-
ing nothing but rank insurgency. They
want this Government to create g pre-
cedent for Government servants ijn the
States and the rest of the country to
be able to join in rank insurgency
movementg for gecession and then to
claim to be re-instated: that is the
formula borroweq from my friends
like Mr. Jethmalani and his colleague,
my friend, Mr, Atal Blhari Vajpayee.

Another part of the formula ig that
you withdraw the repressive measures.
Only g knave or a fool—they are not
fools—can suggest that you withdraw
‘the allegeq repressive measures. What
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repressive measures? You have alert-
ed the armed forces, you have taken
some of your central police forces
there and they want preventive deten-
tion withdrawn. What would happen?
See this partial suspension order., What
have they said? The whole thing is
a disingenuous ploy to gain time, be-
cause after a fortnight—God forbid—
if you do anything like this, if you
reinstate the senior officials, if you lift
preventive detention, they will imme-
diately come forward reinforced. Look
at what they have said. They have
asked their regional organisations to
strengthen themselves. They have
said that the legislators who do not
immediately join them should be boy-
cotted, It is an euphemism for terro-
rising them. And last but not the
least, they have repeated their intran-
sigent formula. They have said, the
only solution will be the 1951 National
Citizenship Register and the 1952
electoral rolls. And my friend is going
along with them, The whole thing is
demonstrably disingenuous and this
disingenuous formula, they have bor-
roweg from my friends, Mr, Vajpayee
and Mr. Jethmalani. This is what
they have done,

SHR] ATAL BIHARI VAJPAYEE:
May I thank the hon. Member for giv-
ing me credit, which is not due?

SHR] FRANK ANTHONY:. Look at
what they are continuing to do. The
Prime Minister has said: ‘Yes you
withdraw it unconditionally, we will
also come unconditionally to the nego-
tiating table’ I think, she went too
far. But anyway, that is the offer.
Look at their conditions, the blockade
of oil, essential supplies and all com-
mercial products to Assam and from
Assam to the rest of the country will
continue. They have told all their
units to strengthen themselves for a
likely final showdown. Thisg is an
offer which could only, as I see have
been processed in the offices of the
Bharatiya Janata Dal or whatever they
call themselves. Because they are
callow youth, they do not know. Some-
body is conditioning them, somebody
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from inside and somebody from outside.
Obviocusly, this conditioning has been
done by not incapable lawyers from
inside.

My next cut motion is of a comple-
mentary character and that is, pre-
ventive detention ghould be applied
much more fully in the rest of the
country. I know that we have no pre-
ventive detention generally. The Ja-
nata Party tried to have mini-MISAs
in Bihar and Madhya Pradesh. We
have preventive detention for econo-
mic oftences. 1 am not talking so
much now of COFEPOSA, which is
meant essentially for sraugglers. We
have putl on the statute book ‘The Pre-
vention of Black-marketing angd Main-
tenance of Essential Supplies Act’ 1
know my friend the Home Minister
wil] say, he has no direct concern with
this. I say, he has a direct concern
with this. Technically it may be the
concern of the Civil Supplies Ministry
but I say it ig the direct concern of
the Home Minisiry because it is the
cddominent Ministry so far as the secu-
1ity ! the country is concerned. Black-
marketeers profiteers and hoarders
“who are the constituentis largely of a
particrular Party—I do not have to
name it.- Mr Vajpayvee will get offend-
cd—are undermining the security of
the country. That ig why I want pre-
ventive detention to be used very much
mnr~ liberally. (I do not know wwhe-
ther it is a contradiction in terms—
‘preventive detent.oa’ and ‘liberally’...

14 hrs.

SHR] ATAL BIHARI VAJPAYEE:
Only a nominated Member can make
this type of speech!

MR, DEPUTY-SPEAKER: But he
is an Hon. Member of the House.

SHRI FRANK ANTHONY : My
friend does not know that a nominated
Member who has defended.. . .

MR. DEPUTY-SPEAKER: There is
no difference between a nominated

Member and an elected Member: all
are Hon, Members.

SHRI FRANK ANTHONY:. If my
friend Atal Bihari ‘'were preventively
detained, pro.ably the first lawyer he
would coine o js myself because I have
hag more people—arrested under
MISA— veleased than perhaps any
other lawyer in the country.

Lei me tell my friend, the Home
Minister something else. We see what
is happening in Delhi. Prices are
going up every day. Let us be quite
frank. ‘who is responsible for this?

SHRI ATAL BIHARI VAJPAYEE:
Atal Bihari Vajpayee!

SHRI FRANK ANTHONY: No, No;
it is Atal Bihari Vajpayee immediately
behing the scene and Ata] Bihari Vaj-
payee’s constituents very much on the
scene.

You see what js happening. Shops
are working cheek by jowl. There is
no tag They charge whatever they
take. T do not know what is happening
to the Government. They have no
tags and there is no preventive deten-
tion I want to tell my friend:
‘Apply prevent:ve detention liberally,
but applv it carefully’, because it is
only tcdav a news i1tem anpeared that
some peovnle who allegedly dealt with
thousands nf kilogramg of sugar ‘were
preventively detained, but obviously
the law was not correctly applied be-
cause three gitting judges of the
Delhi High Court ordered their release.
So, you see that even people who were
preventively detained because of every
safeguard have been released.

I do not know why Mr. Vajpayee
should be preventively detained. He
may be, but there should be all kinds
of safeguards That is why I have al-
ways insisted on the continuance of a
judicial review. I know that preven-
tive detention is not the only answer,
but it ig a powerful instrument by
which. in Delhi overnight you can
bring down the prices of your vege-
tables, you can bring down the prices ot
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your essential commodities—a1 you
lockup g thousand of Mr. Atal Bihari
Vajpayee’s constituents under the
Preventive Detention Act. I do not
know why you don’t do it. They
don’t have tags. As I say, more and
more shops, cheek by jowl, are charg-
ing what they want and at varying
rates.. ...

MR. DEPUTY_SPEAKER: Why don’t
you get a list from Mr. Vajpayee and
hand it over to the Government?

SHRI FRANK ANTHONY: Therefore
preventive detention is the cutting
edge. That is why I want preveative
detention to be applied with regard to
the maintenance of essential supplies.

1 was reading a statement the other
day of a very distinguished Ficonomist.
He said that if the level of man-davs
that were lost during the unfortunate
Janala regime in 1979 could be hrought
down even by hali, you can add bet-
ween 53 and 1000 crores to your pro-
duction. The man-days were lost hy,
as 1 say, p.ofessional labour agitators
—unicn leaders compeiing wih one
another. That is why I say that there
also preventive detention should be ap-
plied very much more.

And may I say this,—I am almost
ending—T7J read an article that in
Britain they were suffering from run-
away prices, and this article said ‘We
wish we could import an Indira
Gandhi inte, this country with her
Emergency’ because, during the Emer-
gency, Indira Gandhi had done, in the
first year, what was very necessary for
the country. As I argued before the
Shah Commission, in the first year the
Emergency was the best thing that hap-
pened to the country. In the second
year, as 1 conceded before the Com-
mission, there were certain aberrations
but in the first year what happened?
You found that the Emergency gave
the country much needed discipline.
Let me say this, that we are among
the most undisciplined natlons in the
world, Let us be quite frank. But
during the first year of the Emergency
we had respite from hoarders, black-
marketeers and profiteers, the consti-
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tuents of Mr. Vajpayee’s Party, the
much-needed respite from professional
agitators who themselves have not, us-
ually, earned any honest penny. 1
will not tell you what happened when
I cross-examined one of the most out-
standing labour leaders in this country
he is now a member of one of the
leading Parties; he never earned money
ail his life, he never paid income-tax
all his life: suddenly the became a
Minister. And I put to him the allega-
tions, about what had happened to him
aftar he had become the Minister. Any-
way, let that go.

What happened during the Janata
rule? It precipitated decay: all round;
slack in severy direction, administra-
tion, the services, the police, and ram-
pant, corruption; that is the terrible
legacy which Shrimati Indira Gandhi
has received; it is more than a full
plate; it is going to take a great deal
of time to correct this slack.

My last submission is this. Do nct
think, when I plead for preventive
detention, that I think that it is any-
thing internally good. I think, preven-
tive detention is an evil. I have al-
ways spoken against it. But in the
conditions of the country today, it is
a very necessary evil, And I feel that
you must always have judicial review,
a judicial scrutiny. That is why I was
one of the pecple who had condemned
so much that unfortunate majority
judgment of the Supreme Court in
Shukla’s case. Before that, even dur-
ing the Emergency, even during the
suspension of Fundamental Rights. the
High Courts—nine of thems—said, we
will scrutinise; judicial review is our
function”. They struck down every
case with- one bad ground: I think, I
did 14 cases in the Delhi High Court;
where on one irrelevant ground deten-
tion was struck down. So, preventive
detention, as I say, is an evil, but it is
not an unqualified evil, it is a neces-
sary evi] today, and that is why, wher-
ever you have preventive detention, you
must have judicial scrutiny. If also
you have an Emergency in Assam, I
would be all in favour a review of
Shukla’s Judgment. So, that there also,
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you will have judicial serutiny. I know
that preventive detention is abused; I
know that either from motives of vin-
dictiveness or motives of sheer venality
people are preventively detained. But,
as long as you have the courts, there
will always be the safeguard, the safe-
guard that preventive detenticn will
not be applied venally or vindictively;
one bad ground or one irrelevant
ground, detention will be struck dowm.

Emergency in Assam is long overdue
and preventive detention should be ap-
rlied much more fully in the count:y

generally.

MR. DEPUTY-SPEAKER: Mr. Frank
Anthony, you have not moved your Cut
Motions, though you have made the
speech. Mr. Tytler, \q.o.

SHRI JAGDISH TYTLER (Delhi
Sadar): Mr. Deputy-Speaker, Sir, what
is happening today is nothing but an
extension of the hangover of the mis-
management of the previcus regime,
the regime of what was called the
Janata Party. I am not going to make
a political speech. But I have ajew
suggestions to make for the considera-
tion of the hon Home Minister; and il
he thinks that they are worthwhile,
then he can take them into considera-
tien. But, before I do so, I would like
to give an analysis of the situation pre-
vailing belfore the /Janata Government
took over and when the Janata Gov-
ernment was in power. I will start
with the communal situation.

From 218 communal incidents in
1974, the then Congress Government
had brought the number down to 186
in /1977, during the period under re-
view, the number of deaths due to
communal riots had been brought down
from 87 to 36. Compared to these
figures, the moment our friends Op-
posite, the champiolgz/ of democracy,
took over the reins ¢ e Government,
the number of communal incidents
shot up to 230 in 1978, with the num-

ber of deaths going up from 36 to 110.\

1979 was no better in respect of comse
munal tensions. There jvere-304 inci. -

dents with 261 deafhs. These are the
figures pertaining to cornmunall ten-
sions only. Of course, when the new
Government took over nobody expect-
ed that the situation in law and order
and mess they left would improve
suddenly. Natm‘allv,t{ it will take
some time before e situation is
brought under control

Sir, coming to the labour situation,
industrial unrest which had shown a
sudden spurt with the withdrawal
of emergency showed a slight sign of
decrease in 1979. Theough the percent-
agefof violent incidents increase to
an all-time high 15.7 per cent as com-
pared to 11.6 per cent in 1977. The
percentage of violent incidents in the
first two months 0§ }980 was 9.4 per
cent but this shou e viewed in the
context that what we have inherited
from them is a complete mis-manage-
ment which only our leader Shrimati
Indira Gandhi can impreve and save
this country from, the situation they
had left. Time will only bear testi-

mony to what I say.

Sir, /noming to student unrest—I
am little hesitant to mention about it
—since the time Mrs. Gandhi took over
we have not had any siudent unrest.
I do not know whether the Opposition
will take a clue and start something.
During the Janats regime :;n/if-}?.f).
9,200 incidents took place of which
twenty per cent were accompanied by
violence. 'This was particularly true
in the State of Assam, Punjab, West
Bengajl and Kerala. As in the case of
labour, during the first two months of,
this year there were 1800 incidents o{
which 15 per cent turned violent.

Sir, much has been said about
Assam. It is net right for me tfo re-
peat what the Opposition members and
our n Members have spoken but I
wouldﬂike to find out from the Hon’hle
Home Minister which is the party or
which is the regime which led the
situation to what it is today in Assam.
Who are The pecople who are responsi-
ble for the happenings in Assam? It
is a fstrange thing that Central Go-
vernment has no-control. Central Go-
vernment says that Assam is out of



295 D.G. (Genl.), 1880-81
[Shri Jagdish Tytler]

control, The local administration is
a complete failure. Universities are
closed. The schools are closed. The
factories are closed. People are not
allowed to say anything outside. Even
our/refineries are closed and the only
thing which is working is: ‘shakhas’.
Strange! How ig it that with all the
powers we cannct get Things done in
Assam and only RSS shakhas are
being held and I believe they are in-
creasing day by day. [fdo not sgy that
these are the only pedple who are res-
portsible  for what is happening in
Assam., The Home Minister has sug-
gested—he has even said in his speech
in the Question Hour—ithat there are
foreign elements A‘nd powers which
are responsible for/what is happening.
I would say if the Home Minister has
a clue or they suspect—they have their
own agency to find out—any foreign
power or any foreign diplomat is in-
volved, I think, we should ask them
to pack-up and close the diplomati(y
relations straishtway. ™These are the
hard steps which you may have to
take otherwise things are not goiug
to be done. Until and unless you
ceme strongly on the agitators who
are agilating net oniy lor Assam
people hut also for people with more
dirty /designs behind it,

It is completely one thing to bhreak
away from us. If anybody tries tle
do that, may be from our party or
from {he Opposition party, he should
be locked up. This is what I would
suggest,

Coming to the rape case/wh.ich we
hear from the newspaper everyday—
of course it is horrible crime—it
should be condemned. In fact atroci-
ties on women who are our sisters,
daughters and mothers, should be

condemned by all. 1 would like to
ask Opposition Leaders and the
Press, fwhen a mass killing happened

in Tripura, how much did they pro-
test and how much did they grill the
Govgmment? You know what hap-
pened in Tripura, Are the people
there not part and parcel of our bro-
therg and sisters? Are they not part of
ourf family? I think such a thing
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should be condemned by all even if
the things involveg is one or two
here or there. Who is responsible
for this? ¢fmterruptionsy— It is the
government which is running/there
which is responsible.

Coming to the crime situation, I
would say that the Opposition Lead-
ers too whenever such a crime against
women takes place or a rape case is
brought to their notice they should
help us and the police in tryingto
catch/ﬁold of the culprit responsible
for that. I would ask the Home
Minister that if he cannot bring for-
ward a Bill, at least, he should issue
,an Ordinance as it was done in the
case of Shah Commisspon etc, to
which I wil come later. / Whenever a
crime against women takes place or
a rape case comes, why not the jud-
ges of the High Courts or the Ses-
sions Courts or the Lower Courts
take up the cases on a priority basis’
I think the trials should be held day
1o day/anml the culprit will have to
be brought to book and should also
be severely punished, It should not
be taken lightly, I hope the Home
Minister will take note of ‘his.

Coming to Delhi proper, T am not
going 1o «efame anybody on wh is
happening in Delhi. But that is not
a nice thing. People here are feel-
ing insecure. There is a strange
thing that has happened. Whenever
a robbery takes place in Delhi or
whenever a crime takes place or
whenever an assault takes place, it
is /the leaders of the Janata Party—
not the public, not the police—who
know it first. 1 do not know how
they come to know. I am not even
stating that there is connection bet-

een the Janata PArty and the crime
/incident. It is for fvou to judge.. I
will give vou one ‘instance. 1 took
the. hon. State Home Minister to
one' or two places in Kirti Nagar and
Model Town, where a robbery had
taken place. A very interesting thing
happened. We had gone to a house.
’I'he?:)me Minister wag there. There
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were a lot of people collected there.
“There were some ladies who had just
come in- and said that they saw a
dead body lying in front of a woman
they pointed at a little distance, The
hon. Home Minister And myself want-
ed to visit the spot then. We were told
that iemt there wag nothing of that
kind and a group of women were
buying vegetables. We know who
were the people who were spreading

the rumours. This js not some-
thing new. To-day if is this kind of
rumour which is spread. I would

not like to cast any aspersion on the
press. But there is one incident that
took place in Kirti Nagar. But the
press has blown out this incident out
of ‘pr’ portion. As reported a persun
was fobbed and hig daughter was
dragged from the house and shots
were fired. We had gone there to
see the spot. It is not that I am
making a mockery of the poverty.
‘But, I was surprised to find that the
house about which the mewspaper
had printed in their publication had
hardly any charpoi to sit on. That
house belonged to a very very poor
person. May be, he did not have one
rupee in his pocket. But the things
were presented in such g way. Of
course local leaders, Janata/leaders,
R.S.S. leaderg were there. They did
give a different version to us. The
things were stolen from there. When
we "had gone there to see the house,
we asked the people there as to what
happened. They said that some peo-
ple were running Sghouting ‘chor chor’

And somebody fired 5 few shots.
One of them said that when |his
daughter went to the bath room,

somebody tried to snatch things from
the house, This ig all to the story.
C ared to this what we read in
the/papers or what was pointed out by
the RSS people while demonstrating
in front of the police station
completely false. I am not saying for
a moment that the whole reporting

No.
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Not at all. I would like thg/ Home
Minister to take note of the fact that
we need drastic changes. During
the last three years when the Janata
party was in power we woulq like

you to investigate the officers who
were taken; the police constables
and sub-inspectors and so o who

were taken. Just find out their back-
ground, their communal feeiings and
their association and you will come
to know, what the Janata party has
done.

Now, I am coming to the Grants
which the Home Minister has asked
for. I would like tq/ say that even
the police people are feeling insecure
_and why are they feeling insecure?
TBecause in the three years of Janata
party rule—I wish my colleague Shri
Jethmalani should have been here
because I am one per who had
scen how he operategfthrough Gov-
ernment machinery and this is one
of the reasons that the police is de-
moralised and they cannoi do it be-
cause they were made political and
they were used. I know how they
were used. Let him, deny if it is
wrong that they had mot taken a room
in the Janpath hotel.” We got a Youth
Congress bov to look on the room.
We kept a watch on the room. How
the witnesses were harasse’d**....Let
him deny that.

AN HON'BLE MEMBER: Whisky
to whom?

SHRI1I JAGDISH TYTLER: Whisky
to the witnesses. 1 was once present
in the Kissz Kursi Ka case hearing.
We had protected a witnesg where
CBI people used to harass them.
What happened as soon as he had
given his evidence in the court of
law before Sessions Judge**

I do not want to comment on them.
Thig is for everybody to judge what
the result is, Why it was done—but
I would like to tell you that as soon
as the witness, 3 prominent witness
in Kissa Kursi Ka case, came out of
the Judge’s room our late leader

s*Expungeq as ordered by the Chair.

™~
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Shri Sanjay Gandhi who knew every
trick these people were playing to
try to bring false cases against him
and against Shrimati Indirg Gandhi
and other Congress leaders. He said,
“You surround this witness because he
is going to be whisked away.” Six
or seven of us surroundeq that wit-
ness and did not allow the witness to
be touched. You know what hap-
pened! The police vegistered a case
against us of kidnapping a person
and on top of that at 12 O’clock at
night that witness was taken from
his house and brought back to the
den. I would call it a den which they
had kept in the Janpath hotel where
they spent the exchequers money.
We would like to know who paid for
the liquor and other things?

Sir, coming back to the newspapcr
reporting about wnicn Shri  Jeth-
malani said I do not at all give cre-
dibility to what he hag spoken be-
cause the same paper had mentioned
something about Vajpayee, that
when Vajpayee wants to visit a for-
eign country**

I say I do not want to give credi-
bility tgy that thing and neither want
to give credibility to what Mr. Jeth-
malani says.

SHRI ATAL BIHARI VAJPAYEE:
I am prepared to face any inquiry.

SHRI JAGDISH TYTLER: Sir,
Mr, Vajpayee has not listened to the
latter part of my sentence. 1 say 1
do not want to give credibility. May
be I am trying tn save you which I
should not.

Now, the most important part which
I am coming to is the suggestions
part and I would like the Home
Minister to make a special note of
it. Sir, we have the National De-
fence Fund. What do we have for
the police people when they retire?
I think Rs. 5,000 or Rs. 10,600 is the
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maximum that a constable gets who
is all the time facing danger. I
would like the Home Minijster to get
funds allotted or they can get more
funds and create a national police
fund which shoulg take care of the
policemen who get disabled during
performance of their duty and to take
care of the kith and kin of those kil-
led in action to look after their child-
ren for purposes of scholarships and
look after the people when they can-
not get jobs. I would like the Home
Minister tp attend to this, because
this is a very necessary thing, Be-
cause, until and unless you create the
credibility of the police men in the
eyes of the public, until and
unless they feel that they are secure,
they cannot perform their duties,
Government may caome ang Govern-
ment may go, but we are going to
make use of them. I would also like
the Government to male sure that the
police officers are not used by any
political party, might be our party,
might be an opposition party. Let
there be an ordinance, let there be
anything else, saying, the police offi-
cer should be used only to look aftes
the welfare of the people for which
the treasury pays, for which the peo-
ple pay, they pay income-tax to the
treasury and so on. The police officer
should be there exclusively to do his
duty, Of course, a very strange -hing
1s happening in our police force. We
do have some Jifferent hranches.
There is a Detective branch, there is
a CBI branch, there are so many
branches. But whenzver there is a
shortage of one constable in one police
fstation the Police Department does
not hesitate to bring in a detective
to take his place, as a constable.
What I am trying to say is this. If
the Home Minister does not give cre-~
dibility to the post they are holding,
the qualifications they hold, how do
you expect the policemen to perform
their duties?

In the end I have to make one more
suggestion, Sir. If you take the ana-

g

**Expunged as ordered by the Chair.
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lysis of the communal incidents, at-
rocities on harijans, backward class-
es. minorities and so on, you will find
that as our colleague Mr. Subramaniam
Swamy has put it, there are some
fifty districts in the whole country
which are involved. Why can't we
create Peace keeping force for those
districts? These peace keeping force
may comprise of representatives of
the weaker sections, harijans, mino-
rities and others in equal proportion.
Mind you, I am not saying tha! any
particular portion of the  society
should not form a part of this peace
keeping force. A beginning can be
made by each State constituting one
or two battalions depending upon the
size and the requirements. Such a
force needs to be exclusively wused
for maintenance of communal har-

mony and prevention of atrocities
against weaker sections. In this
whole exercise, the hon. Home Mi-

nister must try to involve the Ilocal
people in the Peace-keeping force. I
say this because this is very import-
ant. In Delhi there was a committee
which was attached to each Police
Station. But these have been remov-
ed now. I don’t know the reason for
it. Since I belong to Delhi, I would
like to say this, that the Peace-keep-
ing force attached to the police sta-
tion should be brought back,

With these words I conclude my
speech. I support the Demands for
Grants of the Home Ministry,

MR. DEPUTY-SPEAKER: Mr.
Tytler, although you said ‘It ig a mai-
den speech’, yet, you have made a
very good speech.

Now, regarding certain things, like
mentioning of some hon. Member of
the House, I will go through the pro-
ceedings. If anything damaging or
something other than parliamentary
is there, I would go through the pro-
ceedings and I will expunge them.
This is general,

(Interruptions)

MR. DEPUTY-SPEAKER: That
is what I said.

(Interruptions)

SHRI JAGDISH TYTLER: Excuse
me, I might say this since he has
brought up the subject, she was very
much there,

MR. DEPUTY-SPEAKER: 1 have
said already. Yoy must know that it
is a maiden speech of Mr, Tytler;
then yvou may not take very much
objection to it

SHRI ATAL BIHARI VAJPAYEE:
Unless these remarks are expunged
they are likely to be reported by the
Press. Only the onther day hon.
Speaker had called a meeting of the
Leaders of Opposition. The Treasury
Benches were also represented there.

MR. DEPUTY-SPEAKER: If Mr.
Jagdish Tytler hag mentioned about
family members of anv han. Member
of this House, I woulq go through it I
have told you already. Those things
will be expunged.

Now, Mr, M. Satyanarayan Rao.

(Karimnagar) : {/Mr. Deputy-Speaker,
Sir, T am rising to speak on the De-
mands for Grants of the Home Minig-
try. Isupport the Demands for Grants
of the Home Ministry. This Home Mi-
nistry is a very important Ministry.
Some people may say that this Minis-
try does nqt/deal with the economics
of the country, but compared to other
Ministries, I consider it more impaor-
tant because the performance of the
other Ministries depends on the per-
formance of this Ministry. If the
Home Ministry fails, then everything
goes wrong. We have noticed the
experiencefof the Janata Government.
When they were ruling tae country,
they faileq miserably in so far as the
administration py the Flome Ministry
was concerned. There were failures
on all fronts and everything had gone

ﬂv L
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wrong and ultimately the Government
had to go. That isfwhy 1 give so much
importance to this Ministry.

In this regard I would like to sub-
mit that we have inherited so many
bad things from the Janatg Govern-
ment. As has already been pointed
out by my colleagues here, it was
during the regime o!/ﬁl}';ta Govern-
ment that all these things happened.
I am very sorry to brirg to the notice
of the august House the demoralisa-
tion of the Police officials. About
whatever is happening in this country,
I do not say that it is happering only
now; but it/had happened during the
previous regime also. There were
crimes during Janata regime. But
because of the poor performance of
the Janala Government and because
they took certain steps sgainst police
officers, it demoraliseq the whole
machinery. Ag soon as they came to
power, theyf;ppointed many Com-
missions. They were not interested in
the development of the country; they
were interested only in seeing that
somehow or other our leader, Mrs.
Gandhi was put behing the bars.
They were interested in putting
behind the bars othar !oaderg also.
Their concern/w'la that during the
Emergency thosc officers who were
acting g per the orders of the Gov-
ernment were 1o be put behind the
bars. Immediatel; after they came
to power, they tock certain steps for

constituting Shah Commission and

other Commissions. That wag the oniy
thing in which they were interested.
They were not interested in develop-
ing the country. The people of this
country electeq them to serve this
country, to develop this couniry, to
chalk out certaip programmes which
would benefit the country. They did
not do that. They/ were concerned
with instituting criminal cases against
our leaders and others. The police
people were very much demoralised
when they found that their officers—
DIGs. and 1.Gs. also in snme places—
were put under lock-up and were
hand-cuffed. The Sub-flnspectors and
other small police personnel were
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silent spectalors. They were not
taking any action against the criminals
and after the Janata Government
came to power they released all the
smugglers, dacoits and the black-
marketeers who were put behi the
bars during Emergency. After/they
were released during the Janata Gov-
ernment regime, they jndulged in all
kinds of anti-social activities and
lawlessness.

SHR] SATISH AGARWAL (Jaipur):
This is wrong.

SHRI M. SATYANARAYAN RAO:
That is why vou are there. QOtherwise
your Government would have con-
tinued.

SHRI SATISH AGARWAL: As
regards the release of smugglers, they
were released on 21st March, 1977,
the day the Emergency was lifted.

SHRI M. SATYANARAYAN RAO:
Mrs. Indira Gandhi re.eased tne
leaders of other parties, but not the
smugglers, blackmarketeers, ete. Al
these people were behind the bars.
You please go through the record.
The hon. Home Minister is here and
he will tell you about this. He has
got all the records. You know all
these things. That igs why you are
there. Otherwise wvou Wwould have
continued as hon. Finance Minister
with your Janata Government. 71 pity
vou, but I cannot help you. These are
the thingy which were done during
Janata regime and all sorts of atroci-
ties like rape on women, etc, are
happening new because of the release
of those anti_social elements,
smugglers, etc.

Here 1 would like to mention par-
ticularly about atrocities on Harijans
during the Janata Government regime.
During thig period the Jandlords had
started acting azainst the Harijans,
I do not know about other places,
but about my district and my State,
Andhra Pradesh, I do. The so-called
landlords became very bold. They
used to tell the Harijang “Now your
amma is not there; you cannot go to
anybody; you do whatever we want,
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otherwise we will kick you, beat or
even Kkill you.” These were the
threats given by those people to the
Harijans. The same thing must have
happened in other districts also. That
is why so many atrocities took place
during tne Janata regime. We had
allotted lanq to these poor people,
Harijans, Girijang and backward
people, After the Janata Party came
to power, they were frying to snatch
away that land forcibly. The poor
Harijans and others naturally r2sisted.
They thought that this land hag been
allotted to them, they had become the
rightful owners. Why should they
be deprived of that? In that protest,
these people, the poor people, got
killed. The Belchi incident occurred
because of land dispute only. These
atrocities were committed quring the
Janata regime and are still continuing
also. 1 would request the Home
Minister to see that these atrocities
are not committed against the poor
ipeople, particularly Hearijans and
Girijans. I know the Home Minister
has been taking certain steps in that
direction and these have been indicat-
ed in the report also. These people
must be protected under all circums-
tances. Of course, 1 do not support
Shri Frark Anthony when he said
that even prevention detention should
be used or something like that
or emergency should be declared. I
do not want emergency to be declared
in this country wunder any citcurm-
stances for such purposes. But I do
support any measures in order to
protect these people. You must
bring before this House any legisla-
tive measures that you consider neces-
sary in order to protect these poor
people ang those would be supported
uanimously. All of us are very
much interested in protecting these
Harijans, Girilans and other weaker
sections.

Then, there were g number of com-
munal incidents that took plac~ during
the Janata rule, for example, at Jam-
shedpur, Aligarh and several other
places. And, they are blaming us

now as to what we are doing in order
to curb such incidents. In our regime
also. such incidents have Laken place;
I do not say that there were no such
incidents, but during Janata rule many
communal incidents took place and
there were lots of atrocitieg against
these peoplz. This was because Jan
Sangh party was a part and parcel of
the Janta Party. The communa] out-
look of that party is knowa to all of
us. That party was responsible for
all these things and that is why so
many incidents took place then. Now,
of course, we cannot have any excuse;
we must see and ensure that these in-
cidents do not occur in future.

I will now touch upon the Assam
situation. It ig a very serious situa-
tion. We have debated this recently
on last Friday, the non-official day.
Shri Parulekar also participated i
that. Some hon. Members have been
saying that it is a political question
and should be dealt with politically.
I do mot agree to that. Definitely,
certain political issues are involved.
but ‘at the same time, economic
issues are / very much involved.
Without economics tiere is no pcli-
tics. Ag I said on that day, the eco-
nomic devclopment in that region
did not take place at all. Economi-
cally, that region, whether it is
Assam, Manipur, Tripura, Meghalaya,
or Mizoram they are quite backward.
They/ have been completely neglec-
ted after independence continuously.
We must take steps to see that pro-
per developmental activities take
place in that region. The Home Min-
inster is responsible for the TUInion
Territories also and I would request
him that unless vou develop that re-
gion, bring aboutj industrial and
agricultural development and im-
prove their conditions, you cannot
solve this problem. however much
you may try. The agitation which
has been going on there, unfortuna-
tely, has fallen in the hands of un-
social and anti-national elemepts,
You must take steps to see ang/find
out who these people are. My friend,
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Shri Tytler has just demanded, on
Friday last we all demanded, the

Government to find out whp was
the power behind it? Who are
the parties behind this agitation?

Our hon. Minister mentioneq about
the RSS:[ Though it is there, I do
not blame it completely becayse thev
do not believe in the secessionist
movement; they believe in Akhand
Bharat. They are the peovle with
national outlook. I do not blame that
party. Then, who is responsible?
There must be some }party. We say
that the students are good eople,
people with nationnl otulook, but they
have become prisoners in the hands
of certain otaher people. Who are
those people? You must clarify that.
You must identify them.

You are evading thig question.
There was g Jealling attention mot.on;
there was a ‘question. In spite of all
these things, you have »snlv saig that
there seems to be some bhig vower
behind them; there seins to he some
political parties, But vo1 are not
mentioning their names. Now the
time has/€ome for mentioning those
things in your reply when yvou reply
to the debate.

When our party came inty power,
our leader Smt. Indira Gandhj took
immediate steps. She sent our hon.
Home Minister to Assam to have a
talk with them and to negotiate/with
them op this issue. Not onlyv that,
she invited those people also who were
agitating. She also went there. In
spite of all these things they are not
coming for this negotiation. I only
request this whole House, don’t think
that this is{a political matter: this
is not a political issue. If vou are
really interested in the integrity of
the nation, then you must stand as
one man, all parties irrespective of
this party or that party, so far
Assam problem is concerned.
make an appeal to the people of
Agsam; et the whole House make
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an appeal to the people of Assam, to
the students there.

~~WMR. DEPUTY-SPEAKER:; There

are 35 members from your party.

SHRI M. SATYANARAYAN RAO:
I was under the impression that I
will get more time. Anyhow, I will
fimsh within five minute’sﬂy re-
questggin to the hon. House is that let
us make an appeal to them all par-
ties together, tg stopﬁhis agitation.
I am happy that the agitalion has
been suspended. Let them come to
De'hi for negotiation with cur gov-
ernment. Our government is very
sympathetic towards their cause, their
economic development. Unless they
are economically developed, this prob-
lem cannot be solved. Ultimately,
this is/ the problem of employment,
because they are not having oppor-
tunitieg of employment. So, this agi-

tation is there. I request Lhe hon.

Home Minister alsp to consider this
problem sympathetically
Regarding Mizoram I am very

happy that he has met our hon. Home
Minister and the/Prime Minister and
says that he will cooperatg with the
government; he will also setthat MNF
activities will be stopped there. In
this respect, I am told that Brig.
Sailo is also- very happy at this out-
come, but at the same time,/he enter-
tains some doubt about his sincerity;
whether he is sincere or not, it seems
he hag cautioned. In spite of all
this, I would only request the hon.
Home Minister tp see that they come
together. If they come ftogether, the
Mizoram activities will fcease. Mizoram ["
is a very backward area; that should
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also be developed. I will not touch
that point. I will take up the Na-
tional Commission on Police, because
everything depends upon the police.
Every day, Opposition members are
bringing forward matterg against the

police peoplel saying that
not taking any action./ Rapes are
akin ace. n ract, police people

themselves are involved in rape cases
and other cases. I will request through
vou the Home Minister to see that
certain facilities should be provided
to these police people. We must rea-
lise the difficulties of the poor Cons-
table After all, what is his pay?
That is mnot sufficient for the duties
which are assigned to him. Almost
24 hours they will have to work
What you are paying to them? You
are paying nothing; as a matter of
fact, you are paying more to gz peon
in the banks They are not getting
much pay. Unless you satisfy them,
vou cannot expect them +‘c¢ perforin
their dutieg well. My request to you
is that wvou plase see, that their ame-
nities are increased.{

I was a;so a member of the State
National Police Commission in An-
dhra Pradesh. We have submitted
our report there suggesting that in-
vestigation should be geparated from
law and order situation in the sense
because what havpens/in Lhe police
station i this. Once g Sub-Inspector
is there, that Sub-Inspector has to go
a village, where any crime has taken
place; whether it is a dacoity or whe-
ther it ig a murder or something else.
Then the same man will/have to go
to the court. That is why he is not
able to attend to his duties properly.
Unterraptions) That duty is also there
whenever a Minister comes. When-
ever a Minister goes there, he has to
attend to the duty.gf-bendsbfst. That
is why/fy appeal to the hon. Minis-
ter is that this should be separated
from the maintenance of the law and
order duty. Maintenance of law and
order should be separated from in-
vestigation; then only you can expect
good performance from the police
people.

Regarding pension to/ political suf-
ferers, Prof. Ranga whs keen about
this; the sum of Rs. 500 p.m, was
mentioned. In genuine cases you
can increase it. by Rs. 200 or 300. But
there are so many bogus cases. At
least in my district, some bogus cases
havef come to our notice. Because of
that there is a budren on our Exche-
quer. Please find out who are the
genuine political sufferers and help
them; I am one with Prof. Ranga
that the#” pension should be increased.
There is difficylty since ithere are
bogus/ political sufferers also. This
should be taken into consideration.

Which are the parties getting for-
eign contributions? It is a serious
matter. I know certain people are
visiting foreign countries; some gO
to China, to Pakistan, to America and

other countries. How are they going,
with fﬂhose money? If at all those
the
Do you know the activities
Which countries are
It will be
something

countrieg are giving, what Iis
source?
of those people?
contributing, how much?
dangerous. In Assam also
is happening; it may happen in other
states also.

Lastly,/the Home Guards. They
are playing a very usefyl role; you
have sanctioned five lakhs; there are
only four lakhs or so.
lise all those people who are register-

You must uti-

ed in the home guards not only in
districts but in cities and the rural )

areas also; they are playing a very
good role.

SHRI K. ARJUNAN (Dharma-
puri): Mr. Deputy-Speaker, Sir, I

rise to say a few words on the de.
mands for grants of the Home Minis-
try on behalf of the DMK party. At
the outset, I should 1like to say

310
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that a.:ﬁm ex-police personnel 1 have
to frankly admit that the needs of
police personnel and specially the
state police personne] are being
neglected. ..

- MR. DEPUTY-SPEAKER: Your
party has been allotted 16 minutes;
you conclude within 16 minute.gp,

SHRI K. ARJUNAN: The service
conditions, the pay and allowances of
the state police personnel are far be-
low compgred to these of police per-
onnel nd their employees of the
Central Government. My suggestion
is that thig difference chould gy forth-
with if we want policemen to main-
‘tain law and order properly, Now-a-
days the Press, the politicians and the
cinema are all accusing policemen.
Policemen are also human beings; they
are recruiteq from amongst us. They
are not recruited to commit rape or
molestation. You should recruit good
persons and give proper training and
give them attractive pay. Then there
will be change in the image of the
policemen. Is everyone of us a per-
fect gentlemen in every institution?
Politicians, pressmen and cinema men
are tarnishing the image of police-
men. Ig our politician or pressman or
cinema gmnipotent? They are also
committing crimes but there is 0o
enquiry. Wpe are not discyssing about
the call girls. They are a menace to
decent people; we are not discussing
about them or why they solicit peo-
ple. But if there is g report about a
policeman, there will be a hue and
cry that policemen are doing this and
policemen are doing that; the oppo-
sition political parties will say that
it happened to a Harijan gir]l and it
happened to a Harijan woman, If
you go on accusing like this, natural-
ly policemen will not go to seek cri-
minalg and law and order will not be
maintained. I do not mean to say
that policemen should commit such
etrocities; I am not defending the
guilty. Those who commit attrocities
should be severely punished, special-
1y if they commit rape or molest peo-
ple when in the custody of the police.
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Political parties in the opposition take
political advantage to bolster up their
image by accusing the police force.
No policeman will maintain law and
order if you find fault with poiice-
men for each and everything.

KADITHOCHI MELLA  VERIKA
NEDITHAKKA NEENGARANA
VENDUBAVAR
The guilty should be severely

punished. At the same time the inno-
cents should not be punished.

If you go too near the fire, it will
burn you. On the gther hand, if you
go too far away, you will not get the
warmth and support. If you g0 on
suppressing and accusing policemen,
your hands ‘will be burnt. Similarly,
if you ignore their genuine grievances,
you will lose their support.

The strength of policemen has not
been increased. The eguipments have
not been modernised. At each police
station there is one sub-inspector, one
head contable and ten conslables. They
will have to Jook after bandobast, in-
vestigations, ccurt, village Bad Charac-
ter check and everyvthing Their
strength should be doubled. I am say-
ing this because now-a-days there are
a lot of agitations—by the union peo-
ple like trade unions and others. There
are several troubles in the industrial
areas. Police faces a lot f trouble.
Whereas the strength of the police
should be increased, the number of
vehicles for patrolling should be in-
creased as fhe number of vehicles is
also quite inadequate to meet their de-
mand. Each police station shculd be
supplied with a van.

Our films in all languages tarnish
the image of police. They are made 2
fun of. It creates a bad impression.
“To make fun of human frailties is no
crime. But to make fun of human
failures is really a crime.” “Police is
always at the receiving end. It is a
helpless force.” 1 request you to re-
dress their genuine grivances and raise
their image.

In regard to pay, I may submit that
the figures supplied in the First Report
of the National Police Commission by
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its Chairman Shri Dharma Vira, are
pathetic. The Driver of the nationalis-
ed bank is getting Rs. 690 p.m. and the
Clerk is getting Rs. 730 but the Delhi
Police Constable is getting Rs. 328 p.m.
If you compare this the policemen is
not getting even hall of what is being
taken by the pecn of the nationalised
bank: An employee in the Public Sec-
tor Undertakings in Bangalore gets
Rs. 723 p.m. but the policeman is get-
ting Rs. 350 p.m. The constable should
be rated as a skilled worker and
suitable pay structure should be evolv-
ed.

Weekly off is not given to the police~
man. He is expected to work for all
the 24 hours. Overtime allowance is
not given. Special qualification poy is
not granted to him. He should be
given full travelling allowances. Eight
hours duty shouig be insisted only.
The police mai is working 24 hcurs
and weekly ofl is not given. This 1s
not fai°. Extra remuneration or over-
time ailowance of Re 1 to 2 per day
is given 1o them. Thisg is quite inade-
guate.

Regarding housing, in our country
net even 50 per cent of the non-gazet-
ted police prisonnel have been alloited
ho.sin7 In Bihar it is 4 per cent
Punjab 10 per cent, UP. 15 prer eont,
Delli 20.7 per coent and i other
States, it i shahtly boiter than this.
So, I request that provision of housing
facilities should ke given top nriority.
The policemen are finding great diffi-
culty in securing houses, because they
have tc, pay excess rent. Their house
rent allowance is just Rs. 30 a month
but they have to pay Rs. 100 or 150
for a house. Also, the house-owners
have got certain rules and procedures,
which the policemen will have to
follow. Hoarders, criminalg and anti-
social elementg are house-owners gnd
the policemen have to mingle with
them because they are residing in
their houses. How can they act free-
ly? So, immediately a police housing
corporation should be formed and the
construction of houses  should be
speeded up. The present house rent
allowance is meagre. So, free ac-

commodation to all policemen, in-
cluding the higher officers ghould be
given. Policemen’s Cooperative Hous—
ing Societies shculd be formed and
adequate funds should be allotteg for
this purpose. The orderly system
should go.

Regarding policemen’s association,
this is not a trade union. It is just
meant to represent the grievances of
the pclicemen. So, there should be no
outsiders as membhers of the union.
Only serving policemen should be
members of the union. The police
union shall not resort’ to any coercive
method, agitation and indiscipline. It
should be non-pclitical and proper
election should be conducted for the
association.

The most important aspect is train-
ing Nowadays policemen are not
given proper training. That i why this
sort of allegations and accusations
are coming from all parties. Enough
fund is not allotted for the training.
Policemen are treated like harbour
cooiies in the police training college.
Proper persons are net  selected and
inadequate training js given to them.
The teachers in the police training col-
lege and police recruitment school are
selected from the police personnel.
Only unwaated elements are selected
for this purpose. Improper treatment
during training is given. Sufficient
funds are not allotted. That is one cof
the reasons for the accusations. I will
take the Home Minister to the P.R.S. at
Coimbatore so that he can see the
status and treatment given to police-
men. Those who teach gt the training
college should be given at least Rs. 200
as additional pay because they do not
get TA and other facilities in the train-
ing college. Experts in the wvarious
flelds should be recruited asg teachers
in those fields. Experts in medical
jurisprudence, IPC, psychology and
other flelds should be employed as
teachers. Policemen should not be
allowed to teach. Only experts should
be allowed to, teach. If the Govern-
ment looks after these basic re-
quirements of training the image of
policemen will be bettér in future.
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[Shri K. Arjunan]

In State Governments, a select list is
prepared for promotion of Deputy
Superintendents as IPS officers. This
is valid only for one year. After
the expiry of one year another
list is prepared. That is wrong, be-
cause the juniors are able to find a
place in the list due to politica] in-
fluence. The gelect 1list ghoulg be
prepared for three years. Unless
there ijs a proved charge of corrup-
tion or such thing against an officer
and he is given punishment for that,
his name should not be deleted from
that listt Mere enquiry or allegation
should not be the ground to delete
his name from the list.

15 hrs.

To give enthusiasm to subordinate
police officers, there should b2 50
per cent promotion quota from the
rank of constable to sub-inspector.
If you do this, the image of the Police
will be better,

At present, there is no reservation
for backward classes in the A!l.I-dia
Services. It should be provided 10
per cent of the reservation should ke
given {0 he most backward commu-
nity in the All India Service.

IPS officers are doing better job
than the IAS officers. They should be
posted as Secretaries in Central and
Managerial posts such as  tourism,
transport, sugar cooperative factories,
ete.. in the States.

I want to tell one thing about Tamil
Nady Police which was considered
once second to Scotland Yard. Now,
its image has gone down. The 2rpo-
sition party has no freedom in com-
munication. The letters are being
censored, telephone conversations are
being tapped by SB CID Police. They
recruit ADMK men as functionaries
to abuse K. Karunanidhi and his family
membersg in such a filthy languages
which I do not want to mention here.
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It is also there in the SB CID tapes.
The Chief Minister of Tamil Nadu is
tapping the conversation like Nixon
did in America, which was called
Watergate scandal. Perhaps, he will
also meet the same fate as Nixon.
But I do not compare him with Nixon
because he has got no such intelli-
gence or ability as Nixon has. 1
would request the Home Minister to
get it enquired from the CBI.

In Government functions, the Chief
Minister of Tamil Nadu talkg volitics
in the presence of the Governor. He
accuses the DMK party. Once the
Governor of Tamil Nadu had stated
and expressed his desire that
AIADMK was expected to come to
power and he prayed to Lord Venka-
teswara for that.**

He should be transferred forthwith.

In my constituency, One Mr. Sivan,
Headmaster of Kalappamadi School
was murdered by 50 CPI men in
broad daylight at his residence. The
Headmaster and his wife requested
for Police bandobast in advance. But
the Police failed to do so. If ihe
Police bandobast was there, the mur-
der could not have taken place. The
CPI is in alliance with the ADMK
there, So far no action has been
taken against the CPI volunteers
who committed this murder. Yester-
day, I received a telegram {from
widow Sanjeevi. In Mettur, the DMK
Town Secretary, Shri Murugesan and
hig family members were beaten
severaly by ADMK men. But action
wag taken against DMK men by the
local police.. The police is partial.
The Police force in Tamil Nadu inclu-
ding the IPS officers are dancing to
the tune of ADMK men. A top offen-
der under the Prohibition Act, is
elevated ag MLC because he was a
ADMK men. Police is not in a posi-
tion to enforce the Prohibition Act
because the Government ig protecting
the prohibition offenders.

**Expungeq as ordered by the Chair.
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The activities of anti-social elements
under the protection of AIADMK
Government are rampant.

15.05 hrs.

[Serr SHIVRaJ V. PaTIiL in the
Chair].

Regarding Harijans, they have no
protection under the AIADMEK Gov-
ernment. The Untouchability Act is
not enforced properly. By the exist-
ing law untouchability cannot be era-
dicated. Only by inter-caste mar-
riage, socio-economic development
can be achieved. The Harijans should
be allowed ty perform puja in all
temples. Legislation was made by
Shri Karunanidhi when he was the
Chief Minister in Tami] Nadu. If you
want the real socio-economic deve-
lopment of the Harijans, if you want
untouchability to go, inter-caste
marriages should be  encouragel.
Those whe marry pecple from the
Harijan families should be given -“ob
opportunities in ail walks cof life.

Regarding rail'way police, I am told
that 50 per cent of the expenditure is
shared by the Central Government
and 50 per cent by the State Govern-
ment. The railway Protection Force
is nothing but watch and ward. They
have no investigating power because
the State Government is sharing 50
per cent of the expenditure They are
not interested in handling the crimes
committed within their jurisdictinn in
the railways. The strength of the
Railway Protection Force is very very
meagre. That is why the robbery and
dacoity in the railways is rampam:.
So, the entire organisation should he
with the State Government or the
Central Government.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT Oiig’ PARLIA-
MENTARY AFFAIRS SHRI P.
VENKATASUBBAIAH) X Mr. Chair-
man, Sir, it is really my unique

privilege to intervene when you are
in the Chair. I thank you very much,

Sir, before I proceed with my inter-
vention, it wil] be very relevant if I
just point out ang quote g few
observations made by our Prime
Minister,/Shrimati Indira Gandhi
only 3 few days back while address-
ing the All-India Social Workers’
Conference, She dwelt at length on
the various problemg that are facing
the country and also the condition of
the weaker gsections and the other
backwarg and Scheduled Castes and
Scheduled Tribes./ She saig that her
ambition is to give a new direction
to the country and make it stronger.
The country would not become strong
and powerful if the majority of the
people remain weak socially and
economically. Therefore, it j5 of the
utmrost  importance that their lot
should /e improved.

Referrin to the atrocities on
Harijang in the country, she said:

“Many causeg should be attribu-
ted. People who have for long
enjoyed all the benefits of the
country could not tolerate the
Harijans trying to improve their
socio-economic statug and the right
to come on par with them.”/./

These are the main points which
she has mentioned only a few days
back.

Under the leadership of Shrimati
Indira Gandhi, during the last elec-
tions our Party got a massive mandate
and the faith of the weaker sections
and Scheduled Castes and Scheduled
Tribes is complete and total in so far
as her leadership is ‘concerned, So,
it has bean our endeavour to see that
not only facilities are given to them,
but also that the services attune
themselves to the new situation, so
that they not only get adequate
representation infAhe various services
but also get the confidence that their
interests are protected.

The Department of Personnel with
which I am concerned is connected
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[{Shri P. Venkata Subbaiah}
with the nodal] and substantive func-
tion relating to the infrastructure of
the machinery which is going to im-
plement Government policies.

'I‘herf are more than 85 lakhg of
Government servants, and you can
imagine how complicated and com-
plex are -the problems faced by wus
in this department. The services have
got a very heavy responsibility in
implementing new policies and pro-

grammes for which, ag I have already/| ’

mentioned, the people have given us
their mandate.

The successful implementation of
our policies woulg naturally depend
upon the way in which the services
attune themselves to the new chal-
lenges before them., For this purpose
the gservices have to reorient them-
selves to the changes!m the environ-
ment and the challenfing tasks before
them to acquire the motivation and
capability to acquit themselves in a
creditable manner.

The bureaucracy. as we call them,
whether it is at the Centre or in the
States, comes in for scvere criticism
for variousfacts of om’s ion aad com.
mission in the discharge of their day
to day responsibilities. The services,
therefore, have to keep in mind the
fact that their first and foremost duty
is to see that the weaker and vulner-
able sectiong of our society are given
all fthe protection needed and that
they have faith und confidence in the
interest and sincerity of the Govern-
ment gnd its executive arm in imple-
menting the programmeg for their
uplift ang welfare.

Besides this it is necessary to in=-
volvg ,al]l gections of society in the
tasks fof nation-building, and for this
we have tp provide adéquate oppor-
tunities to the weaker sections for
joining the various gervices, including
those involved in jaw enforcement.

Ty instil a sense of confidence in
the fairness of recruitment, it will be
pertinent to point out thatfthe UPSC.
which fs the primary recruiting body
for higher postg in the Government.
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is headed by an eminent person who
comes from the gcheduled caste, while
the previous Chairman hailed from a
minority community. The first Chair-
man of the other main recruiting
agency, namely the Staff Selection
Commission,/ wag a person belonging
to a minority, and the new Chairman
of this Commission also hailg from a
minority group, and is a lady. For
comsidaring the claims of the minori-
ties and ocher backward classes, the
Minorities Commission ang the Back-
ward Classes Commissipn have already
heen entrusted wit the task of
making recommendations in this re-
gard. Government wil] be able to
take a view on these recommenda-
tions as soon gs the reports of these
‘wo commissiong are received.

This House had an occasion to dis-
cuss the report of the UPSC, and
many valuable suggestim;{vere made
by the Members in the cdurse of their
speeches. We have already forward-
ed these suggestions to the UPSC and
requested them to take expeditious
action wherever feasible,

As Memberg w©of the House are
avw ¢ p rew gcheme of examinations
‘or recru‘tment of IAS, IPS/and other
civil services has been introduceg last
vo.~ based on the report wof the
Kothari Committee, whose report was
also placed on the table of this House.
it will be of interest for the memberg
to know that the new schemesg has
been so modelled/as to attract meri-
torious candidates with a rural back-
ground angd from weaker sections. The
salient features of this system of
examinationg are the paper on
English is of matriculation or equiv-
alent standard and qualifying in
nature, the marksg in this paper are
not counted forfthe competitive rank-
ing; option to answer the subject
papers either in English or in any of
the Indian languages included in the
Eighth Schedule to the Cuonstitution
has been given to the candidates. The
marks wallotted for optional papers
have sought/to reduce the weightage
of papers in/ general studies. The
optional paperg carry 1200 marks
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while general gtudies papers carry
600 marks. The Interview Board can
allbw a candidate to answer in an
Indian language if the candidate so
desires because of his inability to ex-
press adequatel in English. The
upper age limit has been raised from
26  to 28 years. The additiona] papers
of post-graduation level for IAS, IFS
including the old scheme of examina_
tions have been dispensed with in the
new scheme of examinations.

TheA/Iinistry is responsible for
taking measures to give proper repre-
sentation in the service to Members
of Scheduled Casteg and Scheduled
Tribes Constitutional provisiong en-
able reservation for these classeg of
persons jn the services.

Bven though complaints and appre-
hensiong have beep voiced that the
measureg taken spoffar have not led to
adequate results, 1 want to emphasise
the fact that within the framework
of the reservation orders, considera-
ble progress has been made during
the last 20 years. We have to remem-
ber that while reservatighs have been
there since long, suc reservations
have been extended to posts filled by
promotion, both by seniority and
selection only in the last decade. It
is also necessary to have an adequate
number of suitable personnel jn the
lower grades who are fit for promo-
tion to higher grades. Thig As neces-
sarily a.gradual process and we shall
get a large number of gsuitable candi-
dates in course of time. I may tell
the House that it jg a matter of great
satisfaction that ags far as recruitment
to the top civil services for the coun-
tryjbuch as the IAS, IPS, IFS serviceg
and other centra] serviceg are con-
cerned, in recent years, we are getting
adequate number of suitable candi-
dates belonging to the scheduled
castes for filling up all these reserved
vacancies. However, in view of the
favt that peservations in/promotions
have been provideq for only during
the-]ast few yearg and also due to the
fact that certain segments such as
scientific gnd technical posts ih Group

1837 LS. —11.

A services were completely exempted
from the feservation orders till 1975,
the overfall. representation still ap-
pears to be low. We are now taking!
special gteps ty impart special coach-
ing on pre-examination and pre-
selection training for members of
schedulej castes ang scheduled tribes
so that they can better equip them-
selveg for making themselves suitable
for/ the civil service under Govern~
ment for which recruitment is made
by competitive examinationg and
selections. With the increase in the
number of such persons in the lower
and middle groups, they are becoming
available in increasing numbers for
promotion. In order to equip them
better forfappointment anq promotion
to higher posts, in the matter of in-
service training, we propose giving
them their que place and ensure that
they take full advantage of the train-
ing schemes. What I want to em-
phagise in this House is, on the whole
we¢/'have made a considerable pro-
gress specially when we remember
that the reservation was only 12 1/2
per cent and 5 per cent before 1870
so far ag the Scheduled Castes and
Scheduled Tribes are congefneq and it
has now been increased tg/15 per cent
and 7 1/2 per cent. In order to con-
tinuously monitor the progress in thig
regard and also to examine in depth
the reasons for short-falls, a high-
power Committee under the cChair-
manship of the Prime Minister has
been constituteg to periodically re-
view the situation,/gnd give different
directions to the various Ministries
for appropriate action to ensure that
the representation orders are given
effect to in a realistic and fuller
manner, For instance, for appoint-
ment ta the reserved posts of Under
Secretaries in the Centgral Secretariat,
a special examination ﬁ&g held ex-
clusively open to the ‘members of the
Scheduleg <Castes and Scheduled
Tribes and 27 officers were appointed
in the reserved vacancies of 1978 and
81 in the reserved vacansies of 1979.

The progress in thig/ field will be
evident from the fact ‘that from 1971
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to 1980, the number of officers be-
longing to the Scheduleg Castes and
Scheduled Tribes in the Indjan
Administratye Services hag increased
from 190 tof373 so far as Scheduled
Casteg are concerned ang from 80 to
170 so far ws Scheduled Tribes are
concerned. In the Indian Police Ser-
vice, the corresponding figures are

102 to 216 for Scheduleq Castes anp/

28 to 82 for Scheduled Tribes. In tHe
appuintments made in 1979 on the
resulig of combined competitive
examination, the entire reserved
quota of 18 per cent and 10 per cent
for Scheduled Castes ang Scheduled
Tribes have been completely/ﬂlled
up. This is also so in the case of
Indian Forest Service, Income-tax
Service and Indian Customs & Centra)
Excise Service,

In the totality of the picture, the
representation of Scheduleq Castes
has exceeded reservatian percentage
in group ‘D’ services and is eaching
that level in group ‘C’ services. Only
in higher groups ‘A’ and ‘B’ services,
in view of the fact that reservations
in promotions were provided for much
later, the overall shortf ig slightly
higher and gpecia] st are under
Avay. In regard to groupj ‘B’ services,
the Ministries which are’ in charge of
services and posts for large-scale
recruitment have been askeq to take
special measureg to intensify pre-
selection coaching and training So as
to enable the members of the Sche-
duled Castes and Scheduled Tribeg to
fully take advantag of the reserved

posts.

One of the other significant
measures provideq for is ty carry for-
ward the reserved vacancies for a
perioq of three recruitment years in
case suitable members of these classes
are not available for appvwintment in
the first year. There seems to be a
slight misapprehension in regard to
de-reservation of these vacancieg, By
this method, we ensure that even
though there may not be a suitable
candidate gvailable from the reserved
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classes for appointment during the
iirst year, the orders provide carry
forwarq of the reserved vacancies
for the next three recruitment years
s> that suitable candidateg as and
when they become available are ap-
pointed against such reserved vacan-
cies. At the same time, the posts
have to be filled up by general candi-
dates so that the work of the Govern-
ment can go on which may not be
achieved by keeping these vacancies
unfilled. As far gs the reserveg cate.-
gorieg are concerned, these vacancies
are gtil] available for being fully filled
in only by these categories in the
second and third year also.

1 will be failing in my duty if I do
not pay a compliment to the memberg
of the gervices for their determination
and for their harg work put in by
them, They have always risen to the
occasion in this task and I have no
doubt in my mind that they wil] give
their fullest and uytmost cooperation
in implementing the policieg and pro-
grammeg of thig Government,

One word meore, before I conclude,
with regard to creation of new ali-
India services. The All-India Services
Act, 1951 was amended by Parliament
in September, 1963 to bring within its
scope the creation of three all-India
services, namely, the Indian Forest
Service, the Indian Service of Engineers
and the Indian Medical and Health
Service, The Indian Forest Service
was constituted with effect from 1ist
July 1966 and all the State Governments
are parlicipating in it. Orders consti-
tuting the Indian Medical and Health
Services with effect from 1st February
1969 had been issued but action to
constitute the State cadres and to make
injtia] recruitment thereto could not
be taken up by the Government of
India as some of the State Govern-
ments which had earlier agreed to
participate in the Services subsequently
either refused or withdrew their con-
sent or expressed certain reservations
about the need for constituting the
services.
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No formal orders constituting the
» Indian Service of Engineers were issu-
ed because a few Stafe Governments
which had earlier agreed to participate
in the Service expressed their disincli~
nation to take part in the Service. The
then Janaty Government felt that ad-
dition to the list of all-India Services
would not be consistent with the policy
of decentralisation—or, for whatever
reasons they have done it, we do not
know. Therefore, in March 1978 the
then Government decided that the
question of constituting the all-India
cadres of Indian Medical and Health
Services and the Indian Service of
Engineering should not be pursued.
But I may tell you in this connection
that this matter is engaging the atten-
ticn of the present Government of
Smt. Indira Gandhi and we are
earnestiy looking forward to
making some headway in this direc-
tion.

With these few observations I may
reiterate that the Government of India
in the Ministry of Home Affairs,
under the leadership of the Home
Minister Shri Zail Singh, is doing its
utmost in all spheres to provide the
necessary conditions for the protection
of the weaker sections, the minorities
and other backward communities,
Whatever steps are required to do this
and also to implement the progressive
policies of the Government are being
taken with utmost care, taking all
the factors into consideration. I once
again thank you for giving me this
opportunity.

SHR] CHINGWANG KONYAK
(Nagaland): While 1 rise to support
the Demands for the Ministry of
Home Affairs, I would like to make a
few observationg for the considera-
tion of the Home Minister. Firstly,
I would like to start with my own
State. Ever since the British Imperial
power had transferred the best por-
tion of our territory into their own
jurisdictions in order to achieve their
objective and to gain the maximum
economic benefits, our people have
been demanding to return our land
transferred to other Districts of Assam

from the thep Naga Hills district. In
1960, a memorandum was presen
to the then Prime Minister, the late
Shri Jawaharlal Nehru. The Naga
delegation discussed with the Govern~
ment of India the question of restor-
ing those areas which were transfer-
red by the Britishers. They were told
that this referred to the provisions in
Art. 3 and 4 of the Constitution, pres-
cribing the procedure for transfer of
the areas from one State to another.
Now it is running 17 years since
Nagaland attaineg Statehooq but, so
far, nothing has been done to solve
the boundary problem of Assam and
Nagaland.

Because of this, every now and then
there is a trouble along the Assame-
Nagaland border. A few vyears back
there was an exchange of fire bet-
ween the Assam armed police and the
Nagaland armed police, and you are all
aware that on 5th January, 1979 there
wag firing and killing in border areas
resulting in the loss of many lives.
Unfortunately, just after the 5th
January incident, during the Janata
regime both at the centre and the
State of Assam instead of sOlving the
problem, they created more problems
by allowing the Assam Government
to construct the roads in the disputed
areas all along the bhorder. That has
further hurt the sentiments of the
Naga people. Our people have been
demanding setting up of a Boundary
Commission to setile this long-pend=-
ing problem. DBut it appears that the
Centre is not taking this issue seri-
ously. In this year’s Home Ministry’s
Demands for Grants also, no provision
has been made for setting up of a
Boundary Commission. If the Centre
is not serioug about solving this prob-
lem, then who will solve this prob-
lem? And how long will this problem
be kept pending and how long should
the people living on the border conti-
nue to suffer? I, therefore, urge the
Home Minister to set up a Boundary
Commissio, to settle thig issue once
and for all.

Now, coming to the second voint,
that is, in regard to the north-eastern
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region, during thiy Session many
Memberg of thig august House have
spoken with deep concern on the situa-
tion prevailing in the north-eastern
region and have askeq for special
attention to be given to develop the
north-eastern region, realising the im-
portance of this north-eastern region
for the security of the country. The
north-eastern region has international
boundaries, with China, Burma and
Bangladesh, and this region is a very
eensitive area. In fact, we can call
this north-eastern region as the sen-
tinel of India. But, despite its strate-
gic importance, no special effort has
been made to develop this region and
to bridge the communication gap bet-
ween the north-eastern region and
the rest of the country. As
compared to the other parts of the
country, this region still remains
gocially and economically backward,
even after 30 years of independence.
8o, the people of that region feel that
they are neglected and they are not
fooked after properly. Seeing the
discontent of the people, the inimical
forces are working quietly; they are
encouraging and helping some of the
Jocal people to keep this insurgency
movement alive in the north-eastern
region, and are also instigating some
of the local people to create more and
more peoblems in this region.

The problems which we are facing
in the north-eastern region are not
merely law ang order problems and,
therefore, should not be tireated or
taken only on those lines. These
problems are complex; they are human
problems, they are political problems;
no doubt, they are also law and order
problems. Therefore, these problems
should be tackled as such, and these
problems need the immediate atten-
tion of ths Government of India. But,
ag I see today, the Home Minister is
overburdeneq with the problems of
the rest of the country, specially with
the problems happening in the big
States. Because of those problems,
less attention is given to the problems
of this region; because of those prob-
Jesns, the Home Ministry is net in a
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position {o give full attention to the
more gerioug problems of this region:
Unless we have a separate Ministry
to look after the North-Eastern region,
our problems will always be over-
shadoweq by the problems of other
big, big States and if we delay this,
more gnd more problemg will come
up. I, therefore, urge the Prime
Minister through you to create a
separate Ministry to look after the
North-Eastern, region for a speedy
development of the region and to
effectively deal with the problems of
the region and this Ministry should
be personally looked after by the
Prime Minister herself who knows the
peoples and the areas of the region.
1f this is done, 1 am confident that
with the sympathetic and imaginative
guidance of our Prime Minister, it
would not only ensure socio-economic
progress but further strengthen the
unity and integrity of the country.

Thirdly, I would like to say a little
about the problem of the under-
ground. During this session we have
been discussing about the north-
eastern region’s problems and many
had saig that secessionist tendencies
have come up among the people of the
region. That is a fact. Therefore, to
curb this tendency and also to curh
the infiltration of the undergrounds
who are living across the benrder in-
side the Burmese territory, I suggest
to the Home Minister to geét more
funds to raise more Village Guards
in the border areas. Becaure only
these Village Guards can be able to
deal effactively in the border areas.
Our people who are living in the bor-
der areas, if they are recruited into
these Village Guards anq if they are
properly trained and equipped, 1 am
sure the people of that area who know
the problems, who know the terrain
and who know the tacticg of the
underground, can fight the tactics of
the underground elements.

Fourthly, I would like to say a little
about the Assam situation. Mueh has
been said about the agitation in
Assam. I would likg to remind the
hon. Members of this House that this
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problem is a complex ene, There is
no doubt that there ig a genuine prob~
lem the people of Assam are facing.
But the agitation at the moment said
t0o be against the foreign naticnals is
not purely on the foreign national issue
Among the Assamese people there are
also some I[ike the Ahoms who are
saying, ‘We have never been jn India.
So we must start this secessionist move-
ment’. Here you may recail the
1955-56 communal riots between the
Bengalis and Assamese. Still gmong
the Assamese thig feeling is there. I
come fram Nagaland and my consti-
tuency is very near and I used to pass
through their place very often and I
used to mix up with these people and
inquire what is their actua] feeling
and what is the actual problem. So,
this is a complex one. Therefcre, it
ig not only a foreigners issue but the
feeling against the Bengalis is there
and there amne some people who say,
‘We have never been in India and
along with Nagas and Mizos we must
work to go out from India.’

So, we have to be very careful and
Home Ministry has to instruct the
Administration to deal effectively with
the problem. Lastly, I would like to
reply to some of the points raised by
somg of the Opposition Members yes=
terday and today.

Sir, yesterday, Shri Draniklal Man-
dal, former Homa Minister was
charging the Government that the
dissolution of the 9 State Assemblies
was unconstitutional. y do not know
whether he would call the dissolution
of the Congress Governmente in 1877
as constitutional or not. I would like
to remind the hon. Members of the
Opposition that we acted according to
Constitution. We are following the
very same thing as they did during the
Janata rule.

About an hour back, Shri Jeth-
malani was mentioning about 2 Minis-

ter goi to a swimming pool in
B*am!&y in 8 Five Star Fotel, 1 think
there ia-gpthm;s wrong if a Minister

goes to a Pool. But, T
would like to tell this House that in

1977~1 would not mention the neme
of the Minister—one of the Janata
Minigters came to Nagalang with one
young lady. The people there mistook
her to be the wife of that minister
and offered her shawls etc. The
Minister was staying in Raj Bhawan
at that time. We came to know &«
little later that the lady was a socia-
list Member. In the Nagaland Asgsem-
bly of which ] was once a Mcmber
there was a discussion about this. This
was what happened and so the Raj
Bhavan should be cleaned as it was
adulterated. 1 am telling this because
the Ministers of the Janata Govern-
ment used to bring this socialist lady
to Nagalanq whenever they visited
Nagaland.

MR. CHAIRMAN: Shri V. Kighore
Chandra S. Deo.

You have *hirteen minutes.

SHRI V. KISHORE CHANDRA
S. DEO (Parvathipuram): Mr. Chair-
man, Sir, 1 rise to speak {oday on the
Demands for Grantg of the Home
Ministry when a chaotic situation is
prevailing throughout the couniry.
Everyday when you read the news-
papers you will find that in all the
front pages, news js splashed about
atrocities on women and scheduled
tribes, backward class and harijans
that are committed.

Mr. Chairman, before I deal with
this, first T would like to discuss about
the North-Fastern region which has
been charged with a Jot of violence
in the last few months. 1 had myself
been, to Tripura and 1 was there for
four or five days. Of course, as far
as that is concerned, we will be giving
a ful] report, I would like to know
from the hon. Ministers as to what
they had been doing all these days
ever what happened there. In Tri-
pura the trouble hag not started either
yvesterday or the day before. It has
been brewing since three or four
months. The State Government has
been writing and sending - reminfiues
to the Central Governsent 2o seisl
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Central forces there. I do not know
whether the Centra] Government has
any sort of intelligence agency work-
ing at all in the north-eastern region
of the country. We have the inter-
national border with Bangladesh. In
Mizoram we have the insurgent ele-
ments getting trained even by the
Chinese and they are trying to indulge
in such insurgent activities. Yet,
all this was happening and the State
government’s request went unheeded.
The Central government did, not have
an inkling of what was happening
there in Tripura last month.

The Assam situation is now conti-
nuing for a jong time and the situation
in Assam, according to my personal
information, has also definitely had
tits impact in Tripura because it is only
after that agitation started, that the
chauvinistic tendencies of the Bengalies
in Tripura also gained momentum and
it is only after this that even the tribal
Tripura leaders started demanding for
a cut-off year and expulsion of
foreigners, etc. This was not there in
their earlier demands. Why was this
trouble allowed %o go on in Tripura?
1 ask. The hon. Home Minister had
th: wisdom of audacity to declare that
the Central Gcvernment jg capable of
handling a hundreq situations like
the one in Tripura. You sit here in
Delhi and declare that you can handle
a hundred such situations. Think of
what is happening ;n Assam. Things
have been allowed to drift. The
student leaders are prepvared to come
and discuss the issue over the nego-
tiating table. Why don’t you release
those 28 student leaders who were
put in prison? This is not the way.
If you want to solve the problem, you
will have to do things in a pragmatic
way and a consolidated plan has to
be chalked out for the entire porth-
eastern region and the Central gov-
ernment hag also to give a lot of aid
to improve the economic conditions of
those areas which are largely domi-
nated by very backward and economi-
cally backward people ang tribals who
constitute a large portion of the popu-
Mption of those parts.
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Coming to cother parts of the coun-
try, in the capital city of Delhi crimes
have been increasing every day. While
the crimes have been increasing over
here, our Police Commissioner has
found time to go to Moscow for the-
Olympic games. I really wonder how
the Home Minister has heen left be-
hind. When the members from that
side were sitting with us here, when
the Belchi incident took place, Shri-
mati Indira Gandhi took all the
trouble to ride on an elephant to
reach "Belchi. Then they made a lot
of political capital out of the Narsain-
pur incident. But what has happensd
in Baghpat? What has happened in
Unnao? hat has happened in Durg?
And the list is endless. T just cannot
go on reading out the names of the
various places where atrocities have
taken place. What have yvou cone
about them?

One should go into the reasone why
all those atrocities have been taking
place. Recently, the Police in U.P.
have been recruiting a large number
of people froma Hoshiarpur district
which happens to be the consli-
tuency of our Home Minister and alsa
from Gurdaspur district which hap-
pens te. be the constituency of another
hon. Member cf thig House who hap-
pens to be the wife of the Police
Commissioner. If you start recruit-
ing people from your respective
constituencies and if you supersede
150 to 200 officers and make some
one the Inspector General of Pclice,
what will be the morale of your
Police force? Mr. Bhinder wag made
Commissioner of Police superseding
about 150 genior Police officers, Is
this, how you are going to keep up
the morale of your police force?

In Bihar 6 Yadavas were beheaded
by some miscreants. So far no
action has been starteq and no in-
quiry report. When the elections
were going on in Bihar, the brother
of an MLA, Mr. Ram Saran Yadav
was shot dead by a DSP. What haver
you done sbout that? Have yow
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taken any action? This is how things
are going on.

To supporters of the Congress-I in
Sehore Assembly coOnstituency in
Sitamarhi district of Bihar burnt
down quite a lot of huts of the Hari-
jang and they killed one person and
prevented the people from going to
the polling booth. What action has
your government taken so far? Even
the FIR was not filed and no inquiry
started. ..

MR. CHAIRMAN: FIR not filed?

SHR] V. KISHORE CHANDRA
S. DEO: FIR hag not been register-
ed by the Police. The Police have
refused to register the FIR.

Then, Sir, what is happening in
Andhra Pradesh? Andhra Pradesh
never had any communal riots be-
cause it is a peaceful State., There,
in the capital city of Hyderabad,
after Dr. Channa Reddy’s govern-
ment came to power, thPre were
iwo communal riots. Only two cases
were reported. But several other
instances were there in the State.
Several crores worth of properties
were destroyed. Several vpeople
were killed, Andhra Pradesh has
never witnessed such things before.
Now such sorts of things are gain-
ing more and more momentum. And
what did the Prime Minister do?
At that time Mrs. Gandhi did net
even offer any lip sympathy to these
communal minorities of Andhra
Pradesh. I do not know what she
intends to do just now.

As far as the Home Ministry is
concerned, | wish to point out one
thing. In the whole couniry we have
almost 52 mner cent people belonging
to the backward classes. But they
have not got their proportionate re-
presentation in the Police Service
and other Government eervices.
This should be looked into. These
are the facts which I wanted to :nen-
tion. If I have to refer to fully to
the baq law and order situation,
even if you give me 12 hours, 1 will

not be able to cover all the' pgints.
The Home Minister cannot solve any
problem by just uttering shairizs in
the House. While trouble is going on
in Tripura, he just comes here, and
makes a statement gaying that he is
capable of controlling hundreds of
such gituations. Why should he make
such an irresponsible statement? We
have had enough of this. It is high time
you did something about jt or you
quit your post.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): I
am thankful to the hon. members
who have participated in this debate
of the Ministry of Home Affairs.
Many hon. members have made very
good suggestiong and we have taken
note of them. But there are some
criticisms from the opposition benches
and that criticism sometimes was
quite unhealthy. Therefore, I want
1o give particular outlineg of what
the Ministry of Home Affairs has
done during this period of.  six
months.

After assuming office maintenance
of law and order was given top-most
priority by this Government. A re.
view of the functioning of the Police
as a law and order enforcement
agency. therefore, was immediately
called for. The hon. members are
aware of the serious inroads into the
discipline of the Police Forces during
the previoug regime and its adverse
impact on law and order was natu-
rally fely by the people at large

Law and order is a State subject
as such, it is primarily the responsi-
bility of the State Government to
maintain law and order in their res-
pective States. Howewer, faced with
constraints of finance, the States could
not provide adeguathe resources for
the modernisation of their police. The

PR

Central Government, therefore, took
the initiative in 1888 and formulated
a scheme for providing assistance to
the State Governments for moderni-
sation of their police forces. From
1969-1970 till 1973.1974, the pattern
of assistance was 25 per cent grant-
in-aid and 75 per cent loan. How-
ever keeping in view the impor-
tance of the scheme the patterm of
asshstance has been changed to 50
per ceny grant-in-aid and 50 per cent
loan The amount is dintended to
enable the State Governmentg to meet
any urgent law and order situation
which they are unable to deal with
within their own resources. Central
assistance of the order of over Rs. 52
crores has been provided to the States
upto 1979.80. The present Central
Government have agreed to the cen-
tinuance of the scheme for another
10 years with the proposed outlay of
Rs. 100 crores.

Central assistance to the extent of
over Rs. 78 crores has been provided
to the States since the inception of the
scheme til] 1978-79. States have also
spent Rs. 88.93 crores from their own
resources. The present deficiency is
for 3.86 lakh houseg for police per-
sonnel. The previoug government had
transferred the scheme from the
Central to the State Sector from 1979_
80. However. considering the impor-
tance of the scheme and the States’
inability to provide all the required
fundg in their plans, we are seriously
thinking to revive the scheme in the
Central gector which had lapsed dur-
ing the year 1979.

Keeping in view the urgent need
for upgrading the standard of police
administration in the country, the
7th Finance Commission have recom-
mended a total outlay of Rs. 252
crores, consisting cof Rs. 169 crores of
revenue expenditure and Rs. 83 crores
of capital expenditure. The revenue
expenditure will enable 9 States to
upgrade their standard of police
adminjstration. The Capital expen-
diture would enable 15 States to pro-
vide residential accommodation to
police persommel. The Revenue ex.
penditure ig intended $p increase
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the strength of civil police or streng-
then Home Guards Organisation etc.
and to improve staff training, welfare
transportation, aquipment and aidsto
scientific investigation.

During 1979-80 a tota] amount of
Rs. 1063 lakhs was sanctioned to the
state governments; during the current
financial year the amount sanctioned
was Rs. 1114 crores. The Govern-
ments of U.P. and M.P. have al-
ready launched extensive programmes
for providing training to police per-
sonnel and to reorient their attitude
towards the public by introducing
basic as well as refresher courses for
all levels. In the centrally run police
training institutions like national
police academy, institute of crimina-
logy and internal security academy,
Mount Abu courses are in progress
for officers of the level of DYSP and
above to reorient their approach.

Many things are said about North-
eastern states by the hon. Members
I would like to give a brief account
of what is going on in the Northeas-
tern states. The northeastern -=gion
of our country has been in a disrupted
state for sometime now. Certain
misguided elements took recourse to
violence and caused unrest in Naga-
land. Mizoram and Manipur. After
the signing of the Shillong Agree-
ment 1975, there has been peace in
Nagaland. In Mizoram fresh initia-
tives have been taken to open dia-
logue with MNF. At the same time
governmriat are determined to main-
tain peace and to protect the lives of
peaceful citizens in Manipur. The
state government have been given all
help to speedily bring the situation
under control and deal firmly with
miscreants.

For over ten months now, Assam
hag witnessed an agitation over the
foreigners’ issue. Development acti-
vities in Assam and also in the north-
eastern region have been seriously
affected. A climate of suspicion, dis-
trus;y and bitterness has engulfed
the entire state. Anti-national and
anti-social elements have taken ad-
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vantage of the atmosphere creaied by
the agitation and hawve caused large
scale violence in which several inno-
cent people lost their lives and many
rendered homeless. Government bave
been striving hard to persuade the
agitators to give up the path of agita-
tion and have spared no effort in this
regard. The agitators have been as-
sured time and again that government
was not rigid in its approach and that
the issue could be solved through dis.
cussions. Government still hope that
saner counsel will prevail.

The climate of violence created in
Assam has had 1its fall-out in other
parts of northeast, especially in Meg-
halaya and Tripura. In Meghalaya
the state government has taken effec-
tive steps to deal with the situation.
There was a sudden outbrust of vio-
lence in Tripura in which over 540
persons lost their lives and over 600
were lujured. The central govern-
ment is rendering all possible assis-
tance to the state government to mect
the situation and provide speedy re-
lief to those affected. Government
are fully aware of the need for speedy
economic development of the region.
At the instance of the Prime Minister
a Committee of Ministers and an
official level committee were get up
for this purpose. They have already
been meeting and taken certain deci-
sions which are being followed up.

The Government of India is deeply
concerned about the problems of the
scheduled Castes and are conscious
that they are subjected to the dual
oppression of economic exploitation
and social discrimination. Govern-
ment also realise that there is a clear
nexus between the weak economie
condition of the Scheduled Castes and
the atrocities and social disabilities
of which they are the victims. The
atrocitieg against them are not spora-
dic or accidental phenomena, but are
rooted in obvious and endemic socio-
economic factors. The Home Minister
has conveyed to the States a very
clear analysis of the basic cause of
the atrocities against the Scheduled
Castes.
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It is a measure of the Government
of India’s earnestness and seriousness
about the rapid economic develop-
ment of the Scheduled Castes that
the present Government expeditiously
commenced Special Central Assistance
to the States Special Component
Plang for the Scheduled Castes. The
Hon’ble Members may have noticed
the provision of Rs. 100 crores made
for this purpose for 1980-81 at page
75 of the document of Demands for
Grants of thig Ministry which is be-
fore them. As Hcn'ble Members are
aware, the State Gowvernmentg have
been asked to prepare optimal Spe-
cial Component Plans. The Prime
Minister has impressed upon the
Chief  Ministers/Governors of the
States the importance of the Special
Component Plang and has emphasised
the need for the rapid socio-economic
development of the Scheduled Castes
by her d.o. letter of 12th March, 1980.
She has stressed that thereby 50 per
cent of the Scheduled Castes should
be enabled to cross the poverty line
within the Sixth Plan period. The
focus ig on categories like agricultu-
ral labourers. leather workers, fisher-
men, handloom workers and other
artisans, small and marginal farmers
including share croppers, safai karam
charis, who form the vast majority of
the Scheduled Castes and who are in
the greatest need of developmental
assistance. Shortly after that, Special
Central Assistance was commenced in
order to give direct and tangible sup-
port to the States for the formulation
of optima]l Special Component Plans
and their effective implementation.
The Government are anxious that the
benefits should reach the Scheduled
Castes. Therefore, the quantum of
Special Central Assistance to the
States will be related to the size and
content of their Special Component
Plans. In particular, their efforts and
performance will be taken into ac-
count. Thus the Special assistance
will have a multiplier effect on (heir
State Special Componeny Plans and
thereby wril] catalyse the economic
development of the Scheduled Castes.
The State have also been told to
provide in their Special Component

Plans for removing the developmen-
tal lag of the Scheduled Castes in
the matter of education, especially at
the primary and adult levels; drink-
ing water; electrification of the Sche-
duled Castes habitations, housing and
slum improvement. The States have
been asked to go about the task in a
very systematic manner, indentifying
the developmental needs of the Sche-
duled Castes families, preferences
of identified beneficiaries, market op-
portunities, etc. with  co-ordinated
and composite approach ensuring all
necessary linkages. I am  myself
visitng State after State and discus-
sing with the State Ministers and
officers the Special Component Plans
and pointing out to them where and
how substantial improvements are
possible and necessary.

While the thrust has to be on the
development, especially economic de-
velopment of the Scheduled Castes,
we are also giving close and concen-
trated attention to the atrocities
situation.

The Members had occasions to go
through the comprehensive guidelines
of the precaunonary ang preveniive,
punitive and rehabilitative measuers
communicated by the Home Minis-
ter in his D.O. letter dated 10th
March, 1980 and its enclosures. These
guidelines contain every aspeci that
we can think of and what hon. mem-
bers have been rightly emphasising.
For example, in para 10 of his D.O.
letter to the Chief Minister/Gover-
nors, the Home Minister has empha-
sised the necessity to have an imme-
diate special recruitment to bring up
to the desired level the representa-
tion of the Scheduled Castes in the
police force at all levels, especially at
the cutting edge level, which parti-
cularly includes SHOs, Writers, Mohar-
rers. Munshis, Head Constables and
Constables. The necessity of this
step in respect of certain other posts
like those of village officers, Survey
and Settlement Department, Revenue
Department and Labour Department
hag also been stressed. During my
visit to State Governments, I am
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discussing with them not only the
Special Component Plans, the Sche-
dpled Castes Development Corpora.
tiongs and other developmental pro-
grammes, buy also the implementation
of the Home Minister’s gnidelines on
atrocities. Both these aspects of de-
velopment and protection of Schedu-
led Castes were discussed in detail
in the meetings of State Chief Secre-
taries on 3rd April 1980 and Chief
Ministers/Governors on 8th April,
1980. The implementation of the
guidelines on atrocities was also dis-
cussed at the meeting of the State
Home Secretaries held on 15th July,
1980. We are pround that we have
come to grips with the problem, but
we are not complacent about the
magnitude of the task. We trust that
we shall have the full cooperation of
all gections of thig august House.

A number of hon. members have
sponsored cut motions for the failure
of Government to protect the life and
property of scheduled castes and
scheduled tribes and other religious
minorities. Government appreciates
the concern of hon. members over
protection of weaker sections of the
population. I may assure the Iouse
that the Government is as keen to see
that the weaker sections of the popu-
lation are made to feel secure. The
Central Government has been addres-
sing the State Governments to wield
law and order machinery to ensure
security for the weaker sections.

Since the Fifth Five Year Plan,
“Tribal Sub-plan has been in operation
in 16 States and 2 Union Territories
in the country. In brief, the Tribal
Sub-plan consists of demarcating
areag of tribal concentration and mak.
ing extra physical effort with the
help of extra financia] resources. The
approach of the Tribal Sub-plan is
area development with focus on de-
velopment of scheduled tribe commu-
nities therein. The Tribal-Sub-plan
areag in States have been split up in-
10 Integrated Tribal Development
Projects, each of such project aggre-
gated 40 a numhber of development
‘blocks.
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Guidelines have been issued thatin
preparing the project reports, the
culture, tradition and customs of the
schreduled tribe communities should
be kept sepcifically in view as cdeve-
lopment programmes should relate to
their occupation, gkills and natural
resources endowment. In other
words. steps are being taken to ensure
that while on the one hand all pos-
sible socio-economic development
measures are taken to make the tribal
communities self-reliant, at the same
time the personality and individuality
of the tribals is preserved.

Exploitation of tribalgs has been a
bane of tribal economy. Since the
tribal economy is essentially a subsi-
stence economy, tribal families have
had to borrow money from money-
lenders in years of drought and
scarcity.

To counter the nefarious activities
of money-lenders, merchants, traders,
middlemen, etc. large sized multipur-
pose societies have been organised with
three-fold functions of purchase frem
the tribals his farm and forest produce
at remunerative rates, sale to him of
consumer necessities at reasonable or
controlled prices and extension to him
of production and consumption credit.
Over 2000 LAMPS have started func-
tioning in the country. Some of them
have been rendering good service, but
the performance of othets has been
indifferent.

Apart from agriculture, forest pro-
duce is the next major source of in-
come of the tribals. State Govern-
ments have been advised to reorient
forest policy to strengthen the tribal
economy. 8Social forestry is beecoming
an fmportant element of the forest
policy. Secondly, forest labour co-
operatives are to bé encouraged so
that tribals are able to derive a fair
wage as well as a share in profits, It
is hoped that these measures will go
a long way in improving the economic
development of the tribals.
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Shri Verma has urged the need fo
accept the demand of the original in-
habitants of Chhota Nagpur for a sepa-
rate State of Chhota Nagpur and San-
thal Pargana in Bihar.

The Government feel that such de-
mands can only lead to fissiparous
tendencies which can endanger ulti-
mately the unity of the country. On
the contrary, gains from such a move
wil] be not only miaimal but also
illusory. What the country needs today
has already been prescribed by the
Constitution, viz, specia] attention for
the backward and weaker sections.
We can undertake this in ‘a much better
way within the framework of the exist-
ing pclitical structure through such
mechanism as the Tribal Sub-Plan.
The Tribal Sub-Plan assures earmark-
ed financial resources for special phy-
sical effort through - specific adminis-
trative machinery. I do not think that
much purpose will be served by crea-
tion of a separate State for tribals.

Many things have been said about
Delhi and Delhi Police. The present
Government inherited an awefully de-
teriorated law and order situation in
the Unicn Territory of Delhi. The
moral of Delhi Police force was low,
the criminals had a free play and the
citizens suffered from a sense of total
insecurity. We immediately addressed
ourselves to the task of extricating the
law and grder situation from the mess
in which it had fallen by taking some
immediate measures, like dividing the
Union Territery of Delhi into two
ranges, creating {wo new posts of
Addl. Commissioners of Police, setting
up of six new Police Stations, improv-
ing morale of the police force, sanc-
fioning Rs. 28 crores for police housing,
etc. and planning long term measures,
like opening more police stations and
police posts, creating new DAP batta-
lions replacing a large number of con-
demned police vehicles, modernising
Police/Traffic Conirol ‘Rooms, streng-
thening the CID, other modernisation
steps etc. While long term measures
will yield results in due course, steps
alréady taken have started showing
results. Upto 15th July, 1980, when
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compared with the corresponding
period of 1979, all heinous crimes, ex-
cept murder have shown a steep de-
cline. For example, dacoity has come-
down from 45 to 22, attempt to mur-
der from 180 to 155, robberies from
345 tq 184, riots from 170 to 99, snatch-
ing from 181 to 85, burglaries from
1609 to 1435. Crime under other heads,
like thefts, motor vehicle thefts, mis-
cellaneous IPC has also shown a signi-
ficant fall. The police morale and
vigilance has reflected in increased de-
tections. 7275 cases were registered
under the local and special laws upto
15th July, 1980, as against 6719 in the
corresponding period of 1979. While
quoting these figures, I am drawing on
the same source of data which the
hon. Members of the Opposition have
used for criticising the functioning of
the police force in Delhi. However,
all will concede that there has been a
significant imprevement in the crime
situation in Delhi, we are nonetheless
conscious that more needs to be done.
There have been legal impediments
hampering effective functioning of the
Delhi Police in spite of introduction
of the Commissicner system. These
impediments have to, be removed and
all other administrative and financial
support must be there to make the
force an ideal and efficient one for the
Capital. For this purpose, I would
solicit cooperation of all sections of
the House to strengthen, modernise the
Delhi Police and equip it with an
infra-structure required to make it
effective. This would include....

PROF. MADHU DANDAVATE
(Rajapur): If you allow me to inter-
rupt, I would say that only recently
there was a news report about the
meeting helq by the Home Minister
in which the prominent Police officials
were present, and it was a report—it
might be wrong—that the Home Min-.
ister is very much upset, and he said
that ‘there is a terrible deterioration
in the law and order situation and
you must take all possible precau-
tions to see that the gituation in
Delhi improves’. If you throw some

light on this, I would be very happys
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SHRI YOGENDRA MAKWANA: You
are right that the Minister showed
his concern about this. But at the
same time, it i§” noft because there is
more deterioration. It has impreved,
but we are not satisfied. - (Interrup-
tions) This would include opening of
new police stations, police posts, provi-
tion of more vehicles and equipment,
modernising the scientific aids of in-
vestigation of crime, interrogations
communications, monitoring™ traffic flow
and its regulation, etc. We should
also strengthen the intelligence sup-
port to the police for collection of the
information regarding law and order
and crime,

(Guntur):
inefficient

PROF. N. G. RANGA
Weeding out of bad and
officers is very necessary.

SHRI YOGENDRA MAKWANA: Yes,
yves. We are doing all that. Though

the Delhi Police had creditably
remained aloof from the Police
unrest of 1979, we must uppreci-

ate the hard work they have put in,
the long hours of duty they have to
perform, the stress and strain they
‘have to undergo, the publicity attack
they have to suffer and Tthe nervous
strain they have to bear, the Govern-
ment is fully alive to the need of im-
proving their welfare and conditions of
service,

Sir, many Members referred to the
Freedom Fighters’ scheme and many
Member suggested that the income limit
etc. should be removed. Regarding
that, I have to mention that the Gov-
ernment are well aware of the grie-
vanceg of Freedom Fighters. The hon.
Members would be pleased to know
that out of 2.4 lakhs applications re-
ceived, 1.18 lakhs applications have
been sanctioned. 37,133 cases could
not be finalised for want of adequate
«evidence or rccommendations from the
State Governments. These persons are
given another opportunity to produce
evidence so as to enable them to get
their pensions. So far, 93,507 cases
have been rejected because of lack of
valid decumentary evidence. The State
Governments have set up Advisories
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Committees to find out bogus freedom
Fighters. It has also beey decided to
extend the facility of drawing the pen-
sion through Public Sector Banks with
effect from 1st August, 1980.

I would like to inform the House
that Government are taking all positive
measures to redress the grievances of
the Freedom Fighters,

PROF. N. G. RANGA: When?

SHRI YOGENDRA MAKWANA: In
the near future,

With these words 1 request the hon.
Members to pass the Demands of the
Ministry and to withdraw their cut
motions.

SHRI RATANSINH RAJDA (Bom-
bay South): The way in which Shri
Makwang read the speech just now so
pathetically gave me ihe impression of
a high school student reading his les-
sons.

That apart, the people of this coun-
try in general, and we in this House
in particular, have been watching for
the last seven months—193 days to be
precise—the performance of this Gov-
ernment. People have been watching
their performance since they came to
power on the crest of a massive man=-
date as they call it by promising that
they would give a government which
governs. They told “the people to vote
for a government which governs, they
told the people that they would estab-
lish law and order in this country.
Now, at the end of 193 days people are
very much dismayed.

SHRI YESHWANTRAO CHAVAN
(Satara): You are counting days?

SHRI RATANSINH RAJDA: The
days of the Government are numbered.

The performance of the Govermment
during this time is before the people
of this country, and we can take a
detached view, not with a view to pull
down this Government, not to criticise
merely for the sake of criticism, but to
find out the truth, whether there is
real performance by the Government,
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whether this Government has govern-
ed this country, whether this Govern-
ment is capable of governing and de-
livering the goods. That is the prob-
lem I am posing today before you and
through you to the entire country.

The performance of this Government
can be judged on the Dbasis of their
approach to problems. People are cry-
ing hoarse that there is tide of violence
throughout the length and breadth of
this country. I have tried to hear the
case of the Government, I thought I
should de justice to them. If there is
a case, if there is some evidence and
if there are arguments to substantiate
that evidence, I would have very much
appreciated it. Instead of giving sub-
stantial arguments, only one thing has
come out. Whenever any member of
the ruling party or Minister speaks, he
has got only one argument, namely
that whatever is happening today,
whatever bad is taking place, is
irecause of the past perfecrmance of the
Janata Party. If this is the burden of
their song, I may fell them with the
due humility and with the full strength
at my command that the reins of
power have been with them for seven
months now and even after this time
if they give the same excuse of some-
thing wrong done by the previous
Government, that is not geing to help
them. Merely chanting Janata, Janata
is not going to help. People are now
very miich dissolusioned ang therefore
the earlier you give up the parrot-like
chanting of Janata, Janata, the better
it will be for you. Please address your-
self to the tasks ahead. Do not put the
entire blame at the doors of the opposi-
tion parties and their leaders. Please
tell us what concrete things you have
done and people are there to judge
You. I am reminded of one couplet.
You are very fend of sher:

i ¥ AW W O g T 9%
FR IT & WT F AT HT AT 9T |

AN HON. MEMBER: I congratulate
the hon. member for calling the Janata
Party ‘Shaitan’, (Interruptions)

sit o fag awa : q7
s ma"ﬂﬁ:‘r& LoEil mﬁmwmq?
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I think the hon. Members feel uneasy
when I am telling the truth. If that
is not palatable to some of the hon.
members, I can’'t help it.

There is a tide of violence through-
out the country and there are certain
statistics. Every time, statistics are
flung at the cpposition parties to show
that the crimes are much less than they
were during the previous regime. Actu-
ally, that is not so. We should take
a detached view. Let us see the way
in which the press is describing the
present situation. The unprecedented
crime wave is of such a magnitude
that such crimes of rape by police have
never taken place in any previous re-
gime during the last thirty years, not
only during Janata regime, during
earlier regimes also. We should all
hang our heads in shame. Instead,
you are trotting statistics to show that
the crime wave is much lessened. Just
now I tried to understand Makwanaji.
His only pet thing was to give flgures
to show that the crimes are much less
as compared to the number during the
previous regime. May God bless them,
but T wonder, God is not going te bless
them, if they go on in this way.

SHRI SOMNATH CHATTERJEE
(Jadavpur): God will blesg them by
sending them out of power.

SHRI RATANSINH RAJDA: An
editorial of the Times of India has
this heading: ‘Portriat of violence’.
Another article has this: ‘Worse than
Dacoity’. Actually, the police throu-
ghout the couniry are on a ram-
page. They think they are the law
unto themselves, The custodians of
law and order have taken law into
their own hands. Our Home Minister,
still, wants us to believe that every-
thing is all right and that the law
and order is completely safe in his
‘able’ hands. With all humility,
may I tell the Home Minister that he
has stepped into the shoes of giant
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like Sardar Patel. This Home Minis-
try was adorned by great people
like Sardar Vallabhai Patel. Of
course, nothing is common between
Sardar Vallabhaj Patel and the pre-
sent Home Minister, except the world
‘Sardar’. Mr. Zail Singh should im-
bibe the sgirit of Sardar Vallabh-
bhai Patel and by that, he would be
able to do some justice to the people
of this country, to our mothers, sis-
ters, and daughters, why are being
raped day in and day out. If that
ig done, I thing, the entire country
would bless the Home Minister and
we would also be the first person to
give him our blessings and to shower
all encomiumg on him.

Another editorial starts like this:
‘criminals in uniform’. This is the
way in which the police is behaving.
We are spending a colossal amount on
Central Police,

From 1-12-1979 to 31-5-1980, dur-
ing the last six months, 223 commu-
nal incidents have taken place in
this country, 56 person were killed
and 1,114 people were injured. I will
now come to the crimes against
Scheduled Castes and Scheduled
Tribes. They always feel that it is
their monopoly to talk about Schedu-
led Castes and Scheduled Tribes and
the down-trodden, as it was done in
1971, when their slogans was ‘Garibi
batao’ and actually, instead of re-
moving poverty, they removed the
poor people, The same thing they
are doing now, Slogan-mongering is
the best art that they have mastered.
The number of crimes between
1-1-80 ang 31-3-80 have also increa-
sed to a great magnitude with regard
to atrocities on Scheduled Castes and
Scheduled Tribes anq Harijans.

Then, we are incurring a colossal
expenditure on the Central Police
Force, that is, about Rs. 275 crores.
We have to see whether there is
any justification or, whatever amount
we are spending, whether people get
justice at the hands of the police
and whether the police force is do-
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ing their duty. I think, on the basis
of all these facts that are before us,
the police force today has become
completely a degraded foree. The
people are very much angry with
the functioning of the present-day
police under the stewardship of our
Home Minister, Sardar Zail Singh
and Mr. Makwana.

Now, I woulg like to, say a few
words about cur north-estern re-
gion. I wag a member of the Janata
Party delegation which visited north-
eastern region. It was my privilege
to meet many people there. When we
met Mr. Nripen Chakravartty, the
Chief Minister of Tripura, we told
him, “The holocaust has taken place.
How is it that you could not prevent
it?” He told the entire delegation,
“I have been making frantic calls to
the Central Government to send the
army, to senq reinforcements. But
the Central Government has failed
in their duty.” If that is so, that be-
comes a very serious matter., This
is a problem, a question, a challenge,
that has been posed by the Chief
Minister of Tripura. The Central
Government is answerable to the
people not only to the people of
Tripura but the people of the entire
country. If the Government would
have rushed that help to the Tripura
Government, I think, .all those pre-
cious lives could have been saved. The
Central Government here, according
to the Chief Minister of Tripura, was
completely negligent ang there was
dereliction of duty 45 far as the
Home Ministry is concerned. I do
not know whether there ig any
truth in that. If it ig true, then it
is a very serious matter.

As regards the Assam ‘problem,
when we met the students and the
leaders of AASU, the impression that
we have got is that students are
prepared to sit at the negotiation
table. They are of course for 1951
formula. But they told us that they
are prepared to meet and talk, They
do not accept the Gandhi Peace
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Foundation formula in toto, But
they told us that they are prepared
to take up that as a basic for fur-
ther negotiations. When we returned
here, we saw that. the Government
had -adopted a strong-arm tactice
against students. Our impression is
that the students are patriots and
are not secessionists, There ig no
foreign hanq as far as the students
are concerned. If we deal in such
a cruel manner with our own boys,
I do not know what we can do with
other citizens. They are our kith and
kin. We should not come out heavily
on them. We must try to win over
them. We can logically argue with
them; we can win their confidence.
Whatever their demands are, we
can meet them half-way in the best
national interest. If that is done,
I think, the Assam problem can be
solved. Though there are complexi-
ties and there is some confusion,
still it is not 4 insurmountable.
With a sense of goodwill on both

sides, the problem can be easily
solved.

As far as Manipur, etc. are concern.
ed, in Imphal definitely there is visi-
ble a secessionist hand and, there
also, we made it clear to the people
that the people of India are prepared
to pay any price to maintain the
integrity of India and, in this, what-
ever steps the Government takes, the
entire country will stand behind the
Prime Minister and the Home Minis-
ter.

Now, coming to Delhi...

MR, CHAIRMAN: Please, you have
taken more time.

SHRI RATANSINH RAJDA: You
don’t want me to repeat things. But
new facts are coming to light every
day. The other day sorhebody tele.
phoned me and told e that in Model
Townn and Greater Kailash some
miscreants.. .

MR. CHAIRMAN: That is a new
point.
1637 LS—12.

SHR1 HATANSINH RAJDA: ¥ am
giving this example. When the
miscreants went there, a complaint
was lodged with the Police that every
day thefts are taking place, dacoits
are coming and the people are put to
great harassment. At that time, the
concerned two policemen who went
there said:

TEH ®gT mTdc H<@ & | ag & Asr %y
a1 gg @AW gWT wTET

I am prepared to bring their names or
whatever you want,

So, those citizens are preparad to
give a memorandum in writing. You
can find out what is the truth.

Therefore, today, people have a
sense of insecurity. Nobody in Delhi
itself feels secure. Of course, ‘-he
Hon. Home Minister has remoustrated
and rebuked the police force here and
I hope that something good will come
out of it.

Having said this, I would like to
make a few suggestions and those sug-
gestions are, firstly, that the police
force requires complete overhauling.
First of all the rule of law has got to ve
respected by everybody. If the rulers
themselves by their cwn attitude and
by their conduct do not express or
exhibit respect for the rule of law,
other limbs of law are not going fto
respect it. I just heard that one of the
top men in Goa (Interruptions) came
very late to catch a fight, The plane
had already started If the rulers
themselves behave like this....

MR. CHAIRMAN: Now  please.
There is no time for aneecdotes.

SHRI RATANSINH RAJDA: I am
not talking about anything else. 1 am
not talking about the romanticism of
Ministers etc. I am merely telling you
a fact. The plane had already started
moving. It had already started and
ran along the runway and, at that time,
the highest officer jn Goa came and run
after the running plane. Of course, the
plarnte took off. The pllot did not hear
anything and he took off. But later
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two policemen were suspended because
the plane took off.

SHRI EDUARDO FALEIRO
(Morrmugaod): This man was appoint-
ed by the Janata Government. He is
vour own appointee—a political appoint-
ment of the Janata Goverment.

SHRI RATANSINH RAJDA: My
hon, friend Mr. Faleiro, by making or
interjecting these remarks, thinks he
has achieved something gieat in his
life. Well, he can be happy. If he has
achieved something concrete, I don't
mind.

MR CHAIRMAN . Mr. Rajda, please.
Now, you have made all good and
important points. Give up other points:
there are others who would like to
speak. I have a list of 47 Members be-
fore me and it was stated in the House
that they are going to exhaust the
entire list.t We will not be able to
cover all these. Please!

SHRI RATANSINH RAJDA: Very
well Sir. I obey at your behest.

With these words, I conclude.

wa g fear qrag s & f&d f5 aw
w%«mtﬂ%ﬁmam@w&,
AT #AFET W9 F OQIE ® q_/T FCN
T °T | AR Fo wew@ d@Y, gEfwd AR
ger f& & f&g a7t = € | w9 AW
gqTHEATE &r w8 . (sgwarq)
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17.14 hrs.

[MR, DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER:
conclude now,
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MR. DEPUTY-SPEAKER: Please

conclude. I am going to call your own
party member, Shri Ghulam Nabi

Azad.

wrrgigeaw : ww & aa
¢ |?ﬂﬂ=ﬁ m‘?mﬁ%@:wﬂfy

& @m wifod sk giea ol s=&w awfeas
F 9FE ®T Tq FI9T WX 99 ¥ FqIET
TR Wwag § f& W0 & wm e
o |

MR. DEPUTY-SPEAKER: Now,
Shri Ghulam Nabi Azad..

SHRI JAMILUR RAHMAN: 1 am
placing the papers..

MR. DEPUTY-SPEAKER:
give it to the [Home Minister.

Please
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MR. DEPUTY-SPEAKER: Now,
Shri Ghulam Nabi Azad..

SHRI JAMILUR RAHMAN: 1 am
placing the papers...

MR. DEPUTY-SPEAKER: Please
give it top the Home Minister.

st Tem At s (arfaw) o wm-
#ia feczi srHT FTET, AT gag & &
g3 g dawa F ATl 9T @gy ;A gl
stz waYfady & aR W W wgr T

qrRAg Iq(ETE WEYEA, A TEHAL AHT
A8 gt =T 2 1 ® mro =T Fard fyed
30 71 @ A& aftF fag® 300 A
w7 3000 A ¥ AY fggEAw WO
qgi afer ardi gfaar & g@) arad g
F7d) @) 2 HfwT @ & ug Ay Agl fw
§ nz m¢ fr waT ugxh A gRr w1 4@,
di sust W & @rfgg 0 o/l wgd @
¥71 faezw waas w@r & 1 W f@Ea A
¥aw, wig wafewr ¥ AfEd, wieavds
¥ w0, Fzr N Yo €@ &, agi @ IFa-
A grd; 2 wew g3 g He =@l W T
| & gerd gar & whew ww fad
gaar 8 f® va mgewt W oI &2 § A
TA AeT E W TFgT AEw ¥ & W qHi
& frmzt smar &0 @A ¥ wrg Wr
TA NEIT & 983 FAA a?a foad fe
waafaat &1 sarar & sargr ol & AT
ar |

AfpT w5 gaw W g w § 8
fogwr fedi &, foed 6 vl & @ /W,
FAw w7 @4 qary wF w@ g W@ §
T e gaAr st st @1 @ O °
gawi @4 & ¥9) awg § dwr fFgIR
qrea WM T(geT 7 wgr 5 faww A
I W9 AF AT qO(T Agr @), S
ot wwarfaai 4f, Sx& WY dT AqrH qAw
at #ww § qravATw &N, W T,
I w1 urs N e fkad & ww@r & )
fedl efigx mga, s@ wr§ W G
@t &, Wy xE ¥z W FEwT 1 A
v & TOER &, IEw o Afat gy
!:“"E & wedr Afvat § @« 20 Dfat
i, 9% Wfmat w1, 98 e ® %A W
e d ¢ wAY WX 1 EF IF WAT @A §)

Min. of Home Affairs 3%8-

fag goErx F wwa Afext gl &
a1 4 Afeat g & oAy S qrarE
o A a7aT @ TRST WAL A1 I
AT & WA & qrg W % a8 qF
@ & | wafag fedl _awwre & SE
# arg }:*H a; Gﬁr;rﬁ qew X THATY
g, swvrer g%, faee, ;H'a'm , foa,
'E‘GT‘E Fam & F‘l’!T&'ﬂ‘Ti' -{%2'1 Eﬁﬂ"h
o ha AN o FeAww  fiar @, TaA
qE% F WO ¥ TT T AT TG, A
saf® sar qrff &1 GO WA EY TN
3, IEF Ay W " Wew A IART  AIET-

W mAr s gm? owem § Wy frand
@ og o

¥ qama, § f5 o908 § @7 & any
g 42 & fF StAAT ardf & omwA H, A
it F gxAa H, g 73 usAl F @
& om F= oA A &, wAar St &«
1 TF A sErq o1 f& wqas wc wie
uqo UFo ¥ win fEm avg ¥ vawr &
samt gqfm ¥ wat o osne el
# a1 & 5 A Aes F AR FT g
Wi gl W@ dag ey N Tz w1 W
& 1w gfte ¥ m=T IAE A FAFAT
2 aFd % 3 owr s @ &, w7 %
gait A 7 w3, fF wiq qr F1§ FORA
grar &, ar wef =y iy & & 77 & 9g¥
g d & =eil 1 AT FroATT &1
& qoar atew g f6 S4Ar @ vgx #
QIR B AAr &, AT & TAA A4 AR
EICCEAC TR SO (6 LR 6 BT T
¥ B vt oF glfas § § a0 oA a®
feqretica W g, 9 (3igdeg 3 WG
¥ aiqed A €, Wy T ¥ ATEAR
T@X 21, 3 WA 4 43X AART SAR I
g & § fedy =0sT Argq wOE0 AR
g fafret m@igy & N 1A X
are [z g f& g9 @A Wi AT FUTD
st ifge  fd #47 ¥7 q<y F LR
gig B°?

w7 A & awqE S 9w & Ad
g a7 % W e N wfy e
0 & 94 % 97 AT X & A FF qA4L
a0 §F A B TRA M A9 F A BT A
wd § 1 % g fafreex Argw w1 sarq
faerar =g g fm sy sh awrr gar
a3 7 TRAN F A f a gy AT &
g, 7z Gz dx qr W@ § 1 ATeT A
gTHIT ITN §B WA FA F@ § AT A



379 D.G. (Genl.), 1980-81

w1 qF7d) & a0 TE AT AN & A1 IAE
fag st & 1 W wg w@% Qo Sl
' oAt wow e frad ogo Ak
Eaaﬁ‘i’r ST Fszai!raa;—*fﬁ ¥

s gar E —

E %rtraﬁ ¥ garm & f& gwrv qew
Fwmy, G PR AT 9gd war fn o faded
Al # T, A F waudt * favm aga
Wma,am%qﬁ?ﬁa@'atﬁﬁmﬁ
mﬁlﬂw:@g’mﬁa‘q*mﬁmwmﬁwa
Y 0¥ T AT §F a0 w0 fF W
Wi e feey T ar R I § soandg
QT @t a1 39 ™| &1 15 fzA
& AR AL I AA FTAQHNE HI&H  TwA
FE FZATA FC T AT TF WEA F HA-
T TA WOCTHY FT gET § HEA AT T &
ST )

g awg 3 fr e # qET gzam g E
ared g 2, a1 wAR T i’r -
T T=-IT9 FTH FT AQ QL WITET H
gar gar @ fF oaw @ gfww @ o«
OF STOT WX gTE W qF JAar #wi
mgwﬂ%fmmwarmrﬂ =r-‘:§'q
WYY FET TG § | ZT ARSI AT grEAr
g & = ALY 89 ¥ A9 Ay
|ua Fed Wy o9 #fgw #1 CIAArIITRE
¥ ¥ fAu g =rfad

% qg o A g fF £ _gafey @ qfaw
fag R =fEd |

sm@ qT wgi gfewa AT a9 a3
& qT FET A F AT AT T

TERA & FT ¥ TAF
| o =rn*ar |/ oYL Gy vt
q AT FT f"srrr EiE

ﬂ»

E. 4
PEELI

3
s
%

134,
3443
%

. 3

Ffgqg st 17 & Ar gEC TA AT &
e § T ¥ H“r oré F 97 9T A
THFT UF eqwe wiw grav Fifgg 1 gany
¥ gfqa awaT &I m%%rasrﬂ aré &
fear wmar & stz oif & ¥ I2TRL
ISTFLIY T OF oY FaT fZar
TE ¥ A g & ar€ S FH arArg
T g@rd wEIT ¥ faars
axar § wifs A giaA
a%r qQiF F g o g
arrtcm 1 W I¥ ARITIE F
arg O aw@ ¥ dw WO 1 gEfag
wrgar § fo gfae =z wid @ Wi
& ®Y waT wAT @AT AUlIE qi’E
R wedr & faars W owreard @

%mgﬂi

24 am
%

H 2,

s
ée,%.
"",ﬂ

Hhiote
3

442

JULY 21, 1980

Min. of Home Affairs 380

gfes ardl # o AT § za¥ I F A
v fawre wzarafed | qreg nag § g
wrf dar qedt § W FATZ AT @
fodt gfws weaz &1 wtx fear wrar &
9 waEqT ¥ 97 4199 Q@AY FT GIT T
fasrar & @Y ®ae  <FF  HT mWadr gy
waE 2ar & oz 9afr d@rAr § AE &
IT T® AT AT FAT FAZE  TAFAT &,
St i QAT § A8 & qHar g gHar § aF-
&Y famid AT wEar g0 1971 ¥ fAwzT o
THo SHFT, FrouFoHo AMIT H G | TA%T
TYEH AR A 9 97 IFF I MT F O IRAAT
w1 ¥@T | FE WA FT TAAAT AT ) I AUT
X AT @ AT FE A FE F@ AT [FAT 4T,
wrE ® wAr 3w fea e oar v IAET
397 drar fEar #@¥ W@aw, gAs @rd ¥
T 9gT FT IAA IAHL {wagAry fFar
Fom e & awFe IFF Fw wzmar
FAY, THKIE FIG, NAIAOT 3T, ITRT WA
as vaq feafag T zar & "tz gq® 5=
a% a@grer A3 GFar war § w3ANE F 3z AT
e g gasr qfafesoas & adt ar.
N Fo FL, U HA F2 G X1E ITH0
BT FY A ITRT AFTIHT AT HIIEfF
g I9FT AT § 9F 491 9 gz 39T 919
Sl 2 --ITT! QOA OF A7 T &Y FA IAT
& Foa fwar &, A fear g oA as
Iq+1 feafaa fear goar &

uF qfd qaEd oA a4t =mrgt Cll
g 1978 & A@ & 1397 g7 &
ﬁimugrw@mw"aﬂ‘rtw?—g & fr
o oo dur & gW % 2 IR wiz a J
% frar, dfes gfaq @aa & S F Fa
f& ag S wowr ofwr § g8 gardr drar ¥
qEr ATAT 2\ WT ¥ FZ I aw A faw
Ft war ¥ IFawr ofvar wear ur AT
q qm@ar, IAR gar T & 16 ¥ FE F
S wE A egasqr @ gad garw grar wfed
gfae g ®F Ff @rar T8 @4 wifgr
it v Afas ®1 Aoy ar wwac g, 9z w7
qg 3@ T wrew fear wrear & 9gAy g
g g aifaa s 3z 39 fxfmas #r 053
AME 9 SART QAT A ;AT F A7 A Hav

Al

?

T

o aieyy ¥ gz a0 fF oor «A F
T qagr fFar srar §, Ia® A aga
& ¥ @A AT AT § FAAr IrEF ® ¥ -
FR A qA FF AT & fawFw gw, gz
o FA T /N F woa AT fear smar g,
JALY ALH WA FY §ey w€wy ¥ K wryAm
g fafreet &1 @ aww =@ faarEa
f& are atx ¥ ot Wi e @, =gl
II® A9 I FaAr g1 Jw @
WX g "% tear orn wrfgd | R § form
aredy ®1 g fEqr wad, ITR QY WFATR



381 D.G. (Genl,), 1980-81 ASADHA 30, 1902 (SAKA) Min. of Home Affairg 382

w1 ®qF &%) Tg Y Fgar, Afea
w-%—wima@ﬁm“ﬁwrf%ﬁ
m’tm‘rﬁwitfmg,mwmmm
FRIFT IR a7 FEr fFAr w4t =rfEa
& g fafret & fonr w=m fw G‘!ﬁ'
qifegidic ®1 oF ®HEY aATE W@ W @
a’rt%‘sﬁ:"m‘rg, =4 & a1 AEr 9 §,
ITH WTE AT FqAZTL LT wTEA |

wmﬁ:ﬂvmrargmg,ﬁ gaR
wef oY F Fer fr st wAqa g § 99
T q@id gEr g, ar 99% |m9-Ard 99
®i_Wr gEIW v wrfod, arfE s Ag et
af'rtaﬁr,e:ggﬂ mmﬁwm wrfea
fe ag w3@ ®Af & TEAT q4E, aifF 96
fafarey wlY =17=r='r=: F dig S arAT @v
I HIE qIg § AVHIC AT HF |

7 weat @ =g W g fafeer
Y A1 wreed ¥ wEE U @I FAr oo

SHRI EBRAHIM SULAIMAN SAIT
(Manjeri): Mr. Deputy-Speaker, Sir,
I am beholden to you for the oppor-
tunity afforded to me to speak on the
Demands for Grants of the Home
Ministry.

It is a matter pof deep concern to ail
of us that the law and order situation
in the country particularly in the City
of Delhi is very much unsatisfactory.
Citizens have no security of their life
and property and they live under
constant fear today, Just now, Mr.
Makwana, the Minister of State for
Home Affairs has made a speech. He
has narrated the steps taken by the
Ministrv to arrest the crime
wave in the City of  Delhi;
together with that, he hag also assert-
ed that the law ang order position
has improved in the City of Delhi. I
must say that this certificate must
come not from the Minister or the
Home Ministry but from the citizens
of Delhi who are spending sleepless
nights. I am sorry, this assertion by
the Home Minister will not be and
cannot be substantiated by the people
of Delhi today. In the circumstances
I welcome the reported news in the
papers that our Home Minister Shri
Zajl Singh hag taken g very strong
view about the deteriorating law and
order situation prevailing today, and
hag consulteq the Lt. Governor and

senior police officers in thig connec-
tion, I am tolg that the Home Minis-
ter was very much perturbed over
this that he haq pulled up police
officials for the unsatisfactory law
and order position. I am sure this
effort of the Home Minister will bear
fruit and will have positive results
and the people of Delhi will have
comfortable nights in future 3as a
result of the efforts of the Home
Minister.

Sir, I must say that the conscience
of the people of this country is deeply
shockeq at the atrocities committed
on the SC&ST and particular]y against
offences committed against women.
The offences against women which are
increasing in number day ¥y day have
been discussed in this House and much
light has been thrown on these woff-
ences against women. Therefore, I
don’t think it is necessary for me to
go into details in this matter. But
one thing I must say that the tragedy
of the whole episode is that the cus-
todian of law ang order, the protector
of law gnd order, that is the police-
men are getting more and more in-
volved in these crimes against women,
This must be stopped and the Home
Ministry must act very effectively
and swiftly in this connection. I am
happy that the Centra] Government is
seizedq of the matter and steps have
been initiateg to enable the State
Governments to tackle law ang order
situation more effectively and especi-
ally to prevent and control occur-
rences of atrocities and offences
against harijans anq women I wait
for the results anxiously. Of-
fenceg against women, I must em-
phasise, is a shame, g slur and a
disgrace on the entire society. It is
high time that all people get fully
involveg in finding measures to tac-
kle this very grave and shameful evil
and put an end to the same,

The recommendations with regard
to amendments to IPC and CRPC
have been placed on the Table of the
House. The Home Minister ang the
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Law Minister have also consulted the
Leaders of the Opposition on the
proposed amendments, I hope very
soon comprehensive legislation will
be brought forward to give deter-
rent punishment to criminals who
perpetrate atrocities against Harijan
and Women ang that such a legisla-
tion will be passed in this session
itself.

Sir, it is a matter of great pain and
anguish that the situation in Assam
is getting serious day by day and is
getting from bad to worse. It this
explosive situation ig allowed to
continue it will definitely destroy the
unity and integrity of the country
which we love and cherish. I am
afraid in this whole episode the
hands of morbid, militant com-
munal elements is very much visible.
I also understang that foreign for-
ces are also involved in this agita=-
tion. It has to be considered with
all seriousness, With the killing of
people and setting fire to their hou-
ses, with the completely partisan at.
titude of the administration and the
police, with continuous agitation and
the disastrous economic blockade, the
government in Assam stands para=-
lysed today; life is completely at a
standstill and the people of Assam.
particularly the minorities live in
constant fear. That is the situation in
Assam today. The efforts of the
Prime  Minister Shrimati Indira
Gandhi, and appeals of national
leaders to make the leaders of the
agitation see reason, have not had
any positive response. It is clear
that the agitators have become to-
day virtual rulers in Assam. Such a
situation cannot be allowed to con-
tinue in the interest of the people
and in the interest of the country.

It is a matter of greéat relief to-
day that after having eompleted the
three phused, agitational programs-
mes in Assam-—Assam bandh, bpera-
tional stoppdge Of air anq train ser-
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vices, and picketing of State, Cen=
tral and semi-government offices,
it is reported in today’s papers that
the All Assam Students Union and
the Gana Sangram Parishad have
now decided to suspend the agita-
tion for two weeks from 22nd July
to 3rd August. 1 welcome this. I
am sure that this will not be for the
breathing time for the agitator nor is
it intended to be an eye-wash. Of
course the economic blockade con-
tinues, This also should have been
withdrawn. This has done more
damage. I hope the agitalors in
Assam are really serioug in with-
drawing the agitation and that they
will rise to the occasion and demons-
trate that they are really patriots.
I hope that they will now agree to
come and sit round the table for
negotiation in a calm atmosphere
and settle this very vexed problem
of foreignerg in Assam in the Dbest
interest of the people of the country.
That has to be done; if that is not
done, the country is going to suffer
very seriously. I am sure the Prime
Minister will take advantage of this
situation ang see that a settlement
is reached through negotiations and
proper judicial process will be evol-
ved. The decisions will have to
be acceptable to all parties and that
all parties should be taken into
confidence before coming to a final
solution of thig problem.

I must say and reiterate at this
juncture that there should not be any
compromise on the question of unity
and integrity of the country and the
future of the minorities should be
protected. This is the commitment
of the Central Goverhment. Fer this
purpose I must insist that th& CRP,
BSF and the military should remain in
Assam until the situatibh becomes
completely nermal. If it is not done,
there is danger for the security of
minorities in Assam because the
minorities have no confidence in the
partisan police in Assam. ] must ém-<
phasise here: there ecannot be anry going
back on 1971 mg the cut-off date. In
ease you go back from 1971, it is going
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to be brutal, impracticable and disas-
trous and it will go against all inter-
national commitments. It is therefore
not possible to, accept even the recom-
mendation of Gandhi Foundation be-
cause they want to go beyond 1971.
Starting from 1951 as cut off year is
compietely impractical and disastrous
and therefore unacceptable. Even if
you are able to detect foreigners,
where will they be sent? Who is
going to accept them? Therefore I
have also to emphasise that it
is a problem which has to be
considered o, humanilarian consi-
derations alsc. The anti-minority
character of the agitation has to be
given up. None can deny that the agi-
tation has an anti-religious mincrity
and anti-linguistic minority character;
that has to be given up. Any talk of
sess101 should be put an end to once
and for all. I must insist that any
settlement can be only on the basis of
constitutional provisions and inter-
national commitments. In case these
factors are ignored there cannot be
any settiement. The settlement which
is a forcad one will become infructuous.

Sir, it is really tragic that the com-
munal riots have been cutting at the
Veéry roots of our secular character and
tarnishing our image abroad for the
last thirty years. Thank God. for the
last. So many months we did not have
holocausts like the one we witnessed
at Varanasi, Jamshedpur and aligarh,
ia 1978 and 1979. But I am sorry to
say that the country has not been com-
Pletely free from the communal riots.
We have had communal riots recently
at Allahabad. Hyderabad, and Cham-
rajpet and to-day’s papers talk of
tension at Badaun in UP. I urge that
qQuestion of communal riots should be
tackled at national level. All the poli-
tical parties shoulq join and out their
heads together to see that communal
Tiots are put an end to for all time to
come,

I remember a Conference was held
in December, 1978 and a National level
Committee on Communal harmony was
set up In January 1979 by the then
Prime Minister Shri Morarjl under t:ﬁe
Chairmanship of Shri Jagjivan Ram,

1637 LS—13.

the then Deputy Prime Minister. The
Committee was asked to examine the
recommendations of National Integra-
tion Council and various cther enquiry
commissions. Nothing has come out 61
this Committee so far. There has not
been any progress. Now, Prime Minis-
ter; Shrimati Incdira Gandhi had con-
vened a Conference of Chief Ministers
and other officers and Governors in
April 1980, to discuss the issue. A
number of suggestions were made.
These jmportant recommendations have
been given on page 9 of the Home
Ministry’s Repori. I quote:

“(a) frequent recourse to punitive
fines or recovery of the cost ol quar-
tering additional police;

(b) prompt investigation and pro-
secution of cases:

(¢) revival of Integration Com-
mittees or Ekta Committees in vari-
ous States;

(d) taking of strict action against
rumour-mongering and  publication
of alarming news;

representation of
minority communities in services
under Government, Public Sector
Undertakings and other bodies and
institutions.

(e) adequate

(f) promotion of religious and
communal amity at the grass-root
level, etc.”

I want to know what has been done
about these recommendations. Have
minorities got adequate representaticn
in military, in judiciary and in execu-
tive and in Government establishments
and various pubiic sector undertakings?
After having made these recommenda-
tions what has the Government done,
I want to know? This is very impor-
tant.

To put down communal riots, we
have to take strong measures—suspen-
sion of police officers, especially Dis-
trict Magistrates and District Superia-
tendents wherever communal riots. take
place has to be made a must as a law.
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We must put it down that full com-
pensation will be paid to the riot vic-
timg. A ridiculous position prevails
to-day, if a person dies on account of
air crash he is given Rs. 2 lakhs as
compensgation, but if a person dies of
communal incident he gets nothing as
compensation. If a person dies in a
train accident, he gets Rs. 5.000, agsin
if he dies in a communal riot he gets
nothing. This difference in the value
of persons lives should be stopped. It
is nothing but discrimination. The riot
victims should necessarily, therefore,
get full compensation.

Sir, Janata Government established
Minorities Commission with great fan-
fare in January, 1978. But this had
no stautory or Constitutional status.
It had come into existence by an Ex-
cutive Order. The Constitution (46th)
Amendment Bill 1978 was introduced
for according Constitutional status to
the Minorities Commission. But this
could not get through as requisite
majority could not be secured in the
House. I would, therefore, urge upcn
the Homg Minister, Sardar Zai] Singh,
to see that this Minorities Commission
is given constitutional and statutory
status as early as possible. A Consti-
tutios Amendment Bill should be intro-
duced during this session itself for that
purpose so that this Minorities Com-
mission can be clothed with statutory
powers and also given a Constitutional
status. Also, today the Minorities Com-
mission is net a full-fledged commis-
sion. Some members had resigned and
there are some vacancies on the Com-
mission. Therefore, I would urge upon
the Home Minister to see that suitable
persons enjoying the confidence of the
minorities are nominated on the Minori-
ties Commission. As I said, this Com-
mission should be given statutory
powers and Constitutiona) status so
that it can function effectively and
serve the cause of the minorities.

MR. DEPUTY-SPEAKER: Before I
call upon Shri Yell¥Tah, I remind hon.
members that they should take not
more than 10 minues. Otherwise, other
members will not have o '%crtunitioa to
speak. (Interruptions). the Chair
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rings the bell, the hon. member who
fs speaking muigt stop. Of course, it is
an unpleasant task to ring the bell
We have to do it in a pleasant manner.
Therefore, we may not ring the bell
every now and then, but request the
hon. members fo conclude.

@t wat v (fadRz) o avteTm
WEIRE, W1 g AW Ty ¥ W oaeT
TN iR & xo% awda w@1 )
Tg WATMY T® 091 waww g fa e
® WX N ¥ W @ Y IV ewWH
N g freradt @ & fao W sAar
WT THTH WHEGTHAT 1 T & & Tq®1 q$T
wge &) ow ;AL gEE ¥ A widr fw
AT FHTT & 9§ gaAr w14 w9 gfe-
Al 9 GRHIX T T§ T SAFT ¥AAT NI
T8 ¥rat ur, fuaqr fe w3 @ wr &0 WO
w7 ¥ ¥k 4@rs w6 gsHfow 3iW @
wwal @ gwi@t sa ww o efR
THY T ZM@ITT FAT FEATET & {IZ O HOGH
fm g fs fateY zoi g A %A«
feeett afew 713 W & sfraet me) ® TLHT
! qEATH A » {94 oF W Sz faar
T TET & 1 TA TEH Ag 9% SW SEd w1
fag T FIH FE13, FWIT 9G¥
Ht 2T gAT G f & wd sioHT FnIwATEY HES
& | & A gt g o WY gieAl & IWE &
am 29 §, afeT @@ wmrfmmad ¥ s
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gz zary afzdi & &, g wrésEaaAdr &)
vafen & g1o% g1 wEE fs q&  SwTHAT
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gfr @ sl sf wiy Afwa v
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¥ wae TR s fod v QY @A §, AT
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% sorr www % RF pg W W ST
Rar g fo ww o g awd W wver foar
MR. DEPUTY-SPEAKER: The goiden

example of Mr. Yellaiah should be fol-
lowed by all

Now, Mr. Janardhan Poojary.

SHRI JANARDHANA POOJARY
(Mangalore): Sir, I rise to support the
Demands for Grants of the Home

Ministry.

I heard with rapt attention the speech
of the former Minister of State for
Home Affairs, Shri Dhanik Lal Mandal.
At the outset, he has stated that he
was against granting a single naya
paisa to the Ministry of Home Affairs.
I just ask him whether 1t is because
of the crimes or the sins committed
against the people of this country dur-
ing their regime. I can say that the
Janata Party people did not under-
stand the implication and alse¢ the im-
portance of the Home Ministry. They
did not understand that the Home
Ministry is the backbone of the govern-
mental structure. They did not under-
stand that the performance of the Home
Ministry depends on the security, peace,
prosperity and also the progress cof the
nation,

Sir, it is the responsibility of the
Home Ministry not only to frame the
rules, but also to redress people’s
grievances and alse to bring justice to
the commen man. They thought it is
the responsibiiity of the Home Ministry
only to maintain law and order. There
they have utterly failed. You know the
era of despondency, the era of frustra-
tion, and the era of demoralisation.
Further, I would submit that, you know
the people reiterated their faith in the
democratic values, they asserted their
right to reject the people’s representa-
tives when they came to know that
these leaders were misusing the powers
given to them by the people of this
country themselves. Now, we have
found that there is a conspiracy pre-
vailing in this country to cverthrow
the present Government. How they
are doing it? There is a conSspiracy,
there is a trap laid by the Opposition
people—not only the Opposition people,
but some other elemenis also in this
counfry. WhHy are they doing it? We
have to6 diSséct the conspiracy we have
t6 shialybe as to why they are doing.
first of all, I would bring to pour
Tiotice the Assam sftuation. [ & fust
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referring to the report that has appear-
ed in the Hindustan Times, which
says:

“Assam stir costs Rs. 10 crores a
day. The country is losing Rs. 300
crores per month on account of a
prolonged Assam agitation, Rs. 100
crores by way of petroleum products
and Rs. 200 crores indirectly through
the loss of essential products like
fertilizer, cement, steel, zccording to
the official estimate ”

Now, 1 am just bringing to ycur
notice that we have lost so far Rs. 3,000
crores because of this agitation in
Assam. 1 am asking the opposition
people whether this factor is not going
to affect the economy of the country,
whether with this amount we could
not have wiped out the deficit in our
rational budget, wheflier we could not
have prevented inflation in this country
with this amount?

18.00 hrs.

You know what is going on in Assam.
These misguided students and alsc anti-
social elements are ruining the life and
property of the people. Thousands of
shops and houses have been burnt.
People have been put to great difficulty.
But that has been done with deliber-
ate intention. If at all the opposition
parties are interested in the economy
cf the country, in the integrity of the
nation, in the security of the nation,
why can’t they go to Assam and tell
the students there...

SHRI RAMAVATAR SHASTRI
(Patna): We are fighting there.

MR. DEPUTY-SPEAKER: It is @
O’Clock now. There are 25 to 30 hon.
Members to speak from the ruling party
and 10 Members from the oppoesition
have also got to speak. What is the
sense of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIJAH): May I make a submission
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through you to the House? Since this
is a very important Ministry and many
Members want to participate from boin
sides, I only request that the time ke
extended up to 8 O’Clock.

MR. DEPUTY-SPEAKER: The Minis-
ter is going to reply only tomorrow,
First we will extend up to § ¢’Clock.
Even if we extend up to 9 O’Clock, I
am afraid nobody sticks to time.

SHRI RAMAVATAR SHASTRI:
Nine O' Clock will be toa much.

MR. DEPUTY-SPEAKER: If you are
not in a position to sit, others will sit.

SHRI RAMAVATAR SHASTRI; Only
those who want to speak.

MR. DEPUTY-SPEAKER: You agree
till 8 O'Cleck now.

SHRI JANARDHANA POOJARY: As
I stated earlicr, if at all the opposition
people are interested in the integrity
and the security of the nation, if at all
they have the courage, let them go to
Assam and tell the students and the
anti-social elements that they are doing
something which is not only injurious
to the security and integrily of the
country but alsc to the country’s future.

As so many Members have stated
earlier, a large number of houses and
shops have been set on fire, and a large
number of people have been murdered,
causing disorder and chaos in that part
of the country. So, it ig the duty of
the Home Ministry to ask the mis-
guided students and anti-social ele-
ments f{o, behave properly. It is also
the duty of the Home Ministry to tell
them that they must abide by the Con~
stitution, that all citizens have the
right to live in any part of the country.
Otherwise, linguistic minorities will be
put to hardship and the integrity and
the security of the nation will be jeo-
pardised. If this agitation is continued
for ancther two months, the country is
going to lose Rs. 3,600 crores. If this
aspect is neglected, our country will
be brought into an economic precipice
and nobody will be able tb save us: i
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am therefore requesting the Home
Minister to deal with the agitaticnists
sternly. He must tell the students
that this is not the proper way.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): One clarification. The hon.
member in his speech has said that
the members in the Opposition had a
hand in Assam agitation. There are
sp many opposition parties. I would
like to know—otherwise, it would go
on record and it would appear as
though we have consented and we have
not opposed—as to which party the
hon member is referring.

SHRI JANARDHANA POOJARY: I
am not yielding.

That is one conspiracy. What was
ihe statement of Mr. George Fernandes
before the Consultative Committee
attached to the Ministry of Home
Affairs. He has gone to the extent nf
saying that there is a nation of 2.3
crores of people and you cannot over-
look the fact that here is a man.....

SHRI DHANIK LAL MANDAL
(Jhanjharpur): I may clarify that Mr.
Fernandes does not know Hindi well,
He has picked up Hindi from the road-
side. He used the word ‘Kaum’' which
hag different meanings. It means,
‘Janata’, ‘people’, it also means
‘country’. That was explained in the
meeting itself and the Home Minister
has accepted it. The hon. member
should not doubt the integrity and
patriotism of Mr. Fernandes. How
can he say this?

MR. DEPUTY-SPEAKER: He can
express his views.

SHRI JANARDHANA POOJARY: If
that {s the case, Mr. Fernandes
should have contradicteq the press re-
port, which he has not done so {ar.
We cannot forget the Baroda dynamite
case. Mr. Fernandes himself had con-
fessed that he was responsible for
those 53 explosions. There is a cone
spiracy to overthrow thé present Go-
vernment. We must be careful about
it. There I8 another aspect of the con-
spiracy—demoralisation of the police

force. The police are always being
criticised beth inside and outside
Parliamet. That naturally leads te@
demoralication in the police force. Un~
certainly and fear has gripped the
police. They are agitating to let them
adopt the conventional methods of
interrogation in dealing with the
hardened criminals. Now they do net
know as to what methods of interroga-
tion they should adopt. Sitting in a
very pleasant and safe environment,
we can criticise them. But we should
not forget that the police have to deal
with the hardened criminals of every
kind and they have also to deal with
the, vlolent, indisciplined mob. They
have to control the unruly mob. By
demoralising the police, they are en-
couraging the lawlessness, bringing
chaos in the country.

MR. DEPUTY-SPEAKER: Mr, Poo-
jary, you please sit down.

Shri Harikesh Bahadur.

SHRI JANARDHANA POOJARY:
Just 2-3 sentences.

MR. DEPUTY-SPEAKER: That will
not be recorded. Whatever Mr. Poo-
jary speaks will not go on record. I
am not permitting him. When I ring
the bell, the hon. Member will sit
down. Otherwise, I wil] call the next
member. You must excuse me.

SHRI K. P. UNNIKRISHNAN:
(Badagara): First bell or second bhell?

MR. DEPUTY-SPEAKER: When 1
ring the first bell, you will immediate-
ly sit dewn or else 1 will call the next
member. I have to accommodate all
the members.

SHRI K. P. UNNIKRISHNAN: Nore
mally, it is always after the second
bell.

MR. DEPUTY-SPEAKER: Your sug-
gestion is accepted.

SHRI K. P. UNNIKRISHNAN: It is
not a suggesfion it is a practice of the
House.
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SHRI YOGENDRA MAKWANA: For
your Information and benefit, I may
point out that there was no misbe-
haviour on the part of the police
officer. But it was only because he
took action late that he was transferr-
ed.
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SHRI P, A. SANGMA (Tura):
1 rise to support the Demands for
Grants in respect of the Ministry of
Home Affairs. I was thinking whether
1 should make a speech at all before
I put myself and you, Sir, to em-
barrassment. I think 1 will take less
time than you have allowed, me and
leave whatever is left of my time to
my friend herg, Shri Manoranjan
Bhakta as coming from a Union
Territory he wants more time.

Shri Ram Jethmalani spoke very
eloquantly of insecurity ang the
uneasy feeling of fear in the mjnds
of people of this country after our
government came into being. But I
think he left the House without
telling the most important thing
which he wanted to tell and that was
that during the %4 years of the Janata
rule the people of this country felt
very secure and very safe! That part
he forget to tell.

Now he also speaks about the act
of irresponsibility by the present
government. I want to give only
one example of how responsibly the
Janata government acted during
their regime. Many members of the
oppousite side have brought out many
points about the atrocities on Harijans
and all that. Now, the Belchi inci-
dent took place on 27-5-77 and the
hearing of the case started on
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5-2-1980, that 1is, after 2% years
whereas in the case of an incident
which has recently happened in
Pipra, the incident tock place on
25-2-80 and the hearing started on
8-4-80, that is, only after 1} months.
Therefore, I do not know how they
are going to justify this. that they
are acting very responsibly and our
government has been acting very
irresponsibly.

Mr, Jethmalani also spoke that
the turmoil in the north-east started
only after Mrs. Gandhi came into
power. T do not know how much
he knows about the north-east. For
his nformation, the turmoj] in the
north-eastern region staited much
before this government came into
being. He forgets that except two
Members, we do not have any re-
presentatives from Assam in this
House. This turmoil started before
the last Lok Sabha election. I do not
know how he has said that this
turmoil started after thiy govern-
ment came into peing.

We must tell this House that we
the people from the North-east
region really feel that we have been
neglected for many years. But one€
thing 1 want to put on record.
Whatever status we enjoy to-day in
the political, socia] or eccnomic field,
1 must say, is because of Prime
Minister Shrimati Indira Gardhi.
You remember that we the people
in the north-east was a component
part of Assam. My community
never hag any representation in this
House. So also Mizoram. And it
was Assamese people ‘who were re-
presenting the entire north-eastern
region in this House. But it was
Prime Minister Indira Gandhi who
gave separate statehood for Megha-
laya. It was she who created
Mizoram. It was she who created
Arunachal Pradesh. It was she who
created Manipur and it was also
Shrimati Indira Gandhi who gave
statehood to Tripura. So, if we have
any political status or social status
to-day in this country, it is because of
Prime Minister Indira Gandhi.
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I want to give a few suggestions.
As 1 said, I do not want to take much
time of the House. As far as North=-
Eastern regiuon is concerned, I have
some serious suggestiong to make for
the consideration of the Home Minis-
ter. My hon. friend Shri Chingwang
Konya had suggested a few hours
back that in order to solve ithe pro-
hlem of the North-Eastern region, a
separte ministry shoulgq be created
for this part. I suppoport this sugges-
tion. In fact this had been vouiced by
the people of the north-eastern region
for quite some time, Therefore, [
would urge upon the Prime Minister
to create a separatz ministry for the
North-Eastern region. Ior some reason
or the other, if it hecomes difficult for
the Government of India not to do
so, I would give an alternative sugges-
tion that there should pe 3 separate
ministry under the charge of the
Prime Minister, for the welfare of
scheduled caste; and scheduled tribes
and other mincrities. In that ministry,
there should be a separte ceil tg look
after the North-Eastern region because
a major portion of that region is in-
habiled by the people belanging to
the scheduleq fribes.

Another important point that 1 want
to make ig this. There are five States
in the north-eastern region and {for
these five States, we have a Common
Governor. UJnder the present condi-
tions that are prevailing in that region
to-day, I would earnestly urge upon
the Government of [ndia to appoint a
separate Governor for these five States
because it is very difficuit for one per-
son to look after such hig areas. The
population in that part of the country
may be less but because of transport
bottlenecks it 1s realy difficult for a
single person to look-after the whole
of the north-eastern region.

Then, there ;s a difficulty from the
constitutional point of view. Mr.
Chingwang referreq to the boundary
dispute between Assam and Nagaland,
between Assam and Meghalaya and
between Assam and Arunacha] Pra-
desh and between Assam and Mizoram.
With all these States, we have got
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boundary disput2s. It sc happens that
the Governor will address the Assam
Assembly talking against Meghalaya
and in Manipur he may speak against
Nagalanq and when he adresses the
Nagaland Assembly he may speak
against the Assam Government and
vice-versd. While so doing, he may
contradict himself in the other Assem-
bly. So, from the constitutional point
of view, it is somewhat impractical
for all the five States to have a
common Governor in the North-
Eastern Region. Therefore, I would
again urge upon the Government to
appoint separate Governors for diffe-
rent states in the North-Eastern
region. Government of India was
very kind to constitute the North-
Eastern Council for looking after the
development of the entire region.
Somehow 1 have doubts about the
smooth functicning of the North-
Eastern Council. Now in many of the
regional councils and other bodies,
Members of Parliament are associat-
ed. But, in this particular North-
Eastern Council, no member of Parlia-
ment is associated gg far.

I would urge upon the Government—
Home Ministry—tg gsece if it would be
possible to have a representative or
two from among the Members of
Parliament, belonging to the North-
Eastern Region in that Council.

Many Members have spoken about
the Mizoram prablem. Well, 1 am
happy ‘that Government of India, the
Prime Minister and the Home Minister
are taking keen interests in the
development of Mizoram. There have
been talks 1n that regard. According
to newspaper report, talks are on
between Mr. Laldanga and Govern-
ment of Indiaz for finding a peaceful
solution to the Mizoram problem. I
welcome this move. But, 1 want to
warp the Government of India that
there are people who are trying to
see that these pegotiations do not
materialise.

I think that this group is represert-
ed by no less a person than Brigadier
Sailo himself who is the Chief Minis-
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ter. Therefore, 1 would caution the
Government of India that there
should be no person standing in the
way of peaceful negotiations.

" O.2 more point I want to make.
That is regarding the Constitution
(Scheduleg Casteg and Scheduled
Tribes) Orders of 1951 and 1976.
There are many communities who had
been recognised as Scheduled Castes.
and Tribes in one State bui they have
not been recognised as such in other
States. 1 urge upon the Government
to remove this area restriction, For
example, my community, Garo com-
munity, is recognised as a scheduled
tribes community in Meghalaya, in
Nagaland and even in West Bengal
but we are not considered as schedul=-
ed tribes in Assam. We have got one
lakh population of Garos in Assam but
we are not recognised ag schedul-
ed tribeg in Assam. In Assam Hajang
are not recogniseq as scheduled tribes
but they are recognised scheduled
tribes in my State. There are¢ com-
munities in my place like Raves and
Koch which have been recognised as
scheduled tribes in some other places
but in my place they are not recognis-
ed as scheduled tribes. So. [ would
like fhe Government to consider this
point and bring legislation towards
the amendment of thig order and
remove the restrictions so that every-
body is treated on an equal status
through out the country.

With these words I support the
demands of thes Ministry of Home
Affairs.

SHRI M. RAM GOPAL REDDY
(Nizamabad): Mr. Deputy Speoker,
Sir, now unfortunately in this House
when we are talking we ars not
speaking to each other, we are talking
to the entire world. Everyday in
some form or the cther rape and other
things are prought in the House and
discussed. I am disgusted, the whole
world thinks that this nation consists
of al] repists. Therefore, I want that
Members should have some restraint
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and whenever there is 3 genuine com-
plant th should write to the con-
cerned Minizter. ] wrote once to Shri
Zail Singh when he was Chief Minis-
ter. The house of one Mr. Jagga was
Ademolished durinz Emergency time
and he approached me and in that
connection I wrote to him. [ quote
here the reply sent by him:

“I am in receipt of your letter
dated 6th September, 1976. On your
letter handed over to me, in January
a regular inquiry was conducted by
the local self-government Jjeparte-
ment and it was decided that full
compensation be paid to Shri Chanan
Ramji Jagga of Muktsar for the
damages caused to his house by the
Municipal authorities of Mukisar. I
have asked the Inspector General
of Police tn give protection to Shri
Jagga.”

Now, this is the way how Members of
Parliament snould function. So, I
request the Members whenever such
things ccme to their notice a simple
letter to Shri Zai]l Singh 3 enough
and all these speeches are unnecessary.
‘We should have full faith in him.
Unfortunately, he has become Home
Minister of this cnountry in very
adverse circumstances and I appeal
that the House should appreciate the
good work that he is doing.
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& w17 F, 37 & VWA ¥ AW,
WweZ &1 A% W qu qar, fead
F ¥ W W ¥ "W FS
7 & g faar sma o g A qer wTw
fe wgr awgdr AT 1 GwFFT dqT Far g
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[+ fax sz a1g)

o gurr g fe gfom wifzafedt &
far wamg & us faiw G& &wT Sy,
forg & wy O wfomsrdd @ wigd W
7z Wi fx fEaAr ryar g7 W @9 @ar g,
fer aw@ ¥ &9 g=T &, I #r Tw ¥
Aw{zgr fawdt & a1 43, 37 F g wW
#r wafew @ L oTEdw w1 A wR)
* F9 ¥ g AAWA F AW RT HHWER
FCT E |

DR. R. ROTHUAMA (Mizoram):
Mr. Deputy-Speaker, Sir, 1 thank you
for giving me this opportunity to
speak on the Demands for Grants for
the Ministry of Home Affairs. ] come
from Mizoram ad 1 represent
Mizoram which js the most trouble-
ridden area in the North-Eastern
Tegion. The crisis in the North-
Eastern area hag in fact its origin in
Mizoram foliowing the arrest of Mr.
Lal Denga by the then Janata Gov-
ernment on the advice of the
Brigadier T. Sailo, tha present Chief
Minister. If you look into the history
of Mizoram, 6 you will find that there
had beepn perfect peace and tranquility
from August 1977 till May 1979, that
is, when the present Ministry came to
power. But suddenly there arose a
sudden and abrupt outburst of law
and order problem and violent inci-
dents only after 1979. Brig. Sailo
had advocated strong measures against
these violent incidents. He has cir-
culated a Memorandum on how to
tackle the Mizo problem by ‘Strong
Armed measures’ o the Prime Minister
Central Ministers, the Home Minister
and M.Ps. This is precisely the main
cause for the abrupt outburst of
violent incidents that have beén
happening from May 1977. The
initiative on a peace move by the pre-
sent Government is most welcomed by
all Mizo people except the ruling
party. The present Government has
been utilising Mizoram Police to create
artificial law anq order problem in
Mizoram Brig, Sailo, the Chief Minister
of Mizoram gave thousands of copies
of the memorandum to the Prime
Minister, Central leaders and Mem-
bers of Yarliament in the first week
of July advocating strong measures
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against the MNF, He has been pur-
suing very vigorously these strong
measures soon after he came to
power. Consequently, there has
been serious law and order problem
and killing of local and non-local
people in all walks of life. This is
the root cause of the whole crisis in
the North-Eastern Region. I know
this very well. If the Central Gov~
ernment want to solve this problem
in Mizoram particularly, ycu cannot
do this with the present Government
there, Brig. Sailo has been proceeding
with the idea of sabotaging the
present peace talks. You cannot
go ahead with the peace initiative
successfully keeping the present
Ministry in power. I can say that
very definitely. The Mizoram Chief
Minister, Brig. Sailo has been using
Misoram Police Special Forces in
creating arlificial law and order pro-
blem there and I will give you the ex-
amples. I am sure, the Minister =f
Home Aflairs who ig in direct charge
of the Union Territories will give ser-
jous consideration tp this situation.

I will give you examples where
Mizoram special police force is being
involved to create law and order
problem. On the 24th August, 1979,
Mr, Lalnunthara, a driver attached
to the Agricultural Department was
shot dead at 7.30 in the evening at
Chandmary by somebody. The
Mizoram Government gave out the
information that he had been killed
by the MNF. The general public,
however, did not believe it. The
opposition parties took up the case
in the State Assembly after some
time and on investigalion i1t was {yund
out that the real culprit {or this
was one Mr. Rohmingthana, a CID
Yonstable under the Chief Minister’s
own portfolio. But he was kept in
the police custody only for about two
months and now he is being employ-
ed again in the special force to create
law ang order problem in the name
of undergrounds. Thic I know very
well, It does not mean that I sup-
port the Mizo undergrounds. But I
must tell this House that we have
suffered enough ang we are fed up
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with this suffering’ and killings every
day.

Now, I would tell you the second
incident. On 29th March, 1980, Mr.
Parliano Sailo was sent by the autho-
rities of Mizoram Government to
Lungdai with the idea of killing one
Mr. Shanker, a Bengali gentleman,
who has married a local girl. Mr.
Parliano Sailo, who is an ex-under-
ground ang has a certificate of sur-
render and alsp carrying a pistol,
knocked at the door of Mr. Shanker's
house. Mr Shanker was away to
Silchar. His wife wag very much
apprehensive. She tolg him that her
husband was in the other house and
1hat she would call him. Mrs.
Shanker, however, secretly reported
the matter to the security force and
tolg them that he had come to kill
her husband. The security forces
come under the command of Maj.
Gupta. They surrounded the house
ang arrested Mr. Parliana Sailo with
a pistol He told Maj. Gupta that he
had no right to arrest him because
he had been sent by the authorities
of Mizoram Government, and that
Mizoram police were coming to take
him out. As he had said, the special
force of Mizoram under Sub-Inspector
C. Lalruata came to take him out in
the very same evening. That Sub-
Inspector of Sailo who came to take
nut Mr. Parliana hag bitter encoun-
ter with Maj. Gupta. Major Gupta
said, “Who are you” The Sub-In-
spector said, “I am Mizoram Police.
Then Major Gupta said, “Why are
you carrying two arms? One is a
foreign arm. No Indiapn police can
carry foreign arm. Therefore, you
must be underground.” So, he arrest-
ezzl them and took away their guns and
hig police batch. Then he took them
to the security post. On contact with
Mizoram Government or IGP, they
were all released. His main mission
was to finish Mr. Shankar, a Bengali
and two-non=local high school teach-
ers. An incident took place on 20th
March, 1980, when 4 BRTF personnel
were killeg by the Mizoram Police.

This was also confessed by Mr. Van
Lalzuia, one of the Special Farces of
Mizoram Police. You had to take
note of what Mr. Mandal said yester-
day regarding the present -Ministry
in Mizoram, He said, “He welcomes
the peace move but warned you not
to distrust Sailos’ Ministry.” Now, as
long as Sailo Ministry is there in
power, your honest effort to bring
peace to Mizoram will again misfire.
Secondly, Brig. Sailo’s Party lost the
people’s mandate. They have mno
right to continue in power. You have
rightly dissolved the previous Punjab
Ministry oi Prakash Singh Badal on
the ground that he lost in the elec-
tion for M.P. In the same way as
in Punjab, some action should be
taken with respect to this present
Ministry of Mizoram.

Secondly, since Sailo Government
is pursuing a strong arm policy, it
would not be possible on your part
to solve the Mizoram problem by
peaceful means. Therefore, in the
jnterest of bringing peace through
the present dialogue, the Sailo Minis-
try should be dissolved straightway.
The Mizoram people, except the pre-
sent ruling party, are having very
high hopes in the :nitiative of Mrs.
Indira Gandhi for starting pcace talk
with Mr. Laldenga. Therefore if the
Mizoram problem is solved, it will
have far-reaching beneficial effects
on the problems of the North Eastern
Region as a whole. All the problems
and crisis in the northern area are
directly as a result of the mishand-
ling of Mizoram problems by the pre-
vious Janata Party. Mr. Charan Singh
and Mr. Laldenga had reached some
understanding in November 1977 and
they called top four underground
leaders to Delhi to approve that
understanding before 1877 Christmas
but they could not come down to
Delhi due to the destructive role
played by Brig. Sailo; and for his
interference in the underground, ibe
underground became split in 1978,
Otherwise, our problems would have
been solved,
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There had been complete peace in
Mizoram from August 1977 to May,
1979. There was not a single violent
incident, but suddeniy, foon aiter
the present Ministry of Sailo came to
power in May 1979, there was an
upsurge of violent incidents invol-
ving killing of a girl, CRP personnel,
teacherg both local and non-local
The reason is the strong arms policy
of Brig. Sailo which they have been
pursuing vigorously with the help of
Mizoram Police, When the peace
talk was started on 20th March, 1978,
even then the undergrounq had not
reacted in violent activities. Why?
Why should there be a sudden up-
surge of violent activities from May
1979? All the opposition leaders in
Mizoram including Congress-I have
been appraising the Home Minister,
the Prime Minister of the violent in-
cidents in Mizoram, but no action
has been taken. Mr. Sailp has lost
the confidence of the people,

Now Mizo people everywhere in
Mizoram are most apprehensive, af-
raid of Mizoram Police in the vil-
lages, in the town also; they are
not afraid of army personnel CRP.
I have verified this in the course of
my recent visit to many interior
places in Mizoram. I am asking ‘he
hon, Home Minister and lLon. Minis-
ter of State whether they are going
to do something about the present
Ministry which does not have the
people’s mandate. Are they going to
keep that ministry in power at the
sacrifice of the peace effort? If they
keep him in power. I want to warn
that it will misfire again. Brig.
Sailo had submitted a memorandum
in July this year advoctating strong
arm policy against MNF. We all be-
lieve in Mizoram includmg many
brganisationg there that if the fpre-
sent Ministry is dissolved, the cur-
rént law and order problem in Mizo-
ram will ehd because it Is the
‘treation of the Mizoram police. I
Want that the hon. ‘Mmmter should
‘tomie Wwith a definite answer regard-
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ing what the Government are going
to do with the present P.C. Ministry.
In Mizoram they are using the state
police forces to create law and order
problem and Non-Mizos feel very in-
secure, With these words ] thank
you for this opportunity.

SHRI KUSUMA KRISHNA MUR-
THY (Amalapuram): M. Deputly
Speaker, Sir, I rise to support the
demands of the Home Ministry. One
of the most gratifying things that
the present government have done
soon after resumption of power is
to give number one priority for law
and order. Soon after the first and
brief session of Parliament, they
held a conference with all the con-
cerned officials from different states
and also another conference Wwith
the Chief Ministers and clearly im-
presseq upon all the states the ur-
gent need to restore public confi-
dence in the ability of the adminis-
tration in maintaining law and order
in the country. As a result, it can be
clearly seen that the implementation
of intensive patrolling had already
been started. The speeg in invecti-
gatic.i 19 tackle c¢rumes and the
promptnesg in disposal of cases has
resulted as has also been pointed out
by my hon’ble frienq from Megha-
laya, Mr, Sangma,

Another important changed aspect
which we can clearly see from the
government point of view is this;
they have clearly realised the 1win
abjectives; tackling the problem of
Indian Police Force, that ig creating
a modern police force: and improving
the living conditiong of the police.
In this respect they have already
taken some important steps. Tley
have realised the significance of pro-
viding them housing facilities. For
that they have earmarked jgufficient
funds as suggested by the 7th Fi-
nance Commission. Even then it i3
not sufficient that even till today,
there are 8,086,198 police ypersonnel
who have not been orovided with
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any accommedsation. Uniess we pro-
vided the need-based requirement of
the police it is meaningless to ex-
pect honestly in discharging their
duties. Probably that is the reason
why Indian Police frequently figure
in the columns of critme. It is quite
digsheartening to know about their
active involvement in indiscrimi-
nate, unlawful activities. Some of
the inhuman crimes reported against
them may not be cortect but all can-
not be wrong. In a way thz Indian
pPolice are losing their credibility and
morale. We are proud of our mili-
tary personnel; they airc held in high
esteem and dignity in our country
and they win the applausz zrd the
highest respect of the nation, always
in the hour of need whereas the
police personnel have starteq shak-
ing even our basic faith in them. The
police who are supposed 10 be the
custodians of law and order are losing
public confidence as their morale
is very badly affecteq because of
their involvement in inhuman and
unexpected crimes,

19 hrs.

The Prime Minister, on visiting
Narainpur, made a pertinent okser-
vation urging upon the Government
to find out the gav between the
training and performance of the
police personnel and to rectify them.
I would, therefore, humbly request
the hon. Home Minister to find out
the same ang rectify these gaps at
the earliest. Above all, the pulice
personnel should be clearly made
to realise that it ig not the mechani-
cal discharge of their duties. What
the nation expects from them is a
clear sense of their involvement in
the dignity of our nation-building.

Here in this House I have been
listening to the Membeérg sitting on
the other side. They were discussing
about atrocities on Harijans, Mem-
bers from the Opposition argue that
atrocities committed on Harijang are
fmore in Congréss(T) rule whereas

our Party Members prove with facts
and figures that the atrocities on Hari.
jans were more during Janata Rule.
One say, they are more while the
other say, they are less. This con-
ception of more or less in a way
implies to me ag if certain amount of
atrocities on Harijans is allowed in
this country. Otherwise how can they
translate inhumap acts into percen-
tages® No less a person than Shri
Charan Singh, when he wasg the
Minister of Home AiYairs specifically
said in thig House, when 1 was sit-
ting on the other side, during his rule
the atrocities on Harijans stood at 1
per cent, Probably, he was thinking,
an other 14 per cent of atrocities were
allowed on the Scheduled Castes in
this country. Unfortunately, wrhile
the founding fatherg were 1ncorpora-
ting a clause 15 per cent reservation
for the Scheduleq Castes in the Cons-
titution, ha@ they also permitted
15 per cent atrocities on Harijans in
this country, there would not have
been any kind of this regular ritual
here for shedding g lot of crocodile
tears and expressing their vain wrath
and anger. The crux of the problem
is, why should they be committed on
Harijans alone, Are the Harijang not
human being? Why shoulq they be
discriminateq like this?

While intervening in this discussion.
the Hon’ble Minister of State Mr.
Makwana, made it clear that the atro-
cities are not sporadic and I ggree with
him. Therefore, they cannot be dubbed
as a party issue. The real case lies in
the social set up of society. So, as
the Prime Minister has correctly em-
phasised more than once that even g
single case of atrocity against schedul-
ed Castes is shamefu] for the Nation,
So, the whole issue should be looked
at from this angle but not as more or
less.

Besideg this, atrocities—due to sgocial’
or economic causes should not Be
trated as ordinary violation ¢f {atw ®hd
order assigrisd to the States 1ist, The:
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plea that atrocities being a law and
order problem could be tackled by the
State Government only and the Cent-
ral Government would only provide
the guidelines may not be tenabie
under the proper appreciation of Arti-
«Cle 46 of our Constitution which en-
joins upon the State (means the
Nation) the protection of weaker sec-
tions and in particular the Scheduled
Castes and the Scheduled Tribes.
Article 46 finds a - significant place
among the fundamental principles gov-
-erning our nation. Therefore, the
problem of atrocities on Harijans can
be, in a way, tackled in the following
manner. The hon. Minister while
writing to States specifically emphasis-
ed the need for immediate special re-
cruitment in the police force “at -ut-
ting edge levels” by the Scheduled
Castes and the Scheduled tribes and
thereby, the discrimination of any type
agalnst the Scheduled Castes and the
Scheduled Tribes could be tackled first
at the grass-root level. This suggas-
tion shoulg be implemented forth-
with for the penefit of the nation.

Apart from this, another important
aspect of this issue 1s that so many
forces have been created by the Union
Government so far for security pur-
poses. For instance, there are Border
Security Force, Industrial Security
Farce and so on. Therefore, a kind of
para-miltary force wth the special
:objective of preventing atrocities
shoulg be created. It can be named
as “Social Security Force” ang it
should be specifically assigned the
task of preventing atrocities on Hari-
jans in this country.

The performance of the Home Mini-
stry regarding implementing reserva-
tion for Scheduled Castes gnd Schedul-
-ed” Tribes is gquite discouraging and
unsatisfactory even till today. First of
all, I would like to impress upon the
Government the urgent need to revise
the lists of scheduled castes and she-
‘duled tribes so that their real strength
can be found. Twice attempts have
dbeen made in this matter gnd they
‘were, however, npt successful so far.
Thig time such an urgent problem
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should be tackled on a priority bagis.
Apart from that. -~ (951 onwards,
varlous ru¥% < and  revulitions  have
been issued regu.-ding reservation in
their service matters but as on 1-1-
1978, the representifton of scheduled
castes in various services stood as
follows; Class I, 4.49 per cent, Class
II, 6.93 per cent and Class III, 11.46
per cent. For scheduled tribes, the
corresponding figures are (.84 per cent,
0.87 per cent gnd 2.01 per cent respec-
tively ‘whereag their percentages were
constitutionally fixed at 15 per cent
and 7} per cent for scheduled castes
and scheduledq tribes, respectively.
This is quite disgraceful. The repre-
sentation in public sector undertakings
was not made available by the Bureaa
of Public Enterprises in spite of the
repeated reminders by the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes. The Bureau of Public
Enterprises is not responding to these
reminders.

The University Grants Commission
Act may also be suitably amended to
provide for reservation in teachers’
posts upto the level of lecturers in all
the TUniversities., In order to clear
the heavy backlog in the total strength
of each cadre, there shoulg be a defi-
nite programme of special recruitment
confined to scheduled castes and sche-
duled tribes, Secondly, there should
be g clear provision for punitive mea-
sures against erring officials for viola-
ti3ng the rules of reservation in article
335.

The Home Minister made it very
clear that ‘Manusmriti’ wag the root
cause of all the gocial evils like caste-
ism and untouchability. There are
laws like 1955 Acts ang 1976 Act. But

laws are not enough to conscientise
the nation when the problem to be
attacked concerns g perpetuating

nationa] shame, that is, practice of
untouchability. Besides strict enforce-
ment of laws, the development of the
social conscience should be earnestly
done. Their basic . attitude ecan he
changed by a mass .movement at the
national level
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“In a highly emotional qutburst
against his “traitor’’ gdetractors,
Jammg and Xashmip Chief Minis-
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ter, Sheikh Abdullah, asseried here
yesterday that “we will never let
other dictate terms to us.”

Shaheed Bazar on the occasion of
Martyre’ Day composed mostly of
youth, the Sheikh said: “We will
not allow anyvboedy to Dbecome
arbiters of our destiny, be it
Gen. Zia-ul-Haq or Mrs, Gandhi.
The people of Kashmir will not let
others play wity their destiny whe-
the, it is India, Pakistan or the
UN."”

TH g ®1 JAIT " qrg" 7 faar wix
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quwaT g 38 &er d@ifwa wmet & oW
XATA FY93FT QAT Taal  Fg FrE fggenT
& frdt sy wr wew S A afes faad
T|ad AW FT NG /AT AT @I B | OEW
TOT Y OHT AT A swwr fgyend
wTHE sy 78 & afer w1 wasa 3w &
Fag 3 qiy g7 & fa o= w9y mva ¥
ifeat AT aifsery %1 wwae faar, smdr
st et wfx fSaree g% #71 swae faar |
AoeT gagdrm At & arsr g 7 &
TE WAt S ¥ SIHAT ATEAT F ol wny
TH AT ¥ NG HIEA ¥ eOsdr&mIw wil g
a1 qE¥ 7 WA ALY WiOT & AT wigwy el
Fo girar gifgr f& S| fag sey o
g fwvw o ama fzawr afs s &)
oxar & faute &, W@ #1 wEveAr &
faat® & 51X 9GE FT AT & (Tt &
¥ arpar fx wie se§ wemIw w4 aifa
wrgat feay WY a'g wAT w1 T fwew @
Fary 2 ®r fgwmw F F1 fsa & wrew &
gTET Ud UFar 1 €IV A AT

wifge & ¥ v ara A awdr =ew ¢
wgi aF gfom Tar wifearfaa) 1 qeaew
¢, % ofa 07 Aarem i G g@ifqafas
fordardt & 1| oY &€ wiHlg @EEsl A
Ty wraen o fow fear fo wiw siog oo
wal ¥ ®wE &1 @ § | ufz wiv zawr
faRrgm ¢ ar s qds wfuwsw &0¥
i ¥ wE X & 1 oTE @@ Fr WA
qgnr fx feggeama Fgeasg & Med €
gt ¥ a@r Wl arxrg ® gforw wifearfaat
wY g% wfw ¥ afsw faar o &0 &€
g 0% #197 a% § & gfoa mfzafaay
FY SHIF BT AE B Fwar € Afww
ag W FH TEL F ) WA FAH ¥
qg & wgw € WA giEwT & ¥ o9f
R QM &AT q99 F @1 W EET 8
¥ | E AT wY EH AFAr gm0 faw
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saY & wfy7 fox 7€ § 39F fam qesr<
w1 FIF IZTAI 9T fa@ IARY I SrAIE
aifeq fad afw @dr &7 & gmy a&Et &
wifg earfos & o Wl g &WT wY
Frarfsis agar wifaw = @ )

T3 WAl F A19 § g waA=w F1 AT
F1 OTHAR FTAT & | siwAr g omisw A
Fiza ofefeafs ¥ v A1 oo FET @
Ffga wA g & f& oy sy @ faw S
AW safEr WY g WA § o fw
qwnaﬁtﬁfg%r%é.arm%asm%
YU 9T AmeqEl ®Y ogw wT qEA ¥
IA¥F TS HAY Y "HATAT wigw WX AV
awegaar Wt guw go aafqw § A AR
IIT § IA* TIT GEUYT § T4 gHenrHi
F1 gaArw ¥ gwerr faRnd o

*SHR] BAJU BAN RIYAN (Tripura
East): Hon. Depuly Spcaker, Sir, I am
speaking in Bengali. Here we are dis-
cussing Demand Nos. 47 to 57 under
the Ministry of Home Affairs on the
subject of Police, census, other expen.
diture of the Ministry of Howe Affairs,
etc. I will speak something only on
the allocations made for the Scheduled
Castes and Tribes the tribals and
other backward communities, since
my time is very ghort.

Sir, 1 feel that the jllocations made
for the tribals and the Scheduled
Castes/tribes is very meagre. As n
result of such meagre allocationg over
the years, there has not been very
marked improvement in the standari
of living of the tribals, the Scheduled
Tribes and other backward communi-
ties for the last 33 years. T wil] draw
the attention of the House to Demand
No. 48 wherein Rs. 9 lakhs have bheen
allocated for entertainment and hospi-
tal expenes in Prime Minister’s office.
But in Demand No. 57, major head 288,
the amount allocated for post-matric
scholarships to inter State Scheduled
Castes; Scheduled Tribes and economi-
cally backwarg class students is only
Rs. 2,39,000. Therefore we see that the
amount gllocated for the entertain-
ment »f people in the Prime Minister’s
office ig several times more than the
allocation for such scholarshipg to the
tribal, Scheduled Castes/Tribes and
other backward community/students

all over the country If we work out
the per capitg allocation for scholar-
ships to these students we wil] find
that the amount is even less than
the price of a slipper which many
hon, Members are wearing on
their feet, In some States the
rate of scholarship ig Rs. 40 and
in some States i3 Rs. 50 or 60. This
is the stipend that the poor students
in India are getting from the Guv-
ernment. As g result of this attitude,
the gtudents from poor classes who
have received some education in the
last 33 years, belongto such families
only where their parent, could
provide them with some educa-
tion after undergoing immense
hardships and making great
sacrifices. Otherwise the poor stu-
dentg cannot get any education. Gov-
ernment help is pitifully meagre. Their
level of education remains as pefore.
I don’t believe that the present Gov-
ernment is sincere about raising the
economic standards of these backward
classes and communities and the tri-
bals, That is why I do not gupport
them.

Sir, about the law and order problem
in Tripura, many hon. Members of this
House have expressed their views.
Members of the opposition parties
have tried to place 3 factual and true
picture of the occurrences there, For
example hon. Member Shri Kishore
Singh Deg visited Tripura a few days
back as a member of a delegation, and
he has placed a true picture here about
what has havrened in Tripura. But I
regret to say that many members of
the ruling party have placed a distort-
ed and twisted version before this
House in the many discussions that
has taken ]ﬂar'e In the form of calling
attention motion or discussion on the
North-Eastern Staies etc. They have
done that only to encourage the mis-
creants and mischief mongers in Tri-
pura. Their versions have no relation
to the truthp and the factual position.
Many members have gaid that the
CPI (M) has instigated these incidents,

*The original speech was delivered in Bengali.
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some have gaid that the Bengalis have
instigated these incidents ang some
others have said that the Tribals have
instigated these incidents. [ don’t
accept any of these contentions. To-
day we are running the Government
there. But our party the CPI(M) have
existed in that State for the last 30
Years or more, Qur party is function-
ing there since the days Tripura was a
princely State and monarchy was pre-
vailing there. Now we have formed
« yeft front Government along with
the R.S.P., the Forward Bloc etc. In
the last assembly elections, out of ©0
seats we have won 56 seats the remain-
ing 4 seats have gong tg the Yuva
Samiti. The Congress party that have
ruled the State for long 30 years have
failed to win a single seat. Not only
that, their condition is such that they
cannot even hold a meeting in Tripuia
democratically. The people there say
that these thieves have come to hold a
meeting wea will not attend them.
They have burgled for long 30 years
we will not permit them any more. In
this situation they took to other
methods, What wag that? The Ben-
galis why supported, who the Congress
agitated “We are Bengalis” and the
tribal supporters formed the ‘Yuva
Samiti’. In this way two exiremist
organisations were formed. The tribal
Yuva Samiti raised the slogan “All
hill tribes of the worlg unit”. The
‘We are Bengalis’ organisation raised
the slogan “All Bengalis of the world
unite.” In the midst of this slogan-
mongering and tense atmosphere gur
left front Government is trying to ) ro-
ceed with various developmental pro-
grammes. Already we have provided
employment to many tribals. We have
granted pension to many poor Bengalis.
We have jncreased the emolumentg of
the employees gnd workers which was
payable to them under the Constitu-
tion. Corruption wag curtailed to a
great extent and there was improve-
ment in the law and order situation.

Sir, under the Tripura Land Re-
forms and Land Revenue Acts, written
permissiont of appropriate authority
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was necessary for the transfer of land
by tribals t9 non-tribals. Ignoring
this provision of Law much land was
transferred to non-tribals illegally
during the Congress rule in Tripura.
From 1969 onwards it wag decided to
restore all illegally transferred land to
the tribals. The left front Govern-
ment made provision for payment of
compensation tg non-tribals for res-
toration of such land to the tribals, In
our regime no such illegal transfer of
land has taken place.

One of the main causes for the mis-
understanding between the tribals and
non-tiribals, Only a handful of trouble.
One gratifying thing is that in the
recent massacre in Tripura there wag
no mass involvement of Tribals and
non-tribals. Only a handful of trouble-
makers from both sides are behind alt
this. The democratic unity between
the twg sections still exists. As I wes
saying, Sir, there was all-round im-
provement in ‘Tripura and the left
front Government was functioning
very smoothly gnd effectively. In this
situation some mis:reants and trouble-
makers starteq conspiring and aggra-
vated the situation. If you go to Tri-
pura, any person will tell you who is
behind 311 these disturbances. We
have heard the speech of the hon.
Ministey and the answers given to
many questions. The hon. Minister of
State whg is sitting here has said that
about 500 people have lost their lives
in the disturbances in Tripura and a
few hundreds have been wounded, and
many houses have been burnt. But
some members of the ruling party have
stated that thousands of people have
been killed, some szaid it was 2000,
some said it was 5000 and so on. I
will expect that such irresponsible
statements would not be made in the
House, and the people of India should
not be misled in thig way.

Sir, our left front GCovernment is
trying to raise the standard of living
of the tribals through a serieg of new
legislations. Our Government has
given the tribal language of Tripura
the status of a State language. ¥
would like tp know whether any other
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State Government has done thai!
Will the Congress Governments in any
State be able to do that? In the les:
30 yvears has any of the 500 and odd
colloquia] languageg been given recog-
nition? 1t has not been done anywhere
also. I fail to uWderstand how the
economic standardg of the tribalsg gnd
other backward communities can be
improved with this aittitude of the
Government.

I will hope that the Central Govern-
ment will provide the relief thai is
nessessary for the people in Tripura
after the disturbances, and for reccons-
truction of the State. The relicy pro-
vided so far by’ the Centre is indeed
praiseworthy and I am thankful for
that. I hope the Centre will halp us in
tracing and punishing the miscreants
who are responsible for these -listui-
bances. 1 will request you to enquise
into the activities indulged in by thosc

people in Tripura whg call them-
selves Congressmen. Are they try-
ing to defuse the situation and
bring about peace or are they
trying to fan the fire! So
far as I know the memtbters of the

Congress party in that grea are oniv
trying to aggravate the situation. I
can name z few persons in this con-
nection, Have you heard of *"* This
Zentleman has given statements at
various places.

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands): Iie
has mentioned the name of 5 peison.
He is not present in the House; he
cannot defend himself,

MR. DEPUTY-SPEAKER; I will go
through the proceedings and see if

anything has been mentioned.

SHRI BAJU BAN RIYAN. Mr.
Deputy-Speaker, Sir, since you obiect
I withdraw the name that I have nrien-
tioned. Even then I will request them
to make enquiries what their parly
members are doing there.
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MR, DEPUTY-SPEAKER: Very kind
of you.

SHRI BAJU BAN RIYAN: I will re-
quest you only to enquire what your
party members are doing there. It
they are aggravating the lay and order
situation, 1 will hope the Central Gov-
ernment will help the State Gowvern-
ment in, punishing them. Here I con-
clude Sir, thank you.

: IMETH HAIRT,
T

=y mefa Jama (F30%)
| g HATAT FT HAIA AN FT yR/eT
g1

wisy welt oY EREgEIT A wod fawr £
arftlﬁaqarﬁa 39 H IEM usges
FEA WL Weges e ar Fnafa &
qEy /O 'T?irrtﬁw‘?wfza?,lfrm
wEe A weA oY aigert %rgrrr fa
AT TS 16 m"s FMEEA WX WEHeE
arzem #Y 94w T4 HT, FATH 1 FT G &
F2fudr g, 39 ® Sivger w1E A7 2. 03 WX
GEasr Ireew 0. 47 sfame SYafoar & &
® ¥ AT ¥ 2 Foaw g =1
A Fr ffufest ¥ 7 am & gienie ®mar
ST § waa 9w & agr 9 fx gw #rfaw
7T g e ¥ afg & avg § o
AT SR AT & q® wg gl & fw
rg W&y st WEAIAT @miEd A7 SAwdr W
wTE  °R dstw &1 f& gg aAw
78t & f& #w@IT &7 v & siwwm 68}
omezhe ¥ fisdww @ ®Wl wAE 9w
FIHRT ®IZ *®T T g T2 & fRlEwx
FiEd & AT EEAIC 9T AFATAT ATgd T Tg
gl GrgAT g faogim R § LwEm
FreEg WChTEes aned ¥ fodww ¥ {wem
FOT 23 ®4x ofren & Hewy o wr @€
w2l ¥ &0 150 Fyy afeew g0 &0 T
ag we_wew g fa S smifEend s e
Sq WA A ¢, 8 A fawrr ¥ a9
ar g w1 ar g@rf Fef ¥ g% cw
AL ¥ ng AATAG AT TE FAT AT OFAT FIH
33 ¥ foo grg 72 & gz & sTAA T
Fg Tg HAT ST q@H FT S4ATT 2|

TH & HAIGT TH HaA W atwr =Wt £%
2 fw wrawT e W wifzadl & seqn-
130 F Ty o edfadsr Favsa § § SsurRr
3% 7 ®@ FL TE ®AT W FT gATT AT
fare 2 =fEee ] 25 #r
fea¥e & ®YfC 99 ¥ o1 oFT |y g Fimmwax
N feivd =1, 39 ¥ o gwra fag a8
oY w809 s99 11 gEr &7 & W www

se*Eypunged ag ordered by the Chair.
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& wary F O F trmraé’r qrgaT | T8
w 3% faq 73 @ AR ¥ g wgm
fe war ot o1 gwRE et § 397 97 afz
mrer F @ T3 AT AT AT
FY 3, 4% A1 30 A & A Foag A
o ‘r‘m-ﬁ?“r AT /T F‘ctﬁa 2 3T AW 3
9T qg AT Fer TEE

“The Constitution has provided

various safeguards fcr the protection
and promotion of the interests of
the Scheduled Tribes. Till the end
of the 4th Plan, the pace of develop-
ment inthe tribal areag was rather

slow.”

gz TEHAITT A TR sa g f@ oeny
QFINT ATAI qF STA FdoT &Y Tr 2
ET AT 7 LT WY 4TaAr ;T wifgqrar
&a %afa':r_ A &7 wdr 13 fond § oag W
W ——

“Working Group for Monitoring
and Evaluation of Tribal Develop-

ment of Backward Classes was
constituted by the Ministry. The

Working Group submitteq its report

in July, 1979, and the State Go-
vernments have been requested to
adopt the form as suggested by the
Group for implementation.”

ar & gy § sraar =rgar g fw oz
afFn 39 3 7 faswe fasrs, 99 9T 4T
o faar T ? o2 FW ¥ FW "EA ¥
e =nfgn, arfs ®@=gF &y WY wew
@1 fr wa MR IR A, qiwdr GwAdty
:ﬂaﬂ'rﬁfaﬁ'a#‘rwﬁrgé?mmir
AT ST FETC |

wafre #& 2 This Working Group
submitted its report in October, 1979.
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& oF ara asg;rr S AR E I o B s ba £31

w1 a7 niﬁw g s oer 2R srvRaw
T TF AT FITRIA & w"r # fsrtr o mo
Tae wHaT fem fed w1d@d 1 =2 10 50w
FT FWIRAA BT 4T 10 A& FT FTIEIRWT
& Sfew Zrvaw Tgaede TUREE ¥
#19 & fau sy @ F 977 mfevouno
OFET qEr & | IF 7" F ITWvA & fao
W1 S USy F@ITMEo mo Q¥o WHFHT FY
ITUT FT Wr & SIS a7 77 AroTouyo
TFEAL g1 9v€ FreEw Cfwmwr § WY swmar
st Fifge arfed &F oia a0 @R SE a1
¥ 9 9% A1 oA ofems w1 Ov aw
& fawrg &1 @9

| fxqvé ¥ om g g Y fp e
dEadfa ArSAT X FH 590 FAE FOF T
I AT | RIT AT X 2 geTY O
TQAT @E FIA FT GreAT 9f | TEY g o
oIqT  WEUAT FEEE 417 ¥ FY  FIE
F IEEE TAT R HE gt W ww g fa
TG 9T IS ATSH &7 &, FT WG vS{ATA-
w2feg rgFav faar &, sw Aaegew § & A
SET FIAT GE WAl WERA a@A AT FA
F

IATETA HETRA, 23 s T UF FATEA
F satg H gfa nay oA ac TEr ¢ fr
SOIHE &I AV Freez qrfEEr ﬁw Fiv
@ ¥ gy Fnondr F @ (Ear 3
TR T ir vz mar St aT mfeet Aafww i
FT VT &, §2 010 1 1801 F AT qriomy
N oY, fomsr Y 1952 ¥ feg (omr am
A IIH FF Araar £ gz Sl mre ar
farggee frarst now Weges reaw FHWA AT
& 9 far Fa< i 3 9 & At & are
AT &, THH -

“Thug the tribal who formerly
regarded himself as the lord of the
forests, was through a deliberate
process turneg into a subject and
placed under the Forest Depart-
ment. Tribal villages were no lon-
ger an essential part of the forests
but were there merely on suffe-
rance. The traditional rights of the
tribalgs were no longer recognised
as rights. In 1894 they became
‘rights anq privileges’ and in 1952
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they became ‘rights and conces-
sions’.  Now they are being
regarded ag ‘concessions”’.

¥ TN & T A ®T W
& WU 9T W7 dAwAa qifwEr @it
I WRE IWA AT A9 dm & g #
ATAAT ATFAT §_| THFATAT ATGA 7 4§ &Y gAT
I % FwE & w T A T &Y e FITw
& & fra ara F wrandy & o WY A
FHIE TSGT BT MIEATER X Tor & ArwA
IT YT HAT AET Bl G O\ AT WIT HE
#EH IO Fiwm w19 gEE fawda
B R T H?H wgar § v oza arfet
¥ gr W WY GIST AT SRS of WYT W
H 9Y¥T AT FHIT FTH KT FYT & |

¥ gidr Hr TR @Rk gfFaT &1 o
::gnag A wrfaat mw Y we af @

WIS FTE W NEYeE FrEeSr A A
& 20X g FEETw Faw g
uF wifa § Y WU H WEIT F ATR ¥
qFT SrEr & owede H IEET AIERW
FgT At § (SEfauea &1 & % ¥ wm-
UE # 97 WSEEE FEFA WG g W IAL
sqw ¥ ff @sasr  wie ¥ I9Er
worar AT @ «@fdA wemw weW & srsT 9T
g WIUe® Irew A T € wEtaer A
Wegee 3T WX g&T weg sdw ¥, wefranz
¥ IaF Gegee v H aferfad 4@ faar
T & IFEr Av Foi-gastifasr &
FEg A 37 7 wfag a8 &y o5 2. §
argar g_fa ow i fex w@ g7 dfafen
FLF dfaa § gwraT &3 0 fagr< g
Ffgd | 37 W= & @19 & agnawm #r
qTAY HT FHGT FIAT F |

St T WA qEw  (WAYE) ;o IuTsam
AEIZG, JIW &3 HIAAT AT T Jq AT AT
g f& oror B ¥ F19 s swaedr &
g ¢ A fomYag aoa & gy
FA AEF  dY | AT ZreE
g o | ¥ 37 grafany

g f& s oavwr &

2132
ks
135

ppt £
5
)
A

3 g

fFT 9 0 agr fEfaaa 3 § o7 @r
R a7 g &fs wgw warmr ww &
s &1 W g Ifew gl gt & faad

FHY & afew ww grwwr 3z & 05 adt waw
g W g gT FF wal ¥ owiw e £
oo favs emry 3 &Y s R

?\

i

FTEA SAIEAT &1 oG 341 {Rdr &1
g Toar ag W A # smw@ Az
A I qEr AT FATAT G § WK
LS FIOT g O%a g &fam & @ W §{
Fxo A qm ¥ owin @ wEwi § @we
A7 @1 FEET § |

3

e

qgaT Fi @ ag g fw Bwr & srAar
oR wEaT & sy ¥ favagdga # w65 wr€
2 fog fgq sdmT oTow o=@ @9r & win
Y far & w9F gR-a—gZ FeA g w2 fzar
fs gw a=s &1 wEA ¥ IR ST AG
agd & | dfew wiy ¥/ fa wor F owd &
RN dffene TaqT &1 agar, Ifew sfawr
F gEaT, vEHAT WAL &1 o1, @fsfaex
AT &1 FEAT |4 G 14 g FEA & qTa-
sE € fF gw ags &1 WEAT & W A8t
F0 |

I7ET  WERT, dro dro Fe F U
Elo HTEo Fffo * * AT gAETY &a T owa §)
IR amg gaa & faw ar f& sfew ot
N dFF A WY ¥ ok wEfa & Awe &
THENE T @ ¥ | W wEET ar g
uHo flo gfsgq MAWET F T@ga €ro MEeo oo
F Y9 AT qEr gwd, qg T0-a1 mie ¥ gres
G AFT GEE IAF ITH @B | o7 andt a+
F qEE AgiEN a1 mARt* gmaEm ¥ 9
72 @R, afagr 7 = 7 a1 ag feals sar &
f fru awg T agar 1 A gwm s @

MR. DEPUTY-SPEAKER: Mr.
Yadav, you mentioned the name of g
person who is not a Member of this
House. You should not mention the
name of the person who cannot de-
fend himself.

SHRI R. P. YADAV: T can say
D.I.G. That is all. I am not alledging
anything. So, there is no question of

his defending himself.

MR. DEPUTY-SPEAKER: It is

better you avoid this.

st TR Yoy Aray - w7 39, oY T
far gu @ W & w1¥ g7 gag qv & Fritew
**1 Gﬂﬂ‘ fﬂTﬂ' Wa"_]ﬁ' L8 rﬂ'q

**Expunged ag ordered by the chair.
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Furaar w Tear 1ot 49w &% 1077 ¥ ¢
wgr ar {= ’Sﬁ‘ SAAET W HI FA ATAIC
FUT T | WEM ST fw
qg dfssa tzﬁmq & fame g & a8
wn:en | IAFT QAT ST I EFIA FnTAT FT

tafﬁaaaarma@qmmrarﬁr
AT A0 IIM 1 T TAGT HQr § AL
@A FY WA Y FF FTA B qAF
/T A F qGeq § F foq a@ ¥ ww
FE T FAET WA g

7Y AMAX § 1 WA F@ (& a7 gfow
Faw e wiga #Y agisiy g€ & 1+ & 208
AT FHAT T GUEATE FF FIL T2 U §
g 34 gfaw wwEEd N wrEar 7 osa
#ifay, I o3 € f& A =7 s gAH AET
XX W@, zAR Adw QU WAT W@, A qW
T fadw 9T &% 9«9 | 7Y Feor ¢ f&®
{xeat & ®IFT AT sgaEqr Y THAY wWSST 4QY
Aw F IFFwr 41, ww AAF-3Ia gEfAg
fre <t 2 fs ofwa afeed, gfaw w @
ferteagw @ wE g | TAF gfaw wHeAL
qET AT HIF AZ & O IQr 2 | TENAC
zra fz Afeqt =ity zffas @ @ 20

g wAT At agl 9X § qg, AHA A oA
F@ 8, & 440 77 aw 7 f‘aﬁ faeet &
¥ THo u¥o wWrwe, M gfAw WrF § wwmam
Jqr § A arre § forasr gefaiaedfea #3742y
a8Y @, 99 @ F7 agl agrer fwar war 2
A HAT & ;A ¥ TG T Gwq® qisA] Hr AAT
®r o1 Wr g A fugT agw # gAY &6
a3 qger E, IAF @a & AW F1 aral W
war § faaar +v€ wrewinefea ufafad adr
2, fafady 781 € ) THo Tue HHo A AH AT
& M agra T @ w@wq, gfew ¥ mw A
vtr:r&a‘rrha:‘ra’mfwwwa | T
HRAT A wod % FF I9% FEA swaear
grEa w &re gy ?

2w A 9 Wl W owmA gy | § oy
ary A qEAC F AT AT KHAT &
fadet & araoE ATH @ 9T TVo vRo |
UHo o Ao aF HIT gdo TYo §F &Y
A a% st e @ adr @
g & 379 =i ¥ ¥A% w7 &
qmfas o "X w¥C xa* fwarar @ o ¥
gy & fF ITovwren w8 S wgx & (8
gH A QURY WET A A1 F, W FraT 8,
Z9 AT WET & NN ~ aiﬁ o g fw
XA A g @a @ W & | T wrm B
T HAA E 1 A AW wAGTw aT ¥, €W
M AT w1 sAw Faww a@ry g7 AT
wfgd | agi ¥ glaa wicad s FTwrd
gigsdr s ag T30 fs 9@ g7 wiaq &
WIFT A § ar AT gF NEN, A AT |
I3 OF SmaAr g fr g @ T % 5w

JULY 21, 1980

Min. of Home Affairs 432

asg 1 ® T B fawy «KF§a 9 @99
urowd

T ¥ SR o5 99X 1 wATEaad
W, #d 6d | EHGT S HT BT griT
f& ma fag aa 81 wgl & fooess 4 @&
T 1 %R dEr q {war wa Ear, ar fage #
TR AT agt & |adr dr

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN.
KATASUBBAIAH): Sir, the matter
had been raisedq and the Law Minis-
ter has already replied on this matter,

SHRI R. P. YADAV: Even then I

have got every right to raise it here
again.

PROF. N. G. RANGA: Law
Minister hag replied to all these
charges.

St A NEIR ATEw . g EHTARIY & 9«
FF Fran, ar fagix ¥ vy mvaaT A
FAAY | FAqAY STET ®1 Ay § IFFT R
& WwAT AT, Fgi O FEIET T W
Saasy dae-dqd gv wfgw A of o«
TRIT AANET 9w Fa AT #7317 S4T

)

T 2w A F19F WX gaemT &1 @iea
fae < &, S9FT AW FE KO F9 AANG
TR HAT ST & WAL B | @ HEw &1 wiaw
g WA FQ & | 7T Uy HAr |, ar M
¥ FAT W qIeqT F AT AT TG g |
afe gard afeemch & fw fwn faa war
TERy I "AHA & Afew £ &, @ A
FH A FE THT 4Tar § ) THT W9 ITEY
4N FT WRGT O T § | Tad ag
aex & fau &€t sl W wafega *Y
wewd &, AfwA WG g WAY SHE oaw
AFl B T @ & 1 wufeu SAwr Tadser @
aTIYa A %nf@ | 3% TE 9% @
gofaa F@ w1 0§ wfusr aEr &

TS IATQAT Wk H Y @A # @Y
g ITEY FTmET AT w2 T & fr Aw
T ¥g fgear oo W@ § | oW % wEw
F T WEGT & T F fawre A
T IF TJAET FETEM AET By 0
7zt X fom a= &t ok
émﬂﬁzrw{w T w7
&1 5qT]
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AR &Y ¥aT et § fw @ @xaTT WA-
AW T W M ww @ F g @
AT wrgdl §, afd &w &% fw fgar
AFET F vW weR ¥ ®1E gTU TEA AW
g | A3 FIWHT SAAGF ®T 1974 SA&r
feafa &t avwe =r @t & 1 sfer aiim
¥ af wadam gEen ¥ gerg fam ¥ fw
aiary feafs & enddr & fratg gk 1€
AT AT & Aw arw @ fw A Snr wrA-aw
FT AW F X AW ¥ e g FmI P
T A & fe 3@ a@ & g @A
W, A fgy-sirfaq fao-& ord s 1974
*r grea fox @ @ arfe ¥ gs ¥ fox
¥ TRAET A0 H AR AT AT F R I%
AT TIAT HE

St g2 U (FIT) - IR WRIRA,
AT FAT aTRq WY 7 w5 FHY @y T4 mEA
#F zar & f97 & 39¢ qFar ¥ #@r favarg
irg'% BT WAAT ®Y a9z @O & few
O8/Y a1F T@r ATAT § 1 A AT wAAT  HT
THAE I F A0 zq qrg & a2
FAT & | T W AT wmwar §ma 74 &
wEYTT & 1 gait &% mfem ¥ 1071 &
HEATT A1 fus feur 1 Frew Taraww
F ATA 12 wq fw ara 2@ vEw cafa 03
AT TGN &1 FY FX ET 9L A(F 449 2&r-
FIMA &Y A9 A T orT A a3 @ A

T AAFT WA F GrAafurst dqaq 500
# I@ G Ay qifafeww wfafed @ aw
W Ar AT F oad) ot ¥ fegeara
it At ux mwwady ¥ A9 wwF T 4
W E, Ayt & ¥ unla g7 wr @
1 94 ¥ 77 74 &1 wmr@lwa wE gw
/T 72 74 F1 =T fog G0 qv 360
91 ? WS ATAT N wAr qaOr AGY F v qra
F M wifaq w2 vk § f& 7 w1 oA
A T WIT AT ETHI awelt, In & fwaar
w175 fggeard o gsr ? @@ 9 v mieEr
T3 2 gvx &° FIr fowe AUCECIE i L}
F WS ARy §? 3 mam agy 2
¥6x &1 war a9 wfa IF Y 2@ new #
i€ fo wist 37 & wowa W@ ¥ aex w0
A WgHHA FAT TeAT & | W g T
ARGy ¥ §23A § W Y qray & oqidt
q 39T 3T &KL AT Cal WEW grar & fa
74 FWRGT B T T CF AF A (AU
® frar mar, @ ge ® daAly w7 fzar
AT ) A AT FW ¥W wafe A feay dwx
RIAT & A AT a5 WY qqA wEA ¥
W Ig qE 9 gW 4T W A | g 57
#g% f& @ ffea oy & ¥ ¥ 2w
T 3 A0%F A I @ AT At 3y fany
T ¥ H ARt STET | afwa wEYr A
T ¥ Fwr ¥ fr fegenmA & waiw X
Hadt sfe wiy WY ave faar | &

ATyl 9r & ¥ YT Syl & g8 w47 o1 fw
% F@w (wrz) T IeAREATT E. ...
(eqwawr) . . .

MR. DEPUTY-SPEAKER: Now it
is nearing 8 PM. There are some
more hon. Members desiring to
speak. We have already extended the
time up to 8 o’ clock. Now, what
shal] we do? Are we to extend the
time further? Tomorrow the Minis-
ter will reply. It hag been announc-
ed. Today this discussion must be
over.

SHRI K. P. UNNKRISHNAN:
Sir, if it is necessary time can be
extended. The House can always
revise it. .

MR. DEPUTY-SPEAKER: Any~
thing can be gone with the approval
of the House. Now, what wgs decidegq
in the morning was that this discus-
sion would be over today. The two
State Ministers hase already inter-
vened. Tomorrow the hon. Minister
will reply. We have already extendegq
time by two hours. Now, may I
know the sense of the House?

SHRI N. G. RANGA: Mr. Deputy-
Speaker, Sir, are we tg understand
that it wil] go on til] mid-night? For
how many hours are we to sgit like
this? (Interruptions)

SHRI MANORANJAN BHAKTA:
Sir, we want to continue our discus-
sion. (Interruptions)

SHRI P. VENKATASUBBAIAH:
Sir, may I make a gsuggestion? Of
course, it has been extended upto
8 O’ clock and there are gome Mem-
bers also who are very keen to parti-
cipate in the giscussion. So, we can
meet the wish of the Members half-
way, that is, we can further extend
the House by hali-an-hour so that
some more Members are accommo-
dated,

MR. DEPUTY-SPEAKER: In half-
an-hour we may not be able to com-
p.ete the list of Members why are yet
to speak.
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SHRI RAJESH PILOT (Bharat-
pur): Sir, subject to the condition
that nobody should speak for more
than 5 minutes. ... (Interruptions)

MR, DEPUTY-SPEAKER: Now,
there is 5 suggestion to extend jt by
half an hour and no Member will take
more than 5 minutes. (Interrup-
tions) All right, we will extend it
by one hour. That is the sense of the

House ang nobody shal] speak for
more than 5 minutes.
(Interruptions)

SHRI K. P. UNNIKRISHNAN:
How can you say that it jg the sense
of the House? Did you put it to the
vote of the House?

(Interruptions)

MR. DEPUTY-SFEAKER: He has
come out with that proposal and I em
putting it before the House. If you
want, I will take the sense of the

House.

SHRI K. P. TUNNIKRISHNAN:
You put it tp the vote of the House.
You cannot bully us. (Interruptions).

MR. DEPUTY-SPEAKER: 1 will
put it to the vote of the House. What
is your proposal, Mr. Unnikrishnan?

(Interruptions)

SHRI K. P. UNNIKRISHNAN:**
(Interruptions)

MR. DEPUTY-SPEAKER: No, no.
You are casting some aspersions. You
must withdraw this. It is improper.
You must not cast aspersiong on the
Chajr. I am very sorry, Mr. Unni-
krishnan you are a very senior Mem-
ber. You should have brought it to
the notice of the House at that time.
Please sit down.

(Interruptions)

SHR] BAPUSAHEB PARULEKAR
(Ratnagiri): Sir, how many Mem-
bers are still there to speak?
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MR. DEPUTY-SPEAKER: All the
Members who have been allotted time
have exhausteq their time except the
ruling party. Thig is the position. Al]
the Members on the Oppositon side
have gpoken. But I want to give
chance to gll again.

SHR1 RAMAVATAR SHASTRI:
Now, with the extendeq time, every-
body should be given the opportunity,

MR. DEPUTY-SPEAKER: If you
go through the records, you will find
that 1 have given chance to speak to
all. You can verify from the records,

(Interruptions)

MR. DEPUTY-SPEAKER: Now, is
it the sense of the House that the
House may sit up to 9 O’ clock?

SOME HON. MEMBERS: Yes,

agreed.

AN HON. MEMBER: Sir, first you
expunge the remarks made by Mr.
Unnikrishnan from the proceedings.

MR. DEPUTY-SPEAKER: Yes, it
ig left to me.

Now, Mr. Kunwar Ram ty continue.

! WAL (oW @ IATeAM WARRW, ¥ ug
gt FT @A 5 gw @ fadfaai &
Fg1 Efw s gz 3w @@ far ¥ =«
gwal & dr gg simar sf=a ot F S
¥ gt 9w wwar g W TEE! I 2 ¥
gaia 7 arfaa Wt 57 fgar g 1 fada m
F wiadta wewd st w@afae as@Er F g
gt ary AEA T gEAA A L TR A
#qr fawar

=t TR W (qEAT) 0 gra wER
¥ Ay et Gar B wrar &

st AT TW: H1a WE H SY aear
tmrgrar & @ famr aff war &1 .. ..
(vowam).... & 78 o # w@r g f*
wf oz wréT WAy & AGlT g 1 qUT N
FaaT qref # pEmm wiw T W AR
%73 a-AA wEN &1 @t o3 wE & gAw
gary g @rar § | @ az fasardr =y
FEIT 9 ®Y w7 FFar & | wx @f ow

**Expunged gas ordered by ) the

Chair.
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HTEY ®P SFIEAWr FOT @EIT 9T Qv
WY ST TwAr & ar IFOAET §, I wafy
¥ vreat ¥ srAar qidf &Y gEwa €@ 0 IaA
gg ot faar or f& sfaar g e &t
WHENr F AT ¥ aga I agma (A
9¥T &, Wga T 1 ¥ee faw 4@ 2 WR
mvw‘rw-ﬂ"fmamaﬁrr I &
feefa &Y |W\me SR Fm A gERd AT
FTANE & & faC g3g= AT u® F
1237 | TET Fvr & WSAT H EEAA A
W’EFQH?FTTT!HT“'(FT i‘re.a W &
fae smdw & @, egew w1y @, fafesw
ardy <, Afwa woar ¥ I B S5
F@Y &Y, AY 441 Y TAiEE Wt qEE w1
M <A Frar ® @A @0 w@gr fag far
2§ sgm TEd o F gwd mE &
UF-ET WA ®I gFWT # 15 @ra qfady
T8 arar w1 §war 2 | Afww swar qréf
*F ST A Fr AT PAFA FI A W
# feam, &= Fr TTUA FT FHALK F7
F fao wzgma T WToW &7 faar o1 |

IYTETE WART, # g Wl F@EAT Srgar
¢ fo smar widf @y wmE (wd) wdl &
7@ arer | feggeara @ swar q g Wi
T[HT AFT, R @Ml & ®EH 9T Fe AT
FEIT &7 =ww &r fawadr @< g oo
Ja etAEr qidf ez wE W A SHaT F a1y
R e ¥ fam au, &7 sar qet f®
THY WIgHT 99 A9 FY mafu F faw <mn
gr YT Wiq g€ a8 ¥ gHE e wwA
F fag =1 99 W0 ? a8 ATH I AQr
fs wma 4@a =1 a9 &1 @O 1 F ¥R
FEAT FTgAr & & =T M {2 g g
FT FASI FHLAT 918, at & ag AT F@I
# f& sFar o1, S ggr & w€ arfzay
¥ faver &Y o€ &, F wmAw 3@ vwa fox
MM AT uEm gFAAQ & AIET gH WY
fear, afwq qw ¥ T8 WmWET, ug W AV
fagd. rfger el & wiecy 2, 8W ST &
cefafadna &1 2@ | fggeara &1 wAar
 wirwdy At # fawaras @@ U osE Wy
Sqw agAd ¥ T ¢F_amA ¥ fegma @
vefafremm @mwe & fon o s a8
agmﬁarfqzmmif?rfﬁwa g
wurfa der & &, AF que o fwogas
®Y Farg &< faar, ﬂgrrri T ITA HAT 93
ggar feur &\ wma F30 f& wegard TEx
¥ 5dy & 1 & qear §——aur y ¥ faued
grHa ®r ¥J]q agr g7 ag foee gxwa
55'1 27 g, fag & &1 wra wgnig A

A Fadl swy a1 W 2

¥ ¥ g FEET qE FIAr ff, IT X
TN Y FEA WA Y FAArar FO|gH

YT F T 9——37% 3o F7 AT 97 f*
Sar @@ ®7 gEEa =i # gRew
g Sar mdl T gHEARG WSNFNRAT &Y
FEAT &, THWE W @EEW € | WY W(W
ST W gIg 1 &g t&=T fawaT 49r, mA
ﬁwmm%mwarmarm& 9 |iY
G B ®IE V% AT Gwal 91 | 5H a@ B
frasa g w1 fasit & 1 we favdr gd
gf<feafa &1 gar & sis atnfr SHIT RAT
it @it g¥ &, Afew ww oww ¥ Y gW oEA
AN &1 wgaw A faw @ g 1 oWy Isg
qALg BT WATY 337 W &, I ¥ AW &7 waAl
a‘ﬁma‘rwgr%aa ¥ fow a@ #1
HTATT WIq IaT rg g 3 !lﬁ'l siw gt
THY & Aqew 8 T@IT | Amar gfiea
TET FT IZTATH FF & §S AL T, S\
WY F FUFIE! FI OGHE SFT g ) WG A
99 F SS9 ¥ wrwa w1 wfew w1, Afwq
WY WEEA @ | WIN § war Far g fw
sy efrr mey wemwE wv s &,
AT QU WET (HYUAT F 1 HYT Fo9 A H G|~
HT Ag §A G AGT & |

# TH HATHT W WO FT GHEF 5G]
f& gm affs ow
=Y gu s Wiy

i w7 WR ¥
dgr A &7 1 F IA &
mga‘rmg‘q'rgfmatrmm‘rm#‘r F G
HT & AT TG &, WIS SE W KA F 10
& u axg Fr sfearear gm way w W@
€ | B9 A IT W A& FIT T FITE
fear & 1 gw fesgwTa & & vog mE w7
guryr, #gad w1 v ow

MR. DEPUTY-SPEAKER: ] am
going to call the next speaker.

z 2
ﬁ
ﬁ

st gET TR wWl FTRHIT  FEN &T
qFAT § |

MR, DEPUTY-SPEAKER: Already
you have concluded. Nothing will go
on record.

st ¥ur qw : Ity werew, ¥ giww

g W Q@ &= & wiaT g, SsEr gfisa swiar
i ¥ &

MR. DEPUTY-SPEAKER: You can

speak tomorrow on some other sub-

ject. Whatever he speaks shall not
£0 on record.

(Interruptions) **

**Not recorded.
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=it woware fag ¢ (wAQgr) :  IInmE
wgRg, ¥ wg Hatwg # owimd 97 AyEa
¥ fa% @ar gur § W 9w & fad e
ATATAXOT AP T AA(AT ST @M &, 98 9ET
g@z & | fas fma st o« add @
@y & az Adf @w oo wr & far wdy Wyt
g &\ ag fFa aw@ ¥ g & AT § |
ST gy wE wEgw ¥ 9rd @ Fg wAqqr
ardf &Y g Fd & N FF FHAT qrdf W
o, & g Fiug T # A9 ] A
Td T AT A W@ ... (wmwaw) ...
/e TA W wg Hfar |\ X ox aqra @g
w30 agar ¢ f& ag 7 @A ¥ % v @g
syIEqT, FAAEAT Wt FA E, T faw %@
oIt 2w B § wfer A8 2, ar
e fasca A T 747 | OFHT @I FET &
37 & wfagwm W owg & wEAT O gRn
T g7 & qE a7 a7 Jav b & fw =4
A FT F0 FAT ) A LA 9T § A
giEeq @ § oaw g o g, 9 & fe g
g # a3 | wal qfed § swr ag
@A, &Y A WA AT A€ HEAT & | I9
& f&o ss a1 & gfera &1 @7 Far gmn
€ I T XA W SEAG § | WIW GIEH AT
W e ¥ st wAwd g, faurdr 2, gy
393 51 & fam faem o #37 939 ) W
4l @a g fa ux gfaw famrdr 7 o9 o
¥ ARYT H ST wmEwrT FT 9T @ )
IT F FY A T faw g¥ 37 FT FEIR
FIrr wifge, 37 F fau gredesa, AEmw
dYisersy Fr erqear et Fifgn, S99 F
Fwal & fau & s Figw | zw Wa
an ¥ gw famar 99 Ffew a7 =@ &,
IAFT FET AfET WIT GI&ETT &1 TIF 94X
fadia sqra I a'ri"at{ Fatfs ww faifgal
AT weAT glera i W OROTIES € 1 W
3T T St A9 29, ar gfaw # fonede
31 d&fo s g FA4T 2 W € o

TR & gaar & ag @A Igw 7 fw
FY WIT qIET AT qE G L, I AW Y
qafaq ® @ wiofaw gat ¥ dw w@r
arifgn 1 gfes % faq w=8 gfaardr
I grar wifgy w1 gfers & T
N A wrqear weEr T wifge | ¥® &
qATaT Wit foradr wraTdr 43 TS &, I &
femra & gfagdai ) wsa 7 @@ &
€T qT® Wl I ®1 oA AT ATEQ
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T wox arw & fao ofvmw & s &,
a’rﬂmfmmtﬁ»wr&ﬁzﬁiﬁra
@ 7z wgx § fo wd g dzx & fau
s g e frar @, & ®ued @
& fau Gar fwar & | w0 TIT9w w7 ¥
gul \ agr ) gfEw & w@ray F 0 wgAar
Swe FXAT & AT IW Fard H aga § Al
¥ ggt 2 afaw fwa g 70 WE T@E 9%
gf & WX RyT FTETATOr agT 9¥ FAT 26T
g, S¥ aIT ®Y NI & aar =ifre 9k
43 %T I suer aT gwum a7 wfgy
7 f& sv ara ®Y zaar wfgw | =7 T<g
¥ S @7 ¥ YA B T & SH %Y
wmmfgnmt#a“ra‘grsﬂfr =Ty
F AAET AT qEAT & 3T fadn cmw aWY
arfgr ®wfX amE rﬁr fag ot ®ix #@TAR™
wgqaﬁ &1, ST Fgi A3 gu & I WY wW
#1 Sfrgw 1wtz AFr AT wfin Wk

gg A8y wgw wfgr fa azi 9q a5 «idmm
a?ﬁ‘ g1 W EretWo 7 T, x¢ fegr Wl ag
#g famn 1 o awm wiy &1 fasg wema ]
Fifgr T 7 wig ar e g W w0 oW
1 nfag &, a 3w F AT anTw N FTEY F
EUC I I CA

vk gEd G ¥ gz OR FFM FEAr
# & 7g Sy ;g gma 8, §1 Ffarm
I F UF aaFT qw K qAr gAr &
Raa wEd ¥ @%5¥-q faw WA 2o
TRl WEH TR ¥ WIEW @ AT P, W
WM R A owifge o Y Far W@, T®@
gfags & & | w0 Y {eRl A mw A
a‘glmzﬁ g f& =7 Fr Areasw for sar
g

Mg & St 9 @wy {zar gr, wE A
ﬁ%uqaﬁmaﬂﬁau’h#m =l
galz @1 g Hi W9 ¥ G447 Far g
fF ot &% gw k¥ & 9w T AR
fean s o

SHRI MANORANJAN BHAKHTA
(Andaman and Nicobar Islands):

w¥EA ® A ag w1 axar & f& ag e Mr. Deputy-Speaker, I rise to speak
#aarwe&ﬁmiag HEM f& wgar WY . ,

zgTEs w4 3T ¥ fAU w@ wigd a'rfar: on the Home Ministry’s Demands for
T @ ¥ W@ A6 | mfr aF TF AT grants. There ig a long list of objects

awc gt g fr a3 At axe1T 3dr A fears
aqurat ¥ N a2 aere wi€, & 3@ F gfwa
F QU FH O fRAr T ¢ AR T
Aq g ¥T 4 3t wdh ¢ sa] meEw

for this ministry but I would like to
dea) with only three points: law and
order situation in the country, the
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department of personnel, and the
Union Territories. So far as law and
order situation js concerned, you will
appreciate that it is part of a con-

spiracy which js going on in this
country. 1 cauton the Union Home
Minister to be vigilant and take

action because it ig not simply a mat-~
ter of lawlessness in this country. In
this country a situation came up in
1977, when there was a new Govern-
ment ynder the leadership of Shri
Morarji Desai; it wag a weak Govern-
ment. At that time, finding the weak-
ness of the Government, they tried to
create instability, chaog and lawless-
ness and thereby tiied to leag the
country towards a situation of eivil
war. What is go:ng on in We.l 3en-
ga.?” West Benga] comes on my way
from my Constituency to Delhi
Moreover, every day I am receiving a
numbey of letters. A large number
of political workers are murdered.
Their houses are burnt. Many thingg
are happening. The police is not re-
gistering their cases. The analysis or
figures shows that the number of
crime cases is on the decline day by
day but in Tripura, in West Bengal
anq in some such patches, the num-
ber is increasing.  Therefore, 1 say,
you must make jt a point that it is
not a simple process of lawlessness in
the country. It is a part of conspi-
racy. Even, it may have link with
international conspiracy, to have
chaog in thig country and to lead the
country towards civil war.

Many people talk about rape and
atrocitieg on the Harijans, This is a
heinous crime and in civilized society,
thig sort of activity should be con-
demned. I woulq like to say if any
lady, any women, and mother or sister
of ours is stripped in any place, by
an individual or by some political
group, the culprit should be severely
punished. At the same time ] would
alsg like to appeal through this House
to our sisters in the country that they
must try to avoid mini and Provoca-
tive dresseg so that they can help law
and order enforcing authorities to
check the crimes,

Whatever decision is taken by the
Government or the Department of
Personnel and Administrative Re-
forms, that decision must be imple-
mented, Whatever decisions you take,
those decisions must be implemented.
But what is your implemeénting ma-
chinery? Implementing officers are
police ang other forces. If these forces
are not efficient and sufficient in num-
ber ang if they are not in tune with
the needs of the day and they are
not ready to implement, it is very
difficult to ease the situation., A deep
thought has to be given by the Gov-
ernment how to increase the efficiency.

I am proud, as I have geén the em-
ployees of this Parliament House, of
their efficiency. They are gne of the
most efficient sets of persons working
in India and 1 must say that if half
of this efficiency is given to any of the
Government Departments and other
workers, I am sure there will be
definite improvement in the law and
order gituation. Not only that, what-
ever decisions we take, those can be
implemented.

Unless you remove the anomalies,
you give wages and other things pro-
perly and unless Yyou ook into the
grievances of employees—workers
and policemen and senior Officers~
Class I angq II and the clerks and the
people working in the lower level,
we will not be able to do anything in
this country.

Ministry of Home Affairg is respon-
sible to provide good Government in
the Union Territories, They are
responsible for the development of
the Union Territories. I come {rom
the Union Territory of Andaman and
Nicobar which ig directly administer-
ed by the Union Home Ministry. I am
sorry that Shri Dhanik Lal Mandal is
not here now. He was in charge of
the Union Territories and looked after
the Andaman and Nicobar Islands
during the Lok Dal end Janata rule.
I just wanted to guote some of the
exampleg of how that Government
worked. What was the gituation that
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prevailed there in the Union Terri-
tories then. We do not have
any Assembly or elected forum
except this House. There was
one advisory committee associated
with the Union Home Minister
ag wel]l as the Chief Commissioner.
They used to discuss some matters of
public grievances. The village pan-
chayat pradhans used to be members
and they could ventilate the peoples’
grievanceg there. But ag as soon as
the Janata Government came to
power, only one meeting was held
under the chairmanship of Chaudhari
Charan Singh and later on this com-
mittee was discontinued. They talk
about democracy. But whatever
democratic right we had they
snathcheqg it away from us, Now Mr.
Makwana has promised that some-
thing would be done so that the
people of that territory may be pro-
perly lookeq after. I am grateful for
that.

Coming to development activities,
water scarcity is very much there.
We are always representing to the
Government of India for more money
for water supply schemes. Regard-
ing this, the reply I got to an un-
starred question on 15-7-78 was this:

No. of Expendi-

JULY 21, 1980

water ture
taps
Rs. in lakhs
Mayabunder 278 G.oo
Diglipur , 183 4.60
Rangat . : 207 3.81

Out of these, Government quarters
got 234, 154 and 189 water connections
but private quarters got only 23, 3
and nil respectively. This was the
reply given on 15-7-78 by Shri Dhanik
Lal Mandal.

In reply to another parliamentary
question, it way stated that Rs. 7%
-crores were surrendered to the Gov-
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ernment of India back, becauss they
could not implement anything. I am
not biased, but during the three years
of Janata-Lok Dal rule, they have
completely stopped the development
activities in that far flung territory.
Thig is the situation that prevails and
they feel insecure. ] went on a fast
for 14 days in the territory with a
90 point charter of demands addressed
to the then Prime Minister, Shri
Morarji Desai. This amount of money
was returned back because they could
not implement the development
schemes.

Coming to employment, young
people are every day running about
for employment. Bul it was said in a
reply on 2-7-80 that since the ast 13
years, 635 posts were lying vacant in
the different departments there. This
is what the Janata regime did in that
far flung Union Territory.

I am now asking the Government,
what are you going to do in that
territory? On the one side there is
Indonesia, only 92 miles away. On
the other side, there is Burma, only
150 miles away. Ip between we have
319 big ang small islands having tribal
population and people from different
parts of the country. Perhaps we can
claim that thig is the part of the
country where there ig true national
integration. Anybody from this House
can go there and see how pecople of all
kinds, irrespective of caste, creed,
religion and language, are living
together. It is a mini-India. In that
territory, we are getting natural re-
sources like gas and petroleum pro-
ducts and there jg a bright future.
What is the Government of India
going to do in that territory? 'That is
my question. At the same time, if
you only have district development
plans, that will not help. The Home
Ministry must take the initiative.
You must have some special plan for
the acceleratey development of these
areas. The grievancegs of the people
of Andaman and Nicobar Islands
should be nroperly lockeq after. What
is happening in the North-Eastern
region and other places should not be
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repeated in that pecaceful territory.
My earnest request is that whatever
hag becen mismanaged and undone bY
the Janata Government our Govern-
ment should set thingg right. Indiraji
has got a very soft corner for the
small territories. She has her good
wishes for us, She wants {0 do some-
ihing.

I would like to appeal to the Home
Ministry and the Home Minister In-
carge to kindly look into the grie-
vances of this far flung Union Terri-
tory for the sake of this country.

SHR1] NGANGOM MOHENDRA
(Inner Manipur): Mr. Deputy-
Speaker, Sir, 1 have been waiting with
the greatest patience and have been
listening to what—have been said
about the North-Eastern region. J am
not going to refer to any other part
because they have all been well re-
presented. But I would like to men-
tion what is happening and transpir-
ing in that region, particularly in my
State.

My friend from Meghalaya stated,
in his enthusiasm that Manipur was
also represented in Parliamer.t by the
representatives of Assam. That js not
correct. Manipur has always been
having her own representatives’ right
from the First Lok Sabha. This may
be taken note of.

There has been a lot of reference
to our region. Some are condemna-
tory, some are with certain idea, with
certain wish to do something good to
solve the problem that has been aging
there. Some of my friends have tried
to say in milder terms that they ‘were
going to solve the problem. But at
the very outset, I would like to men-
tion before the House that the pro-
blem is not such which can be solved
by any sort of tinkering. There is a
common belief there in Manipur that
whatever feelings are there they are
because of the neglect of that area by
the successive Governments at the

Centre. During the last 32 years—
I do not want to enter into any
debate—my small State, Manipur, has
seen not only successive changes of
abortive Governments but also long,
medium and short spells of President’s
rule with pothing achieved. It may
also be mentioned for the information
of the hon. Home Minister and the
hon. Minister of State for Home Affairs
that Manipur was under the rule of
their Ministry till 1972 when we got
our full statehood. Therefore, the
Home Ministry had and have every
reason to take responsibility for what
had been and is happening there.
Uptil 1872, we were directly under
the rule of the Home Ministry.. Evén
a mere Joint Secretary was our God,
was our President, was our Prime
Minister, wag our everything and God
knows what those Secretaries have
been doing! Of course, some of my
friends have said that the Home Minis-
try was adorned by eminent person-
alities which India had over pro-
duced, Even then I would submit
that perhaps none of those Ministers
had any acquaintance with the prob-
lems obtaining there thrcughout these
32 years. Even now I challenge, they
do not know. They do not know what
is  happening there. There are
bureaucrats assisting the Minister in
the Home Ministry. It is the Home
Minister or for that matter the Home
Ministry which tries tg be spoon-fed
by those bureaucrats. Of course, T
am not going to dig into the affairs
of the Home Ministry, but there are
some bureaucrats in the Home Minis-
try who must have been advising on
the affairs of Manipur and the North-
Eastern region. What have they been
doing? I met the Governor, Mr. L. P.
Singh, a civil servant of eminence, as
i said the moment insurgency began
in that State. Of course, I was not an
M.P. then. He said: ‘Oh, this is
nothing. Some 30 or 40 boys are
doing all this” What then is happen-
ing there now? Perhaps the Home
Ministry must have heard some such
utterances not very responsible one€s
from Mr L. P. Singh or some central
Secretaries here. There is a ccmmon
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bellief in Manipur that some bureau-
crats in the Home Ministry are concern-
ed more with the promotions, appoint-
ments and transfers of certain per-
sonalities like IAS and IPS officers
who think themselves to be God-sent.
They are in power.

MR. DEPUTY-SPEAKER: God’s
avtar.

SHR1 NGANGOM MOHENDRA:

Yes, The moment I became M.P. I
am seeing that at least 90 per cent of
these Secretaries/Commissioners visit
Delhi at least three times in a fort-
night! What type of consultation
they are having either with the Home
Minister or with the Prime Minister,
God knows. They are here perhaps
in connection with their children’s
education or something like that.

MR. DEPUTY-SPEAKER, Please
conclude.

SHRI NGANGOM MOHENDRA: 7f
you want me 10 step ..

MR. DEPUTY-SPEAKER: No, no.
You can continue for another two or
three minutes.

SHRI NGANGOM MOHENDRA:
Now, 1 want to give an account of the
five-month old Congress (I) Govern-
ment. It is not an insinuation. Nor
am I demanding dissolution. 1 have
been hearing in this august House in
the first Session that very many im-
portant personalities who are now
Ministers, and who were not Minis-
ters but M.Ps. then, demanding the
dissolution of certain Legislative
Assemblies, The reason being worsen-
ing of the law and order situation in
those States. If thig criterion is to be
adopted, Manipur Ministry deserved
dissolution long long ago. But 1 am
not demanding it. ] am only stating
it as a matter of fact.

Now, during the last 5 months,
there have been over 90 broad day-
light murders, all by shooting in the
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board light. murder of security per-
sonnel, policemen, Manipur rifles,
BSF civiliang snd what not and of
these at least 20 during the last §
months of the Congresg (I) rule.
Again, broad day-light robberies of
banks have been the allernate-day
incidents throughout these 5 months
of the Congress (I) rule. I do not say
that they are encouraging, But it is
happening during their rule.

Q% WA §AE :© WY THF-UF AAAT
qEw w1 arg-A famz € @ & a1 W
sgm? . .. (vwwmaw) ... .

MR. DEPUTY-SPEAKER: He will
conclude by 8.42. He has got two
more minutes.

SHR] NGANGOM MOHENDERA: I
have been attending this House, and
I have never interrupted anybody.
My learned I[riend seems to be a little
elderly also. 1 hope he will recipro-
cate,

MR. DEPUTY-SPEAKETR: He has
agreed.

SHR; NGANGOM MOHENDRA:
Not a single miscreant involved has
been arrested. Of course, there may
be some sort of hanky panky publica~
tion saying that five suspects have
been arresteq ete. but in reality not
a single miscreant directly or indir-
ectly concerned with the incidents has
been arrestad.

Many of our friends havec been com-
plaining about political assassinations
elsewhere, For us the year 1980
openeq with the murder by shooling
of a veteraa communist leader Com-
rade Bira Singh, who was himself a
candidate in one of the .Assembly
constituencies. But not a single
murderer nas peen traced till now.
Therefore 1 submit for the considera-
tion of the two Ministers in the Home
Ministry to {ind out whether any of
the officers, and for that matter, any
of the Ministers are hobnobbing with
any of the factions of the so-called
hostile leaders. @ Nowadayg so many



449 D.G. (Genl,), 1880-81 ASADHA 30, 1902 (SAKA) Mn, of Home Affairs 45

sonorous alphabetical combinations are
there to indicate these clandestine
organisations adequate mention of
which had been made by other mem-
hers and ] need not repeat them

It will be surprising to you to krow
that there are nine intelligence
agencies functioning in Manipur with
all sorts of names, RAW, PAW and
so on, all perhaps giving conflicting
information. The Home Minister or
somebody in the Home Ministry may
know it. Let them denv it if untrue.

There is also the feeling that who-
ever goes from here, right from the
Prime Minister, whether in office or
out of office, makes so many promises.
So, 1 was amused to listen tu the pre-
scription of a lot of panaceas by our
hon. Minister of State to cure the ills
of the northeastern region, But I fail
to persuade myseif to beliave in all
these things because we have all glong
been promised many things, only to be
forgotten and only to be broken with
impunity.

MR. DEPUTY-SPEAKER: Please
conclude. You have spokep very well

AN HON. MEMBER: He should
have been gilven an opportunity
earlier.

SHRI NGANGOM MOHENDRA:
This is the lot of the small States.

So, something must be done to tone
up these God-sents from here. With
the exception of one or *wn, they are
all unwanted. With all -espects to
them, they may be generally very
good in Delhi, but they are very bad
there. That is not only my opinion,
but it is the general comment in
Manipur.

MR. DEPUTY-SPEAKFR: You can
meet the Homgy Minister and give
your points to him.

SHR] NGANGOM MOHENDRA:
Another surprising feature is that
Manipur has been made the

1837 LS—15.

rendezvous for the meeting of these
big officials. Something hapiens and
the Director General of the CRP will
fily from Delhi to Manipur, then the
Commander of the Eastern Army,
some Lt. General, will fly from
Calcutta, then L. P. Singh wil] fly
from Shillong, and some other person
from somewhere else. They will dis-
cuss the matters without any of our
representatives including their ewn
Chief Minister. That is what happen-
ed the other day. I was going with
the Deputy Chief Minister, and ] told
him {hat something was going on and
asked him if he knew anything
about it, He said “no”. So, when
things are being done or decided
‘without us, the result is quite abvious.
(Interruptions) If it is unpalatable.
I cannot help I am stating stark
realities.

MR. DEPUTY-SPEAKER :
conclude.

Please

SHRI NGANGOM MOHENDRA :
Manipur became a part of India or
was merged with India by the Mer-
ger Act of 1949. Before that, we had
our own Assembly, we had cur own
Constitution making body, we had
our own electeq Assembly there;
whether it was good or bad, that is
different. But after the merger, we
are bogged down and we are trailing
far behind other Indian States.

I will read out Article 8 of the
Merger Act.

MR. DEPUTY-SPEAKER: It is
not relevant to the gubject proper.
You need not read that. Please con-
clude.

SHRI NGANGOM MOHENDRA :
My nature is very docile. I will con-
clude. We must try to get at the
root of the problem and for that I
draw the attention of the Home Min-
ister to the umemployment and in-
dustrial backwardness.

MR. DEPUTY-SPEAKER: Some
more Members are to speak. Please
conclude.
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SHRI NGANGOM MOHENDRA :
-Unemployment and industrial back-
population of 15 lakhs must be taken

wardness in a State, where the liter-
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in a State, which had been compara-
tively quite for three decades. Any

strong arm methods will not do.
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mention to him the rest of the points.
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1 am now calling the next Speaker.
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FrgEreyE geAr wifgw ¥w 9< gfr wm
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& TS REE  FN A FFAT ARAT §
WET T RIIAG KT qTT FEP AL &0 "
Fgi 9¥ 50 @@ wifkaEr  wiT
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HAEl T TErE 1950 ¥ WO A% I9 &Y
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If you go on sweeping the proklems
under the carpet. It ig not going to
solve the problems.
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MR. DEPUTY-SPEAKER: Mr.
S. B. Sidnal will be the last speaker.
Yoy will be given only three or four
minutes. And then the discussion
will be over.

SHRI S. B. SIDNAL (Belgaum):

| W &Y feafa dzr & & : .
T e M B T Even one minute will be enough.
tafqy & wgar wgar g {5 WO & @ MR. DEPUTY-SPEAKER: There
wAfa Ry qzem Qe WA I ¥ ww are so many demands that are com-
FEATET | W ST AwdA W owErS ing up. The others may speak on
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.them. Since your party mentbers
have already spoken I cannot aecom-
modate the rest.

‘Now, “Mr. Sidnal.

SHRI S. B. SIDNAL (Belgaum):
Mr. Deputy-Speaker, 8ir, I rise to
support ‘the - Demands for Grants for
the Ministry. of Home Affairs.

I would first like to discuss the
point on the political sufferers, that
is, about the freedom fighters. The
State Minister hag already stated
that he has already granted pension
to 1.80 lakhs of persons and the rest
are refused. (Interruptions)

I want to draw your attention to a
document. It says that the M.L.A.,
M.LC or MP. who lived as a co-
prisoner for the moment has to give
a certificate which is of necessity.
But al]l of them are dead. If we ask
for the documents, they cannot be
produced. There are hardly a few
who live and that they too are old
and they may die in five six or two
years. That is why I suggest to Go-
vernment that they should be asked
only to produce a co-prisoner’s cer-
tificate and not the co-prisoner who
wag an M LA, M.LC. or M.P.

In our district, Belgaum, they are
not available. For want of docu-
ments their pension has been sub-
pended. Our Minister stated that
there are bogus freedom fighters
whose pensions had been stopped.
They may be 5 or 6 per cent. Sir,
you know that under the Indian Evi-
dence Act, ten may be accused, but
even one innocent ghould not be
punished. In the same way, even
one innocent freedom fighter should
not be punished by not granting him
the pension. I request the Home
Minister to grant them the pension
with a local enquiry with g certifl-
cate from a co-prisoner who lived
with him. Suppose a man has not
got a Dbirth certificate. He may file
an affidavit in the court. That is
taken for granted in g court of law.

1637 1L.S—16

‘Similarly, when a co-pisoner Wes an
- ondavit-that - X' was ‘Hving’ with"#m
as ‘a prisdbrier at that Moment why fiot
‘tHat Be tikén? ‘Othetvirise dlso’ am

the politiea] milfferers, may ‘Be'5-to 20
‘per ®ént ”'l'nﬁy‘ be bogus. Even-that
‘ean be scanméd - préperly with “the
vigitante of our -govérmmiént mathi-
‘Hery. - d

‘Eastly ‘much has been said. I do
not want to repeat anything. Rut
only in regard to atrocities and re-
pedted rapes and repeated dacoities
tommitteq in this country it is not
out of any political reason or moti-
vation but it is because of economic
disparity that we have had so far.
If we study the situation al] over the
world in China even before Mao
came the same thing was prewvailing
in China—gthere was economic Qispari-
ty there; there was educational dis-
parity there and there was social
disparity prevailing in China. Such
blunders in the society are still there.
They cannot be rooted out. But we
can reduce them to the maximum
level by the efficiency of our officers.
By way of a suggestion, I would like
to state that there should be increase
of police force; there should be more
of them especially in harijans and
adivasi areas. There the officers of
the same community must be posted
to reduce such atrocities. In my dis-
trict there was one district judge
from the scheduled caste community
and, during his regime, for three
years, there were no atrocities com-
mitted. Only they feared that they
might go and report. Even they did
not know who is the person belong-
ing to scheduled caste or scheduled
tribe. I think it will help the morale
of the people if this is done.

They will not commit atrocities be-
cause there is some man to ask them.
So, my suggestion would be that
District Judge, Deputy Commission-
er and Superintendant of Police must
be of the same community where
more atrocities are committed on the
poor harijans. It is high tims that
we take recourse to it and redress it
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MY » Siri the IPS and CrPC
should am . A chest who is
a standing danger tp society is awar-
ded very little punishment whereas
a murderer “whd has committed a
murder and has only one personal
enemy is given capital pumishment.
Sir, murderer has only one enemy
whereag a cheat is enemy to the
_.whole .sgciety. He should be given
more punishment. For instance, five
persons dled due to consumption of
spurious liquor. The man behind this
illicit liquor should be awarded capi-

tal punishment.

Sir, I thank you for having given
me the opportunity to speak

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Deputy Speaker,
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Sir, I may be allowed to say only one
sentence.

Now that there is no time to speak
I would request the hon’ble Minister
in his reply to make a mention abou
the solution of the Maharnshtm-l(ar}
nataka problem which jg a burnin
issue for the last so many years.

MR. DEPUTY SPEAKER: Now,
the discussion on the Demands for
Grants under the conirol of the Min-
intry of Home Affairs is over. To-
r ow the hon'ble Minister will
rep..y. The House stands adjourned
till 11 a.m. tomorrow.

21.12 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, July
22, 1980/Asadha 381, 1902 (Saks).



